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RAJYASABHA

Wednesday, the 11th March, 2020/21 Phalguna, 1941 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.
PAPERS LAID ON THE TABLE

Notification of the Ministry of Labour and Employment

377 IR SR FATT & I 7341 (37 Wl FAR TER): 7216y, § Har) Jfas
ey &R aivt Sudy SrfAf™, 1952 @ gRT 7 & U ORI (2) & 3, HHaRT deH
(A=) ATSTI, 2020 B FHIRE B dTell 59 AR ISR HATSTT DI SOG4,
AHL. 4132 @n, fadTid 20 BREXY, 2020 B UH Ul @S dor ff=<d #) 9w ged
R Il g [Placed in Library. See No. L.T. 2215/17/20]

L Notifications of the Ministry of Civil Aviation
Il.  Report and Accounts (2018-19) of the NMRC, Noida and related papers.

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS; THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION; AND
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI HARDEEP SINGH PURI): Sir, | lay on the Table—

. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Civil Aviation, under Section 14A of the Aircraft Act, 1934 along
with Explanatory Note and Delay Statement:—

(1) GS.R.897(E), dated the 20th September, 2018, publishing the Aircraft
(Fourth Amendment) Rules, 2018.

(20 GS.R.1089(E), dated the 6th November, 2018, publishing the Aircraft
(Sixth Amendment) Rules, 2018.
[Placed in Library. For (1) and (2) See No. L.T. 2192/17/20]

I.(1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(@ Annual Report and Accounts of the Noida Metro Rail Corporation
Limited (NMRC), Noida, for the year 2018-19, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.
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(b) Review by Government on the working of the above Corporation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Placed in Library. See No. L.T. 2159/17/20]

Report of the Office of the Chief Commissioner for Persons with Disabilities, New
Delhi and related Papers

AT a1 SR SAfRIRTT H31eT # o7 73t (51t T uren): #ieiey, # feferiad
U3 99T Ueol R Gl §:-

(1) feaairem ifaf =™, 2016 & ORT 78 @ SU ORI (2) & A FfaRaa
TA B UH-Uh UfT QN dor fgwy H):

(®) 2014-15 & 9§ F U fadaiT @afedal & (U =1 g &1 BRI
@ADL, 78 ke &1 aiffe uftaeT |

@) S yfaded ¥ ofdfde e ) @ 1§ dRag & ddg #
ARYTHS 70 |

2) SW (1) ¥ IfcaRad v=l @I 991 ted W @A § gY fadd & RO Bl
T aren fqavor @REeh e fa=t #)|
[Placed in Library. See No. L.T. 2322/17/20]

Notification of the Ministry of Home Affairs

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): Sir, I lay on the Table, under sub-section (1) of Section 86 of the
Real Estate (Regulation and Development) Act, 2016, a copy (in English and Hindi) of
the Ministry of Home Affairs, Notification No. S.0. 1394 (E) , dated the 3rd May, 2017,
notifying that the powers and function of the appropriate Government under the Real
Estate (Regulation and Development) Act, 2016, other than the powers under Section
82 and Section 84 of the said Act, shall, subject to the control of the President and until
further orders, be exercised and discharged, in relation to the Union Territories of
Andaman and Nicobar Islands, Chandigarh, Dadra and Nagar Haveli, Daman and Diu
and Lakshadweep, by the Administrator or the Lieutenant Governor, by whatever name
called, of the respective Union territory, along with Delay Statement.

[Placed in Library. See No. L.T. 2134/17/20]

L Report and Accounts (2018-19) of the NSKFDC, New Delhi and related papers

Il.  Report of the NCSK, New Delhi and related papers
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THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAMDAS ATHAWALE): Sir, | lay on the Table—

I. (1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(@ Twenty-second Annual Report and Accounts of the National Safai
Karamcharis Finance and Development Corporation (NSKFDC), New
Delhi, for the year 2018-19, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General
of India thereon.

(b) Review by Government on the working of the above Corporation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Placed in Library. See No. L.T. 2333/17/20]

I. (1)A copy each (in English and Hindi) of the following papers, under sub-
section (1) of Section 12 of the National Commission for Safai Karamcharis
Act, 1993:-

(@ Annual Report of the National Commission for Safai Karamcharis
(NCSK), New Delhi, for the year 2018-19.

(b) Explanatory Memorandum on the action taken on the recommendations
contained in the above-said Report.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Placed in Library. See No. L.T. 2332/17/20]

L Report and Accounts (2018-19) of the NSFDC, Delhi and related papers
Il.  Report of the NCSC, New Delhi and related papers

STeT SIfeRT HAITel § IS Hail; TRIT AT < 3R MfAR1RAr Hanerd § 1o w30t

(3Tt T AT werRA): Heley, ¥ FEfARad UF QU Ued WR I §i-

()  BU AfRIH, 2013 B GRT 394 DI ST URT (1) (@) & 3nefi= Fr=faRaa
T3l B Uh-Ud Ui (ST e fgwl #):

(@) 2018-19 & a4 F [0 L IggHd S a7 iR fqer
(TI.0.UF. L), faeelt &1 dval arffe oftdes ok o dor ot &)
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AETNIETd BT Ufdqded iR ST W YRd & Riae Ud AgTaaiasield ol
fewfor |

(@) SWE M & SRHI0 B RBR gRT FHET |
[Placed in Library. See No. L.T. 2142/17/20]

I (1) g & SrTeT 338 & W (6) & I frEfRad uFl @ U
Ud ufa @eh g Rl H):

(®) AleTg H TRAT WHET b WY JAMER P ded H G
STRIMa SRy ST (. A1), 718 faeell &1 uiaed- 2016.

@) Sad ufaded # fdfde feiRel ) &1 1§ dRas & g
# ARATHAS S |

(2) W (@) 9 SfecaRad gl S ¥ ged W @ H gY fddd & BRI
P U arer faavor (@Rt den R #)|
[Placed in Library. See No. L.T. 2335/17/20]

MESSAGES FROM LOK SABHA
()  The Mineral Laws (Amendment) Bill, 2020
(I)  The Insolvency and Bankruptcy Code (Amendment) Bill, 2020

SECRETARY - GENERAL: Sir, | have to report to the House the following messages
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

o

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to enclose the Mineral Laws
(Amendment) Bill, 2020, as passed by Lok Sabha at its sitting held on the 6th
March, 2020."

(n

‘In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to enclose the Insolvency and
Bankruptcy Code (Amendment) Bill, 2020, as passed by Lok Sabha at its sitting
held on the 6th March, 2020.'

I lay a copy each of the said Bills on the Table.
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON COMMERCE

2 el FAR a1 RIS I8 &, faoel): qeled, § f[qurT defea anfvre
et Haety el wffa & FEfaRad giaaedt @Ren g 2= #) $1 wgd adl

(i) arforST fauET @1 S AR 2020-21 (ART ¥€.10) W 15291 URidad; 3R

(i) SN AT 3IR RS AR JHRT BT g™ AF 2020-21 (AT . 1)
W 153af ufdes

SUPPLEMENTARY DEMANDS FOR GRANTS, 2019-20

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE; THE MINISTER
OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI ANURAG SINGH
THAKURY): Sir, | rise to lay on the Table, a statement (in English and Hindi) showing
the Supplementary Demands for Grants, 2019-20. ...(Interruptions)...

2} FTORE: 3R Y U €1 &R 84 . (aE™)... § g 98 1 & ... (ae™)...
U1 fae & Feim? . (aem).. I§ |9 g3 99T el o 8T & .. (@auH)... WX
7 # ¥gd dier & <@ 2L (aem)..

It is not going on record. ...(Interruptions)... Do you want to defy the Chair?
...(Interruptions)... If you want to challenge the Chair, | have to name you.

SHRI B. K. HARIPRASAD: *
SHRIMATI CHHAYA VERMA: *

MR. CHAIRMAN: Ghulam Nabiji, what is this? Nothing is going on record.
Their names have to go on record saying that they tried to disturb the House. Take
note.

LEAVE OFABSENCE

MR. CHAIRMAN: | have to inform Members that a letter has been received from
Shri Beni Prasad Verma, Member stating that due to ill health, he is unable to attend
the sittings of the current (251st) Session from 2nd March, 2020 to 3rd April, 2020. He

*Laid on the Table.
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has, therefore, requested for grant of Leave of Absence from 2nd March, 2020 to 3rd
April, 2020, during the current (251st) Session of the Rajya Sabha.

Does he have the permission of the House to remain absent from 2nd March, 2020
to 3rd April, 2020, during the current (251st) Session of the Rajya Sabha?

(No Hon. Member dissented)

MR. CHAIRMAN: Permission to remain absent is granted. Hon. Members, as we
have earlier discussed and also received notices from the Leader of the Opposition and
others about the need to provide relief to riot-affected people and families in Delhi and
also to ask for an Enquiry Commission, | wanted to have the discussion today. But,
the Lok Sabha is also taking up the discussion today, and the Home Minister is there.
We will have the discussion in the first hour tomorrow morning on this subject and
the Members have to be ready. ...(Interruptions)...

SHRI BINOY VISWAM (Kerala): Sir, | would like to raise the issue of ban on
Kerala media. ...(Interruptions)...

MR. CHAIRMAN: That has been lifted, no? ...(Interruptions)... Without permission,
you ...(Interruptions)...

SHRI BINOY VISWAM: *
SHRI K.K. RAGESH (Kerala): *

MR. CHAIRMAN: This is not going on record. Unnecessarily, why are you

wasting your time? ...(Interruptions)...

SHRI DEREK O' BRIEN (West Bengal): Sir, | have given notice under Rule 267.
...(Interruptions)...

MR. CHAIRMAN: Now let us take up Zero Hour mentions. Shrimati Jharna Das
Baidya. ... (Interruptions) ... Please sit down and go to your seats. ...(Interruptions)...
Go to your seats. ...(Interruptions)...

The House is adjourned to meet at 2.00 p.m. today.

The House then adjourned at six minutes past eleven of the clock.

*Not recorded.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Documents legally valid for proving citizenship

1*181. CH. SUKHRAM SINGH YADAV: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the details of the documents which Government considers to be legally valid
for proving one's citizenship;

(b) the details of States where Government consider to implement NRC in
addition to Assam;

() the number of people in Assam who have failed to prove their citizenship;
and

(d) the number of people having been kept in detention centres in Assam?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) Acquisition of Indian Citizenship is governed by the
provisions of The Citizenship Act, 1955 and rules made thereunder. Citizenship of India
can be acquired by birth or descent or registration or naturalisation or incorporation
of territory.

(b)  Till now, Government has not taken any decision to prepare National Register
of Indian Citizenship (NRIC) at the National level.

(c) The hard-copies of the supplementary list of inclusion and on-line family-
wise list of exclusions was published on 31st August, 2019 as per the directions of the
Hon'ble Supreme Court. A total of 3,11,21,004 persons were found eligible for inclusion
in the final NRC, leaving out 19,06,657 persons.

(d) As on 06/03/2020, 802 persons have been kept in detention centres in
Assam.

ATF under the ambit of GST

1*182. SHRI REWATI RAMAN SINGH: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether it is a fact that Government is planning to bring Air Turbine Fuel
(ATF) under the ambit of GST;

tOriginal notice of the question was received in Hindi.
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(b) whether there is any possibility that air fares would be reduced after bringing
ATF under the GST; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) As per Article 279 A (5) of the Constitution of India, the
Goods and Services Tax (GST) Council shall recommend the date on which the GST be
levied on petroleum crude, high speed diesel, motor spirit (commonly known as petrol),
natural gas and aviation turbine fuel (ATF). As per section 9(2) of the Central GST Act,
2017 inclusion of these products under the ambit of GST will require recommendation
of the GST Council. Although petroleum products such as Bunker Fuel. Aviation
Gasoline, Liquid Petroleum Gas, Kerosene and Naptha have been brought under the
ambit of GST, the GST Council has not made any such recommendation in the case of
ATF.

(b) and (c) Bringing ATF under the ambit of GST would be in line with the
principle of 'one nation, one tax' embodied in the GST Act, 2017. In case it is structured
to render GST payments on ATF input tax creditable against the output taxes, it should
help rationalise air fares in the Indian aviation industry. However, it is noteworthy that
air fares are not fixed by the Government presently and airlines are free to fix reasonable
air fares under the provisions of Sub Rule (1) of Rule 135 of the Aircraft Rules, 1937,
having regard to all relevant factors. Furthermore, airlines in India, as in many other
countries, offer air fares at various levels which are driven by market forces, besides
other factors such as the available seat capacity, strategic considerations, business
model, and capital and operating cost structures of the airlines.

Probation time of IPS officers

1*183. SHRI P.L. PUNIA: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether it is a fact that many States have not sent the reports on probation
time of IPS officers to the Ministry of Home Affairs, if so, the details thereof;

(b) whether it is also a fact that neither the induction training has been organized
timely for the promotee IPS officers nor the assessment of their works has been carried
out, if so, the State-wise details thereof; and

tOriginal notice of the question was received in Hindi.
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(c) whether Government is considering upon revoking the promotion of such
promotee IPS officers who have undergone neither the induction course, nor the
assessment process, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) and (b) The assessment report in respect of promotee IPS
officers is to be submitted by the State Governments to the Central Government. Out
of 26 cadres of Indian Police Service, most of the cadres have sent assessment reports
of State Police Service (SPS) officers appointed by promotion to Indian Police Service
(IPS) but not for all promotee IPS officers. Assessment reports from few States have
not been received. The Induction Trailing Programme for promotee IPS officers is
regularly organized by the Sardar Vallabhbhai Patel National Police Academy (SVPNPA),
Hyderabad since 1995 on yearly basis and so far 41 batches of promotee IPS Officers
have been imparted training.

() As per IPS Probation Rules, 1954, if a probationer does not undergo training
within a period of probation i.e. one year or the extended period of probation, as the
case may be, he shall be reverted to his substantive post in the State Police Service.
This Ministry has reiterated this Rule position from time to time to State Governments/
Union Territories to encourage them to send their proposals for confirmation of Promotee
officers in the Indian Police Service (IPS) along with their assessment report.

Naxal attacks

*184. SHRI K.C. RAMAMURTHY: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ the details of Naxal attacks taken place and casualties of security forces
during last three years and current year, State-wise, with a particular reference to Naxal-
affected districts;

(b) if so, what specialized training, equipment are given to security forces and
amount being spent on same during the last three years, year-wise and State-wise; and

(c) what sort of assistance, financial technical, etc., that States got from
Government during the last three years and the current year, year-wise and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) There has been a steady decline in Left Wing Extremism (LWE)
related violence and geographical spread of LWE influence in the country. The details
of LWE related incidents and Security Force (SF) personnel martyred in last four years,
State-wise, are as under:-
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(b) and (c) To combat the LWE menace in a holistic manner, the Government of
India has formulated a National Policy and Action Plan in 2015, which envisages a
multi-pronged approach comprising security, development and ensuring rights &
entitlements of local communities etc.

Ministry of Home Affairs (MHA) is supporting the State Governments extensively
by deployment of Central Armed Police Force (CAPF)

Battalions, provision of helicopters and UAVs and sanction of India Reserve
Battalions (IRBs)/ Special India Reserve Battalions (SIRBs) etc. Funds are provided
under Modernization of Police Forces (MPF), Security Related Expenditure (SRE) Scheme
and Special Infrastructure Scheme (SIS) for modernization and training of State Police.

State Police personnel are trained by Army, NSG and Greyhounds. 16 Counter
Insurgency and Anti-Terrorist (CIAT) schools have been established with central funding
in 06 LWE affected States.

The details of funds released to the States, under Modernization of Police Forces
(MPF), Security Related Expenditure (SRE) scheme and Special Infrastructure Scheme
for capacity building and modernization of State Police, State Special Forces and State
Intelligence Bureaus (SIBs) are as under:

Modernization of Police Forces (MPF)

(All figures in crores)

State 2016-17 2017-18 2018-19 2019-20 Total
Andhra Pradesh 411 316 50.8 18.3 141.8
Bihar 191 5.7 131 94 474
Chhattisgarh 17 20 85 7.2 196
Jharkhand 16 19 99 6.9 20.3
Kerala 110 161 177 113 56.3
Madhya Pradesh 218 304 379 144 104.7
Maharashtra 128 9.7 95 554 875
Odisha 26.2 198 350 117 928

Telangana 294 226 64.1 133 1294
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State 2016-17 2017-18 2018-19 2019-20 Total
Uttar Pradesh 358 282 1186 47.3 230.0
West Bengal 123 489 46.9 216 1298
TotaL 2131 2172 4126 2173 1060.3
Security Related Expenditure (SRE)
States 2016-17 2017-18 2018-19 2019-20 Total
(till date)
Andhra Pradesh 130 210 116 337 794
Bihar 138 30.6 141 16.8 754
Chhattisgarh 499 92.7 54.5 56.2 2534
Jharkhand 61.9 933 64.5 1135 333
Kerala 0 0 29 28 5.7
Madhya Pradesh 0 28 19 12 6.0
Maharashtra 218 318 131 145 812
Odisha 165 1258 127 128 167.8
Telangana 96 172 6.2 16.1 49.1
Uttar Pradesh 49 72 71 33 22.7
West Bengal 182 221 110 94 60.8
TotaL 210 445 200 280.6 1135.6
Special Infrastructure Scheme (SIS)
State Total
Andhra Pradesh 34
Bihar 83
Chhattisgarh 13
Jharkhand 151
Kerala 09

Starred Questions
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State Total
Madhya Pradesh 07
Mabharashtra 3
Odisha 82
Telangana 37
Uttar Pradesh 13
TotaL 579

Educated unemployment scenario in the country

*185.DR. L. HANUMANTHAIAH: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government is aware that educated unemployment is a widespread
problem in the country; and

(b) if so, whether Government has taken note that there is an increase in the
enrolment in education and on the other hand unemployment is also on the rise, if so,
the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) Yes Sir. Employment generation
coupled with improving employability is the priority of the Government. Government
has taken various steps for generating employment in the country like encouraging
private sector of economy, fast-tracking various projects involving substantial investment
and increasing public expenditure on various schemes. To promote entrepreneurship
and enabling the youth to productively contribute to the economic development,
Government of India has accorded priority through various measures such as Startup
India, Skill India Mission, Mudra Scheme, ASPIRE (A scheme for promotion of
Innovation, Rural Industry and Entrepreneurship) etc.

As per the All India Survey on Higher Education conducted by Ministry of
Human Resource Development during 2018-19, the total enrolment in higher education
has been estimated to be 3.42 crore during 2014-15 which has increased to 3.74 crore
during 2018-19. As per the result of Annual Periodic Labour Force Survey (PLFS)
conducted by National Statistical Office (NSO), Ministry of Statistics and Programme
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Implementation during 2017-18, the estimated unemployment rate for persons of aged
15 years and above on usual status (principal status + subsidiary status) basis in the
country to the extent available was 6.0%.

Basic facilities to casual labourers

*186. SHRI RAJIMANI PATEL.: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ whether Government is implementing various Acts and Schemes to provide
social security and welfare benefits to casual workers both in the organised and
unorganised sector;

(b) the details of the sectors where the casual labourers are reportedly deprived
from their due social status and if so, the steps taken by Government to extend all basic
facilities to the casual labourers in the country; and

(c) the details of number of casual/ contract labourers engaged during each of
the last three years and the current year in organised and unorganised sector?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) Employees' State Insurance (ESI)
Act, 1948 covers both regular and casual workers of factories and establishments
engaging 10 or more persons in implemented areas, drawing wages up to ¥ 21000/- per
month and working in the unit/establishment registered under the ESI Act in organized
sector.

The Employees' Provident Fund and Miscellaneous Provisions Act 1952 is
applicable to all the scheduled industries and notified class of establishments having
20 or more employees in both Organised and Unorganised Sectors including the casual
workers. Benefits of Social Security to the workers under this Act are provided through
following three Schemes:-

(i)  The Employees' Provident Funds Scheme 1952 - (w.e.f 1st November, 1952)
(i) The Employees' Pension Scheme 1995 (w.e.f 16th November, 1995)

(iiiy The Employees' Deposit Linked Insurance Scheme 1976 - (w.e.f. 1st August,
1976)

The workers covered in the above Acts are entitled to social security benefits,
as provided therein. There is no distinction between direct, casual, organised workers
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under the provisions of the Employees' Provident Fund and Miscellaneous Provisions
Act 1952 or Employees' State Insurance (ESI) Act, 1948.

In order to provide social security benefits to the workers in the unorganised
sector, (including casual labour, as per their eligibility) Government enacted the
Unorganised Workers' Social Security Act, 2008. The Unorganised Workers' Social
Security Act, 2008 stipulates formulation of suitable welfare schemes for unorganised
workers on matters relating to: (i) life and disability cover, (ii) health and maternity
benefits, (iii) old age protection and (iv) any other benefit as may be determined by the
Central Government. Life and disability cover is provided through Pradhan Mantri
Jeevan Jyoti Bima Yojana (PMJJBY) and Pradhan Mantri Suraksha Bima Yojana (PMSBY)
to the unorganised workers depending upon their eligibility, The health and maternity
benefits are addressed through Ayushman Bharat scheme.

For old age protection in the form of monthly pension. Ministry of Labour &
Employment has launched Pradhan Mantri Shram Yogi Maan-dhan Yojana which is a
voluntary and contributory pension scheme for providing monthly minimum assured
pension of ¥ 3000/- to unorganized workers, on attaining the age of 60 years.

The building and other construction workers (Regulation of Employment and
Conditions of Service) Act, 1996 provides for constitution of welfare boards to frame
and implement various welfare schemes for the welfare of the building and other
construction workers.

The number of Contract Labourers engaged during last 3 years in the central
sphere based on the data of licences and registration certificate issued under Contract
Labour (Regulation and Abolition) Act, 1970 is provided below:

Year Total no. of Contract Labour working in various
Establishments under central sphere

2017 1110603
2018 1178878
2019 1364377

Direct Benefit Transfers (DBTs) under various schemes of Ministry

*187. SHRI JOSE K. MANI: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ whether schemes like National Child Labour Project (NCLP), Directorate
General of Employment—Coaching-cum Guidance Centre (DGE-CGC), DGE-Vocational
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Rehabilitation Centre (DGE-VRC), Directorate General Labour Welfare-Scholarship
(DGLW) have seen a large number of failed Direct Benefit Transfers (DBT) during the
last two years;

(b) if so, the reasons for failures;

(c) the value of failed DBT transactions made under above four schemes during
financial years 2018 and 2019;

(d) whether reports of DBT transactions not reaching beneficiaries in a time
bound manner have been received; and

(e) the efforts made by Government to identify the cause of the failures and
address it?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) The total number of DBT transactions
under the schemes of National Child Labour Project (NCLP), Coaching-cum-Guidance
Centre (CGC), which is now renamed as National Career Service Centre for SCs/STs;
\Vocational Rehabilitation Centre for Handicapped (VRC), which is now renamed as
National Career Service Centre for Differently Abled; and Scholarship Scheme, namely,
Financial Assistance for Education to the Wards of Beedi / Cine / Iron, Manganese,
Chrome Ore (IOMC) Mine / Limestone & Dolomite Mine (LSDM) Workers; were
3,79,496 during Financial Year (FY) 2018-19 and 1,69,855 during FY 2019-20 (up to
31.01.2020). Of these, 15,141 transactions during FY 2018-19 and 712 transactions
during FY 2019-20 (up to 31.01.2020) failed. The details regarding failed DBT transactions
including the value involved are given in the Statement (See below). The major reasons
for failures, as reported by Banks and National Payments Corporation of India (NPCI),
include, inter-alia, mismatch in name, non-existent Bank account, inactive Aadhaar and
non-mapping of Aadhaar.

(d) Reports regarding failure of DBT transactions are received in a time-bound
manner.

(e) The achievements relating to DBT transactions under above-mentioned four
schemes are reviewed and monthly progress reports are furnished to DBT Mission,
Cabinet Secretariat, on regular basis. The issues relating to transaction failures are
taken up with the O/o Controller General of Accounts (CGA) and DBT Mission. At the
instance of DBT Mission, Department of Financial Services (DFS) pursues the issue
of transaction failures under different DBT schemes with Banks, RBI and NPCI. The
DBT Mission and DFS issue necessary instructions and guidelines to DBT implementing
Ministries / Departments, Banks, NPCI from time to time for reducing DBT transaction
failures.



Statement

Value of Failed DBT Transactions for FY(s) 2018-19 and 2019-20 [Upto 31/01/2020]

Sl Name of the Scheme Value of Failed DBT Transactions Value of Failed DBT Transactions
No. [FY 2018-19] [FY 2019-20]
Total Total Number Failed Total Total Number Failed
Number of  Amount of Failed Amount Number of Amount of Failed Amount
Transactions (In%)  Transactions (In%) Transactions (In%) Transactions (In%)
1 2 3 4 5 6 7 8 9 10
(Out of 3) (Out of 4) (Out of 7)  (Out of 8)
1 National Child Labour 77,602 12,01,63,072 4,347 6639,291 41,229 7,57,08,170 483 5,94,600
Project (NCLP)
2. National Career Service 34164  3,36,94,632 3,923 37,62,068 18,747 1,87,13,735 126 1,25,500
Centre for SCs/STs
3. National Career Service 5424  1,34,96,874 810 20,16,489 4,398 1,09,87,452 66 1,65,000
Centre for Differently
Abled
4, Financial Assistance 2,62,306  41,31,34,350 6,061 74,78,110 1,05,481 11,64,89,400 37 41,550

for Education to the
Wards of Beedi/Cine/
IOMC/LSDM Workers

ToTAL 379496 580488928 15141 1,98,95,958 169855  22,18,98,757 712 9,26,650
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Blacklisting of passenger by airlines

*188. SHRI M.P. VEERENDRA KUMAR: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether the concerned authorities have received a complaint from an affected
person recently against blacklisting him by airlines on flimsy grounds;

(b) the action taken by Government on the complaint;

() whether Government has permitted the airlines to carry a policy of blacklisting
passengers who are alleged to have misbehaved in the aircraft; and

(d) if so, the details thereof including the number of persons blacklisted during
the last three years and the current year?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) Yes Sir. Directorate General of Civil Aviation
(DGCA) had received a representation in this matter. Meanwhile, a Writ Petition {WP
(C) 2052/2020 and CM 7208/2020} on similar grounds was also filed by the petitioner
before the Hon'ble Delhi High court which was listed for hearing on 25/02/2020 & 27/
02/2020. On 27/02/2020, Hon'ble Delhi High Court disposed off the Writ Petition with
the direction that the representation dated 20/02/2020 submitted by the petitioner be
decided within 8 weeks by DGCA.

Based on the direction of Hon'ble Delhi High court, DGCA is actively considering
the representation received from the petitioner and the representation shall be disposed
off as per regulatory provision within the specified period as directed by the Hon'ble
court.

(c) and (d) The DGCA has issued the Civil Aviation Requirements (CAR) Section
3 - Air Transport, Series M, Part V1 titled 'Handling of unruly passengers' on 08.09.2017.
The provisions contained in this CAR are applicable to all Indian operators engaged
in scheduled and non scheduled air transport services, both domestic and international,
for carriage of passengers and on all airports operating within Indian territory and all
passengers during the period of air travel in/or over India. Under the provision of Para
4.10 of the said CAR, airlines shall categorize cases of unruly behaviour onboard
aircraft into following categories:-

- Level 1: Unruly behaviour (physical gestures, verbal harassment, unruly
inebriation etc.)
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- Level 2: Physically abusive behaviour (pushing, kicking, hitting, grabbing or
inappropriate touching or sexual harassment etc.)

- Level 3: Life-threatening behaviour (damage to aircraft operating systems,
physical violence such as choking, eye gouging, murderous assault, attempted
or actual breach of the flight crew compartment etc.)

Whenever an airline receives a complaint of an unruly behaviour from the pilot-
in-command, the incident may be referred by the airlines to an "Internal Committee".
The "Internal Committee™ shall decide the matter within a period of 30 days along with
category level of the unruly passenger as indicated above. The airlines maintain a
database of all unruly passengers (after decision by the Internal Committee) and inform
the same to DGCA/ other airlines. This forms a No-Fly List which is maintained by
DGCA. Further, the CAR also has provisions for appeal against the decision of the
Airline.

As per information given by airlines to DGCA, Jet airways in 2017 had put one
passenger on No Fly List for a period of 5 years and Indigo airline has put one
passenger on No Fly List in 2020 for a period of 3 months as per the orders of their
internal committees respectively.

Manual scavenging under Swachh Bharat Mission

*189. SHRI MANISH GUPTA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether the Swachh Bharat Mission has addressed the issue of toilet
technology or manual scavenging, if so, the details thereof;

(b) whether in the last three years a large number of toilets with septic tanks
have been built;

(c) if so, whether the situation of manual scavengers worsened with more septic
tanks to clean, if so, the details thereof; and

(d) whether the proliferation of septic tanks will work against the law preventing
people from being employed in manual scavenging, which is illegal?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI
THAAWARCHAND GEHLOT): (a) Swachh Bharat Mission is implemented by the
Ministry of Housing and Urban Affairs in urban areas and the Department of Drinking
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Water and Sanitation in rural areas since 02.10.2014. The objective is to achieve 100%
open defecation free and to eradicate manual scavenging. This is under taken through
construction of sanitary toilets in open defecation areas and conversion of hitherto
insanitary toilets in Urban Areas. In rural areas the Department of Drinking Water and
Sanitation promotes twin- leach pit toilets that do not require disposal of human faces.
Such sanitary toilets do not require manual scavenging and hence the problem is
addressed.

(b) to (d) As informed by Ministry of Housing and Urban Affairs 61.3 lakh
Individual Household Latrines (IHHL) have been constructed out of the total target of
59 lakh IHHL till January, 2020. Also 5.82 lakh Community/Public Toilets seats have
been constructed. Similarly, as per Department of Drinking Water and Sanitation 5.41
crore IHH toilets have been constructed in the Rural Areas of the country during the
last 2 years and current year, out of which 32.72 lakh (i.e. 6%) are septic tanks toilets.
As evident, the numbers of septic tanks are a small percentage and have in no way
led to an increase in manual scavenging.

Manual Scavenging Act, 2013, strictly prohibits manual scavenging and limits
hazardous cleaning to an exceptional circumstance with protective gears only, under
Section 7 and 9 of the Act. Ministry of Housing and Urban Affairs has also brought
a Standard Operating Procedure (SOP) for "Cleaning of Sewers and Septic Tanks", 2018
to reduce the occupational hazards of the workforce involved in cleaning of sewers and
septic tanks thereby reducing any accident or loss of life to the extent possible.
MoHUA had also published an Advisory on Emergency Response Sanitation Unit
(ERSU) 2019. The advisory deals with the Technical and managerial Interventions for
Ensuring Safety during Sewer and Septic Tank Cleaning.

Non-registration of birth of children

*190. DR. BANDA PRAKASH: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether according to recently released data in National Family Health Survey
(NFHS-4), three out of five children under the age of five had their births registered
and possessed birth certificates in 2017-18 and if so, the details thereof;

(b) whether according to United Nations International Children's Emergency
Fund (UNICEF) 2019 report, India is among the five countries with others being
Ethiopia, Nigeria, Congo and Pakistan, that are home to half of the world's 166 million
children whose births have not been registered; and
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(c) if so, the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) As per the latest survey of National Family Health (NFHS-4)
conducted by Ministry of Health & Family Welfare in 2015-16, birth of 79.7% children
under the age of 5 years was registered during 2015-16 in comparison to 41.2% in
2005-06.

(b) and (c) According to UNICEF 2019 report, birth registration percentage in
Ethiopia, Nigeria, Congo and Pakistan is 3%, 47%, 96% and 34% respectively. Birth
registration in India during 2017 is 84.9%. Any birth, which is not registered within one
year of its occurrence can be registered based on an order by a Magistrate of the first
class after verifying the correctness of birth and on payment of the prescribed fee.

Warrant of precedence

*191. SHRI A. VIJAYAKUMAR: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ the details of the existing warrant of precedence;
(b) whether there is any proposal to revise warrant of precedence;
(c) if so, the details thereof;

(d) whether there is confusion prevailing regarding revision in warrant of
precedence; and

(e) if so, the action taken to remove the confusion?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) Table of Precedence (ToP), also known as Warrant of Precedence,
is an executive order meant for State and Ceremonial occasions and has no application
in the day-to-day business of the Government. Table of Precedence is available on the
website of this Ministry (https://mha.gov.in/).

(b) No, Sir.
(c) Does not arise.
(d) No, Sir.

(e) Does not arise.
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Stagnation in real estate sector

*192. SHRI RAKESH SINHA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the number of real estate projects in Delhi, Mumbai which are in a stagnant
stage since the last three years;

(b) the number of people who have been affected due to non-completion or
non-allotment of their flats, homes booked by them;

(c) what are the reasons for non-completion or non-allotments of flats; and
(d) the steps taken by Government to provided relief to such people?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (d) ‘Land' and 'Colonization' are State
subjects. Ministry of Housing and Urban Affairs does not maintain data of real estate
projects and details thereof.

Main reason of non-completion of the stalled projects is diversion of funds by
the promoter in absence of any law to regulate the Real Estate Sector. This resulted
in lot of hardships to homebuyers. Therefore, a need was felt to regulate the sector to
ensure transparency and accountability. Accordingly, in order to protect the interest of
homebuyers and to ensure the transparency and accountability in the Real Estate
Sector, Ministry of Housing and Urban Affairs has enacted The Real Estate (Regulation
and Development) Act, 2016 (RERA).

As per Section 20 of the RERA, the 'Appropriate Government' i.e. States/Union
Territories (UTs) are required to establish the Real Estate Regulatory Authority to
regulate and develop the real estate sector in the concerned State/UT.

Section 3 of RERA mandates registration of real estate project with Real Estate
Regulatory Authority before any advertisement, marketing, booking, selling or offering
for sale, or inviting persons to purchase in any manner. The Regulatory Authority is
also required to publish and maintain a web portal, containing relevant details of all real
estate projects for which registration has been given, for public viewing.

Section 4 of RERA mandates promoter to file application for registration of real
estate projects along with all the relevant documents of the promoter and real estate
project. Further, a declaration is to be given by promoters in respect of legal title of
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land on which development is proposed along with time period within which project
has to be completed; depositing of 70% of amount received from allottees in a separate
bank account, which shall be used only to cover the cost of construction and land,;
and timely audit of accounts; etc.

Government has taken various initiatives for homebuyers and housing sector.
Goods and Service Tax (GST) on under-construction affordable housing projects has
been reduced from 8% to 1% without Input Tax Credit (ITC), and in case of other
housing projects from 12% to 5% without ITC; Affordable Housing Fund has been
established in National Housing Bank by using backlog in priority sector lending to
reduce interest burden on Affordable Housing; additional deduction of ¥ 1.5 lakh on
account of interest on home loan has been allowed for affordable housing under
Income Tax Act in addition to existing deduction of % 2 lakh; the benefits of availing
upto 100% deduction on profits under section 80-IBA of the Income Tax Act has been
extended to affordable housing projects approved till 31st March, 2021; and the scope
of affordable housing project has been enhanced from 30 to 60 square meters in metros
cities and 60 to 90 square meters in non-metros cities for availing the benefits under
section 80-1BA of Income Tax Act.

Further, in order to give relief to homebuyers of stalled projects, a special window
has been created to provide last mile funding to the stressed affordable and middle-
income housing projects in the form of one or more Alternate Investment Funds (AIF)
for funding projects that are net-worth positive and registered under Real Estate
(Regulation and Development) Act, 2016, including those projects that have been
declared as Non-Performing Assets (NPAs) or are pending proceedings before the
National Company Law Tribunal (NCLT) under the Insolvency and Bankruptcy Code
(1BC).

Encroachment of footpaths in cities

*193. DR. PRABHAKAR KORE: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that footpaths meant for pedestrians in cities across the
country are disappearing due to encroachments by hawkers, shopkeepers and even by
residents in front of their houses;

(b) whether incorporating maintenance of footpaths as an integral part of town
planning is essential to ensure pedestrian-friendly cities; and
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(c) whether Government in consultation with State Governments proposes any
policy to save footpaths from encroachments in cities across the country, if so, the
details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Urban Planning and Development including
construction and maintenance of footpaths are State subjects and come under the
purview of Urban Local Bodies/Urban Development Authorities. However, in order to
improve civic amenities in cities. Government of India provides technical support to
States in their efforts for infrastructure development and to manage various challenges.

(b) and (c) Ministry of Housing & Urban Affairs has released 'Urban & Regional
Development Plans Formulation and Implementation (URDPFI) Guidelines, 2014 which
recommends design and construction of footpaths and width of footpath along various
land uses in its section 8.2.3. Section 8.4.10.3 of URDPFI Guidelines- 2014 on Street
Design mentions about uninterrupted walking zone and multi-utility zone for street
furniture etc. on footpaths. However, URDPFI Guidelines- 2014 is an advisory document
for the States and it is up to the States to adopt its provisions. Also, under the World
Bank-GEF-UNDP supported Sustainable Urban Transport Project (SUTP), Ministry of
Housing & Urban Affairs has launched "Non-Motorised Transport Guidance Document"”.
Pedestrian walkways (footpaths) have been constructed as part of demonstration pilot
project of SUTP, as per details below:

Naya Raipur, Chhattisgarh: Length- 29 KM, Width- 2.5 mtr

Pimpri Chinchwad (PCMC), Maharashtra: Length- 28 Kilometer, Width-1.5 to
2 mtr

Hubli Dharwad, Karnataka: Length- 4.5 Kilometer, Width- 1.5 to 2 mtr
Timeline for completing census-2021 and NPR

1*194. SHRI PRABHAT JHA: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether the updation process for Census-2021 and National Population
Register (NPR) has been started;

(b) if so, the number of phases in which these processes would be completed
and the timeline fixed for it;

tOriginal notice of the question was received in Hindi.
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(c) whether the National Population Register was prepared first time in the year
2010 and was updated in 2015;

(d) whether objections have been raised by several political parties and States
concerning the updation process of existing population register; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) and (b) Census 2021 is to be conducted in two phases, viz.,
(i) Houselisting and Housing Census between 1st April to 30th September, 2020 in the
entire country and (ii) Population Enumeration between 9th to 28th February, 2021 with
a Revision round from 1st to 5th March, 2021 in the entire country except the snow-
bound areas of Jammu and Kashmir, Ladakh, Himachal Pradesh and Uttarakhand,
wherein it is to take place during 11th -30th September, 2020 followed by Revision
round from 1st to 5th October, 2020.

The updation of National Population Register (NPR) is to be done along with the
Houselisting & Housing Census in all States / UTs except Assam.

(c) to (e) NPR was prepared for the first time in 2010 and was updated in 2015.
The Government is in discussion with the States expressing concerns with regard to
the preparation of NPR.

Implementation of labour laws

*195.LT. GEN. (DR.) D.P. VATS (RETD.): Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Central Government has taken several steps during the last three
years to provide job security, minimum wage protection and social security to workers
of unorganised sector and also to bring transparency and accountability in getting
labour laws implemented and improving the quality of employment;

(b) if so, the details thereof;

(c) whether required support is being received from States to ensure transparency
and accountability in the implementation of labour laws; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (d) Government of India enacted
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Minimum Wages Act, 1948 and Payment of Wages Act, 1936, for fixation and revision
of minimum wages for the schedule employments and timely/mode of payment of wages
respectively. Further, under the Minimum Wages Act, 1948, both the Central and State
Governments are appropriate Governments to fix, review and enforce the minimum rates
of wages for different categories of workers employed in the scheduled employment
under their respective jurisdictions. The Act is implemented by the Centre as well as
the States under their respective jurisdiction. In the Central Sphere Scheme, the
enforcement is secured through the Inspecting Officers of the Chief Labour Commissioner
(Central) commonly designated as Central Industrial Relations Machinery (CIRM). The
compliance in the State sphere is ensured through the State Enforcement Machinery.
They conduct regular inspections and in the event of detection of any case of non-
payment or under-payment of minimum wages, they advise the employers to make
payment of the shortfall of wages. In case of non-compliance, penal provisions against
the defaulting employers are invoked.

In order to provide social security benefits to the workers in the unorganised
sector, (including casual labour, as per their eligibility) Government enacted the
Unorganised Workers' Social Security Act, 2008. An unorganised worker as per this
Act, is defined as a home-based worker, self-employed worker or a wage worker in the
unorganised sector and includes a worker in the organised sector who is not covered
by these six Acts, i.e. (i) The Workmen's Compensation Act, 1923, (ii) The Industrial
Disputes Act, 1947, (iii) The Employees' State Insurance Act, 1948, (iv) The Employees'
Provident Funds and Miscellaneous Provisions Acts, 1952, (v) The Maternity Benefit
Act, 1961 and (vi) The Payment of Gratuity Act, 1972. The Unorganised Workers' Social
Security Act, 2008 stipulates formulation of suitable welfare schemes for unorganised
workers on matters relating to: (i) life and disability cover, (ii) health and maternity
benefits, (iii) old age protection and (iv) any other benefit as may be determined by the
Central Government. Life and disability cover is provided through Pradhan Mantri
Jeevan Jyoti Bima Yojana (PMJJBY) and Pradhan Mantri Suraksha Bima Yojana (PMSBY)
to the unorganised workers depending upon their eligibility. The health and maternity
benefits are addressed through Ayushman Bharat scheme.

For old age protection in the form of monthly pension, Ministry of Labour &
Employment has launched Pradhan Mantri Shram Yogi Maan-dhan Yojana which is a
voluntary and contributory pension scheme for providing monthly minimum assured
pension of ¥ 3000/- to unorganized workers, on attaining the age of 60 years.
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The respective State Governments are implementing various labour laws and
undertaking inspections in the State Sphere independently for proper implementation
of the Acts.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
'Digi yatra' scheme

1921. SHRI VIJAY GOEL: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether the Ministry has launched a scheme 'Digi Yatra' for speedy disposal
of services in the airports;

(b) if so, the financial and physical details of the scheme including the airports
in which the scheme is operational;

(c) whether the Ministry is facing any challenges in the implementation of the
scheme; and

(d) if so, the details thereof and how does the Ministry plans to address these
challenges?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) Ministry of Civil Aviation has launched Digi Yatra
policy in August, 2018 which will provide seamless and hassle-free passenger experience
at Indian airports, without the need for verification of ticket and 1D at multiple touch
points. As regards Digi Yatra initiative, Airports Authority of India (AAI) has awarded
work for implementation of Biometric Boarding System (BBS) at 4 airports viz, Kolkata,
Pune, Vijayawada & Varanasi airports, at a cost of ¥ 165.43 Cr. Also, the scheme is at
trial stage at Bengaluru and Hyderabad airports.

(c) and (d) No, Sir.
International cargo terminal at Raipur Airport

11922. SHRIMATI CHHAYA VERMA: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether Government is considering any proposal towards building
international cargo terminal at Raipur airport;

tOriginal notice of the question was received in Hindi.
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(b) whether any study has been conducted to find out the adverse impact on
export of goods due to the non-existence of Raipur cargo terminal; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) Presently, there is no proposal for building an International
Cargo Terminal at Raipur Airport by Airports Authority of India (AAI).

(b) and (c) No, Sir. Raipur Airport has neither been Customs notified nor have
international flights commenced operations so far. These are some of the important
criteria that are taken into consideration prior to the creation of international air cargo
facilities. No study has been undertaken by the Ministry of Civil Aviation, including
AAl, on any adverse impact on exports of goods from Raipur Airport due to the
absence of international air cargo facilities. Moreover, since the domestic cargo facilities
were operationalised at Raipur Airport, no study on their utilisation to link up with
international supply chains via other airports in India have been brought to the notice
of this Ministry.

UDAN scheme in West Bengal

1923. SHRI DEREK O'BRIEN: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether any steps have been taken by Government to improve regional
connectivity in West Bengal under the UDAN scheme;

(b) if so, the details of the routes and airports operationalised under UDAN
scheme in West Bengal; and

(c) whether the Ministry plans to start a route between Durgapur and Bengaluru
under the UDAN scheme, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) Regional Connectivity Scheme (RCS) - UDAN (Ude
Desh ka Aam Nagrik) is a market driven mechanism. Development of regional air
connectivity routes is left to market forces.The interested airlines based on their
assessment of demand on particular routes submit proposals at the time of bidding
under RCS -UDAN from time to time. Airports Authority of India (AAI), the Implementing
Agency has awarded 5 (five) airports namely Cooch Behar, Burnpur, Durgapur,
Kalaikunda and Hashimara of West Bengal under RCS-UDAN for operations of RCS
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flights till 3rd round of bidding. However, RCS routes connecting Burnpur & Cooch
Behar have been cancelled due to non-compliance of Selected Airline Operator (SAQ)
agreement by SAO. Details of the valid RCS routes operationalized till 5th March, 2020,
connecting West Bengal are given in the Statement (See below). Presently, Durgapur
and Bengaluru are served airports and therefore, routes between Durgapur & Bengaluru
do not come under the purview of RCS.

Statement

Status of valid RCS routes operationalized connecting airports in West Bengal

as on 05th March, 2020

Departure Airport Avrrival Airport Operator
Kolkata Allahabad Indigo
Kolkata Jorhat Indigo
Kolkata Lilabari Spicejet
Kolkata Pakyong* Spicejet
Kolkata Tezpur Zoom Air
Durgapur Chennai Spicejet
Durgapur Mumbai Spicejet
Kolkata Gwalior Spicejet
Kolkata Jharsuguda Alliance Air
Kolkata Jharsuguda Spicejet
Kolkata Shiliong Indigo
Kolkata Amritsar (TRCS) Indigo

* Discontinued due to pending air navigational study.

Selling Air India to strategic buyer

1924. SHRI ANAND SHARMA: Will the Minister of CIVIL AVIATION be pleased

to state:

(@ whether Government has taken a decision to sell Air India to a strategic

buyer;
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(b) if so, the details thereof and the proposed time-frame to complete the

process;

(c) whether any independent valuation has been done of the assets of Air India
including its fleet, Real Estate globally and the monetisation of routes available under

bilateral agreements with various countries;
(d) if so, the details thereof; and

(e) the steps proposed by Government to protect the jobs of Air India employees

or alternative employment?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) The Government, consequent to the approval by
Air India Specific Alternative Mechanism (AISAM), has issued a Preliminary Information
Memorandum (P1M) inviting Expression of Interest for sale of 100% equity share capital
of Air India Limited (AIL) including AIL's 100% shareholding in the Air India Express
Limited (AIXL) and 50% shareholding in Air India SATS Airport Services Private
Limited (AISATS) on 27.01.2020. Corrigendums have been issued wherein time period
upto 06.03.2020 has been given for submission of written queries on PIM and Share
Purchase Agreement (SPA). Last date for release of response to queries on PIM. (and
SPA, if so provided by the GOI at its discretion) is 16.03.2020. The process has been
divided into two stages. In the stage I, Expression of Interest will be submitted by
Interested Bidders and they will be shortlisted based on Eligibility criteria and other
terms mentioned in the Preliminary Information Memorandum (PIM). In the stage-Il,
shortlisted Interested Bidders will be provided with an Request for Proposal (RFP) and

thereafter there will be a transparent bidding process.

(c) and (d) Valuation of Air India has not been done at stage-1 of the disinvestment
process. The valuation will be decided by the Inter-Ministerial Group (IMG) constituted

by DIP AM at stage-Il of disinvestment process.

(e) The interest of the employees of Air India will be safeguarded in accordance
with the guidelines of Department of Investment and Public Asset Management, Ministry
of Finance on strategic disinvestment of CPSEs and same will be reflected in the Share

Purchase Agreement to be signed with new owner.
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Turbulence in civil aviation sector

1925. SHRI D. KUPENDRA REDDY: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether it is a fact that the civil aviation sector of the country is presently
experiencing turbulence and air carriers secession of operation;

(b) if so, the details thereof and the reasons therefor;

(c) whether Government plans to step into the matter by extending necessary
supporting measures to encourage the air carriers of the country; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) Yes, Sir. The high cost of Aviation Turbine Fuel
(ATF), the global economic slowdown, low yields due to intense competition, non
compliance of sound administrative and business policies are some of the reasons for
the existing turbulence in the Civil Aviation Sector which may also have led to the
cessation of services by Jet Airways in April, 2019.

(c) and (d) The measures taken by the Government to improve the civil aviation
sector of the country include:-

()  Provide airport infrastructure through Airports Authority of India and the
private operators.

(i)  Provide an efficient Air Navigation System in the Country.

(i) Regulate the aviation industry through Directorate General of Civil Aviation
to ensure safety standards.

(iv) Coordinate with all stakeholders to resolve their issues through regular
interactions.

(v) Provide Viability Gap Funding and other concessions to selected airline
operators under Regional Connectivity Scheme (RCS) - UDAN (Ude Desh
ka Aam Nagrik) as per the scheme document.

(vi) Provide financial assistance to Air India as per the approved Plan.

(vii) Reduction of Central Excise Duty applicable on ATF from 14% to 11% w.e.f.
11th October 2018.
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(viii) Rationalization of Goods and Services Tax provisions.

(X) Rationalization of Category-I routes under Route Dispersal Guidelines on
the basis of criteria given in National Civil Aviation Policy-2016.

(®  The requirement for 5/20 is modified and all airlines can commence
international operations provided that they deploy 20 aircraft or 20% of total
capacity (in terms of average number of seats on all departure put together)
whichever is higher for domestic operations.

(xi) Liberalization of domestic code share points in India within the framework
of Air Service Agreements.

(xii) With a view to modernize existing airports so as to establish high standards
and ease demand pressures on them, 100% Foreign Direct Investment (FDI)
under automatic route has been allowed in brownfield airport projects. This
would facilitate the development of domestic aviation infrastructure. FDI for
Scheduled Air Transport Service/ Domestic Scheduled Passenger Airline has
been allowed upto 49% under automatic route. For Non-Resident Indians
(NRIs), 100% FDI will continue to be allowed under automatic route. Foreign
airlines are allowed to invest in capital of Indian companies operating
scheduled and non-scheduled air transport services up to the limit of 49%
of their paid up capital. Such investment is subject to the condition, inter
alia, that Scheduled and Non-Scheduled Operator's Permit would be granted
only to a company the substantial ownership and effective control of which
is vested in Indian nationals.

Assets and debts of Air India

1926. SHRI ABDUL WAHAB: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether it is a fact that Government has planned to disinvest our national
carrier Air India;

(b) if so, the reasons therefor and the details thereof;

(c) if so, whether Government has any plan of action to continue with the
process of disinvestment;

(d) whether Government has discussed the same with the employees of Air
India; and
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(e) the details of the total assets and debts of Air India till November, 2019?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) The Preliminary Information Memorandum (PIM) for
inviting Expression of Interest for sale of 100% equity share capital of Air India Limited
(AIL) including AlL's 100% shareholding in the Air India Express Limited (AIXL) and
50% shareholding in Air India SATS Airport Services Private Limited (AISATS) has
been issued on 27.01.2020 which is available on the website of Ministry of Civil
Aviation (https://www.civilaviation.gov.in). Air India has been incurring continuous
losses and had accumulated huge losses. NITI Aayog in its recommendations, on
Strategic Disinvestment of the Central Public Sector Enterprises in May, 2017 while
referring to the fragile finances of Air India had stated that further financial support
in a mature and competitive aviation market would not be the best use of scarce
financial resources of the Government.

(d) Air India Limited had held consultations with its employees during the
process of strategic disinvestment.

() The accounts of FY 2019-20 have not been compiled yet. However, as per
the audited annual accounts of Air India Limited for year ending on 31.03.2019, the
Total Fixed Assets are ¥ 26,059.62 crore and Total Debt are ¥ 58,255.89 crore.

Biometric boarding system in the country

1927. SHRI K.C. RAMAMURTHY: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether it is a fact that Kempegowda International Airport at Bengaluru is
very soon is going to have a complete Aadhaar-enabled entry and biometric boarding
system in the country;

(b) if so, the details thereof;

(€) how it is more beneficial for smooth and hassle-free flying for passengers;
and

(d) how much time Government will take to extend this to other international and
domestic airports?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (d) Digi Yatra initiative launched by Ministry of Civil
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Aviation is a facial recognition enabled Biometric access/boarding system which will

provide seamless and hassle-free passenger experience at Indian airports, without the
need for verification of ticket and ID at multiple touch points. Aadhaar can be used
voluntarily as one of the identity documents during one time registration in Digi Yatra
Central System. Option of manual procedure is also envisaged in this initiative. At
present, the scheme is at trial stage at Bengaluru and Hyderabad airports and also,
Airports Authority of India has awarded work for implementation of Biometric Boarding
System (BBS) at 4 airports viz, Kolkata, Pune, Vijayawada & Varanasi airports. The same
will be implemented across airports in a phased manner.

Financial crisis in civil aviation sector

1928. DR. BANDA PRAKASH: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ the number of civil aviation companies in the country facing financial crisis
during the last three years;

(b) the details of air services provided by these companies during the said
period;

(¢) whether Government proposes to help such companies in the interests of
the people;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) Yes, Sir. The high cost of Aviation Turbine Fuel
(ATF), the global economic slowdown, low yields due to intense competition, non
compliance of sound administrative and business policies are some of the reasons for
the financial crises being faced in the Civil Aviation Sector.

The details of the financial performance of Scheduled Indian carriers during the
last three years are given in the Statement-1 (See below). Further, the details regarding
number of passengers, freight and mail of Scheduled Indian carriers during the last
three years are given in the Statement-11 (See below).

(c) to (e) The measures taken by the Government to improve the civil aviation
sector of the country include:-

()  Provide airport infrastructure through Airports Authority of India and the
private operators.
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(i)
(i)

(iv)

V)

(vi)

(vii)

(viii)
(x)

®)

(xd)

(i)

Provide an efficient Air Navigation System in the Country.

Regulate the aviation industry through Directorate General of Civil Aviation
to ensure safety standards.

Coordinate with all stakeholders to resolve their issues through regular
interactions.

Provide Viability Gap Funding and other concessions to selected airline
operators under Regional Connectivity Scheme (RCS) - UDAN (Ude Desh
ka Aam Nagrik) as per the scheme document.

Provide financial assistance to Air India as per the approved Plan.

Reduction of Central Excise Duty applicable on ATF from 14% to 11% w.e.f.
11th October 2018.

Rationalization of Goods and Services Tax provisions.

Rationalization of Category-I routes under Route Dispersal Guidelines on
the basis of criteria given in National Civil Aviation Policy - 2016.

The requirement for 5/20 is modified and all airlines can commence
international operations provided that they deploy 20 aircraft or 20% of total
capacity (in terms of average number of seats on all departure put together)
whichever is higher for domestic operations.

Liberalization of domestic code share points in India within the framework
of Air Service Agreements.

With a view to modernize existing airports so as to establish high standards
and ease demand pressures on them, 100% Foreign Direct Investment (FDI)
under automatic route has been allowed in brownfield airport projects. This
would facilitate the development of domestic aviation infrastructure. FDI for
Scheduled Air Transport Service/ Domestic Scheduled Passenger Airline has
been allowed upto 49% under automatic route. For Non-Resident Indians
(NRIs), 100% FDI will continue to be allowed under automatic route. Foreign
airlines are allowed to invest in capital of Indian companies operating
scheduled and non-scheduled air transport services up to the limit of 49%
of their paid up capital. Such investment is subject to the condition, inter
alia, that Scheduled and Non-Scheduled Operator's Permit would be granted
only to a company the substantial ownership and effective control of which
is vested in Indian nationals.



Statement-1

Financial performance of Scheduled Indian Carriers for financial years 2016-17, 2017-18 and 2018-19(P)

9¢

(X in million)

Carrier/Airline Operating Revenue Operating Expense Operating Result

2016-17 2017-18 2018-19(P) 2016-17 2017-18 2018-19(P)  2016-17 2017-18  2018-19(P)
National Carriers
Air India 218,596.1 230,036.7 2550883 2156159 246,617.4  301,940.9 2,980.2 -16,580.7  -46,852.6
Al Express 33,299.3 36,196.8 41,715.7 27,6499 30,7254 37,378.1 5,649.5 54714 4,337.6
Alliance Air 3,756.9 59314 8,216.1 5,080.0 7,278.5 9,946.5 -1,323.1 -1,347.1 -1,7304
(A) Total (National) 255,652.3 272,164.9 305,020.1  248,345.8 284,621.3  349,265.5 7,306.6 -124564 442454
Private Scheduled Domestic Airlines
Jet Airways* 212,576.7 2325704 NA  212,070.0 239,784.5 NA 506.6 -7,214.1 NA
Jet Lite (P) Ltd.* 12,2372 12,937.6 NA 12,369.1 13,1498 NA -131.9 -2122 NA
Go Air 36,205.0 46,752.2 64,757.6 32,1169 41,3935 64,030.7 4,088.1 5,358.8 726.9
Spice Jet 61,9127 77,9509 91,1325 58,465.9 72,7357 93,793.6 34468 52153  -2,6611
Indigo 1858050  230,2089  284,967.7 1688970 2044425 2898720  16,908.0 257664  -4,904.3
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Zoom Air 26.1 174.0 103.6 24.7 165.9 1175 14 81 -140
Air Asia 9,5194 18,0113 251164 10,922.6 19,425.7 32,146.8 -1403.3 -1,4144 -7,0304
Vistara 13,899.2 21,3743 29,9438 19,392.1 26,539.6 38,9485 54929 51653  -9,004.7
Blue Dart 6,188.4 6,713.0 7,581.0 5964.3 6,438.0 7,201.0 2241 2750 3800
True Jet 1,261.4 1,956.8 2,681.9 2,069.1 2,808.2 2,857.6 -807.7 -851.5 -175.6
Quikjet Cargo 3304 4745 -144.1

Air Deccan 629.3 470 764.9 336.0 -1355 -289.0
Air Odisha 139 1100 55.3 1105 415 05
Star Air 504 212.1 -161.7
Air Heritage 30 209 -17.9
(B) ToTAL (PRIVATE) 539,961.5 649,292.6 506,4949  522,766.4 627,7035  529,647.2 17,1951 215891 -231524
GRrAND ToTAL (A+B) 795,613.8 921,457.5 8115149 7711121 912,3248  878,912.7 245017 91327 -67,397.8

Jet Airways & Jetlite * Ceased Operations since 18th April 2019 (Provisonal Financial Statement of FY 2018-19 not submitted till date).

P- Provisional
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Statement-11

Pax, Freight and Mail of Scheduled Indian Carriers for financial years 2016-17,
2017-18 and 2018-19(P).

2016-17 2017-18 2018-19 (P)
Passengers (Nos.) 103,748,598 123,315,916 140,333,572
Freight (Tonne) 601,798 660,016 721575
Mail (Tonne) 35,999 36,513 39,369

(P) - Provisional
Cancellation Refund Policy

1929. DR. VIKAS MAHATME: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ the rules regarding cancellation refund policy;

(b) whether flights are cancelled due to AAI or internal airline reasons or to
generate more revenue;

(c) when a flight is cancelled, money is refunded, same airlines has a flight to
the same sector, but prices are high, whether this is for higher revenue generation;

(d) if so, what steps taken in this regard, if a flight is cancelled due to weather,
whether full refund is given; and

(e) whether the airlines would have to accommodate the passengers in another
flight, if flight is cancelled due to any fault on the part of the airlines?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) The Directorate General of Civil Aviation (DGCA) has
issued CAR, Section 3 -Air Transport, Series M, Part |1 titled "Refund of Airline tickets
to passengers of public transport undertakings" regarding cancellation refund policy.

(b) Flights are cancelled due to commercial, technical, operational, weather and
other miscellaneous reasons and these are submitted by the airlines as a part of
monthly submission of traffic data to DGCA.

(c) to (e) In order to ensure appropriate protection for the air travelers in case of
flight disruptions particularly for denied boarding, flight cancellations and flight delays,
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DGCA has issued CAR, Section 3- Air Transport, Series M, Part IV titled "Facilities to
be provided to passengers by airlines due to denied boarding, cancellation of flights
and delays in flights".

Chopper services in important and premier Government hospitals

1930. SHRI PARIMAL NATHWANI: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether Government is proposing to introduce chopper services in important
and premier Government hospitals across the country to ferry critical patients to save
lives;

(b) if so, the details thereof and if not, the reasons therefor; and

(c) the details of the discussion with the Ministry of Civil Aviation in this regard
in the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) Chopper services for transportation of critical
patients to hospitals across the country are provided by private operators under Non
Scheduled Operator Permit on hire and reward basis. Directorate General of Civil
Aviation (DGCA) has also issued Civil Aviation Requirement (CAR), Section 8 -Aircraft
Operations, Series S, Part VII, Issue I, dated 11th February 2016 on "Operation of
Aeromedical Transportation (AMT)". National Civil Aviation Policy-2016 stipulates
coordination by Ministry of Civil Aviation (MoCA) with various agencies like Ministry
of Finance, Ministry of Home Affairs, National Highways Authority of India, Indian
Railways, Insurance Companies, Hospitals, Pawan Hans Limited and other helicopter
operators to facilitate Helicopter Emergency Medical Services (HEMS).

Delay in payment of salary for Air India employees

1931. SHRI BINOY VISWAM: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether it is a fact that there is perennial delay in payment of salary for
contractual employees of Air India and Alliance Air;

(b) if so, the reasons for the same;

(c) if not, the date on which monthly salaries are being paid to the above
mentioned employees;
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(d) whether there are any employees permanent and contractual, who have
arrears of salary, the details thereof; and

(e) what steps are being taken to ensure the rights of existing workers in light
of the proposed divestment of Air India?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) There have been slight delays in payment of salaries
to employees of Air India Ltd., mainly because of constraints of liquidity and availability
of funds.

(d) There are no arrears of salary payments to employees as salary payments
upto the month of January 2020 have been paid to all employees. However, there are
certain arrears of allowances that are payable to employees on account of the
implementation of the Justice Dharamadhikari Report regarding harmonization of employee
remuneration post-merger. Towards the payment of these arrears, a provision of ¥
1331.91 crore is there in the audited accounts as on 31st March 2019.

() The interest of the employees of Air India will be safeguarded in accordance
with the guidelines of Department of Investment and Public Asset Management, Ministry
of Finance on strategic disinvestment of CPSEs and same will be reflected in the Share
Purchase Agreement to be signed with new owner.

Regulation of drones

1932. DR. AMAR PATNAIK: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ the number of registrations on Digital Sky portal of drones thus far;

(b) the details of the month-wise breakup of registrations on the portal of
drones up till January, 2020;

(c) the details of how violations by drones are handled by the platform; and

(d) the details of how Government is enforcing compliance with its drone use

regulations?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) In order to facilitate the identification of civil



Written Answers to [11 March, 2020] Unstarred Questions 41

drones and drone operators, a one-time opportunity for voluntary disclosure of civil

drones and drone operators was provided during 14.01.2020 to 31.01.2020.

As per the information received on Digital Sky Portal, 19553 drones have been
enlisted during 14.01.2020 to 31.01.2020. The category wise number of civil drones
enlisted during 14.01.2020 to 31.01.2020 is as under:-

Category Number

Nano 1832
Micro 13735
Small 2808
Medium 140

Large 1038
TotaL 19553

(c) and (d) Rule 15A has been inserted in the Aircraft Rules, 1937 and Civil
Aviation Requirements (CAR), Section 3, Air Transport, Series X, Part | has been issued
by Directorate General of Civil Aviation (DGCA) for regulation of drones. Violation of
any of the provisions of the CAR and falsification of records/ documents shall attract
penal action including imposition of penalties as per applicable sections of Indian Penal
Code (IPC) or Aircraft Act, 1934.

Further, the Government has issued a Standard Operating Procedure (SOP) to
prevent drone attacks on vital security installations. Bureau of Civil Aviation Security
(BCAS) has also issued a AvSec Circular on "Basic requirements and Technical
Specification/ Qualitative Requirements (QRs) for Counter - Drone technology / solutions
for Surveillance, Detection and Neutralisation of drones / Unmanned Aircraft System
(UAS) for Airports". Further, as per DGCA Civil Aviation Requirements (CAR) , BCAS
has prepared Security Programme Template of Remotely Piloted Aircraft (RPA). Based
on MHA Standard Operating Procedure (SOP) for handling threats from sub-conventional
aerial platform in the country, BCAS has also prepared an SOP on 'Procedure for

stopping of civilian flight on detection of flying objects.
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Flight ban on Kunal Kamra

1933. DR. SANTANU SEN: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether the flying ban imposed by four airlines on Comedian Kunal Kamra
is violative of handling of Unruly Passenger Rules, 2017;

(b) if so, Government's reaction thereof and if not, the details as to how this
ban is in consonance with the above-mentioned rule;

(c) the details of enquiry conducted and the level of unruly behaviour under
which ban has been imposed;

(d) whether the Pilot-in-command was consulted or an internal committee has
been set as per rule; and

(e) the rules under which ban has been imposed by other airlines as he is still
not in No-fly list?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (e) M/s Indigo has informed Directorate General of Civil
Aviation (DGCA) that the airline has placed the passenger in the No Fly List for a
period of three months for indulging in Level 1 unruly behaviour. Indigo has further
informed that they had referred the matter to an Internal Committee for Adjudication
upon receipt of a complaint by pilot in command of the flight in accordance with the
Civil Aviation Requirements (CAR) Section 3 - Air Transport, Series M, Part VI, Issue
Il dated 08.09.2017.

A Writ Petition was filed in this matter before the Hon'ble Delhi High Court and
was disposed off on 27.02.2020 by the Hon'ble Court with the direction that the
representation dated 20.02.2020 submitted by the petitioner be decided within 8 weeks
by DGCA who will redress the representation and grievance towards the airlines as per
extant regulatory provisions.

Airplane accidents

1934. SHRI MD. NADIMUL HAQUE: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether the DGCA has taken cognisance of increase in airplane accidents
around the world;
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(b) if so, what steps are being taken to ensure safety of air travel on Indian

airlines; and

(c) the details of airplane and related accidents that have occurred in the last

five years domestically?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) Yes, Sir. Corrective steps are taken by
Directorate General of Civil Aviation (DGCA) to ensure safety of air travel on Indian

airlines, which include:

(i)  Safety recommendations emanating from the investigation reports are followed
up for implementation with the concerned agencies so as to prevent recurrence

of similar incident in future.

(i)  Accident/incident data is regularly analyzed and based on the analysis Air
Safety Circulars are issued to bring important observations/findings to
the notice of the operators to avoid the recurrence of the accidents/

incidents.

(i)  As per the annual surveillance program, audit of the operators is carried out.
Recommendations emanating from such reports are followed up with the
operator for implementation. The compliance of the action taken by the

operator is further verified during the next audit.

(c) The details of accidents for last five years are given in the Statement.



Statement

(A) Accidents to Indian Civil Registered Aircrafts and Helicopters in year 2015

Sl Helicopter/ Date/Place Alc Type/ Operator/ Fatalities Details of Accident
No. Fixed Wing Regn. Category
1 2 3 4 5 6 7
1 FixedWing  08.03.2015 Q400 Spicejet / SOP Nil After landing at Hubli aircraft veered toward the
Hubli VT-SUA left side of the runway and in the process over run
the runway edge light followed by Left Hand gear
collapsed. Thereafter the aircraft exited the runway
to its left side.
2. FixedWing  02.05.2015 Microlight Bangalore flying 01 Microlight was carrying out local flying with 02
Begur, Kodagu, VT-USO club/Flying training occupant on-board. While executing a go-
Karnataka org. around, it stalled and crashed. Microlight was
damaged and one person died.
3. Fixed Wing 13.04.2015 B737-800 Jet Airways/SOP Nil During landing roll, the left hand landing gear
Khajuraho VT-JGA collapsed.
4. Helicopter 04.08.2015 Dauphin Pawan Hans Ltd./ 03 The helicopter was scheduled to operate flight
near Khonsa VT-PHK NSOP on sector Dibrugarh-Khonsa-Longding-
Helipad, AP Changlang Dibrugarh. After take-off from Khonsa,

helicopter crashed.

144
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Helicopter

Helicopter

Helicopter

Fixed Wing

Fixed Wing

4.11.2015
Offshore
Mumbai high

23.11.2015
Katra

24.11.2015

Melluri helipad,

Nagaland

04.12.2015
Jabalpur

16 12.2015
Mumbai

Dauphin N 3
VT-PWF

AS350B3
VT-JKB

Dauphin
N VT-ELJ

Q400 VT-SUC

A319 VT-SCQ

Pawan Hans Ltd./

NSOP

Himalayan Heli
Services/INSOP

Pawan Hans /
NSOP

Spicejet / SOP

Air India/SOP

02

07

Nil

Nil

01

During a training sortie aircraft crashed while
approaching or attempting to go around at
offshore rig. The training was for the purpose of
night currency and the crash occurred in first
landing. The helicopter was destroyed. All on-board
died.

Helicopter made a forced landing in an open
ground near railway station at Katra The helicopter
caught fire. All on-board died.

Helicopter was operating flight from Dimapur
(Nagaland) to Meluri (Nagaland). During landing
at Meluri helipad (Nagaland), it impacted the ground
and crashed. Both the flight crew and 02 passengers
received minor injuries.

Aircraft was operating flight on sector Mumbai-
Jabalpur. During landing roll, it was hit by Boars on
the left landing gear which collapsed and the aircraft
skidded and went off the runway to the left. All
passengers were evacuated and all were safe.

Aircraft was operating flight on sector Mumbai-
Hyderabad. After push back when power was
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1 2 3 4 5 6 7
opened, a Sr. Service Engineer was sucked into No.
2 engine resulting in fatality.

10. Fixed Wing 22.12.2015 B200 VT-BSA  BSF/State Govt. 10 Aircraft was operating flight from Delhi to Ranchi

IGI Airport, Delhi

with 10 person on-board. Aircraft crashed
immediately after take-off. All on-board died.

(B) Accidents to Indian Civil Registered Aircrafts & Helicopters in year 2016

Sl Helicopter/ Date/Place Alc Type/ Operator/ Fatalities Details of Accident
No. Fixed Wing Regn. Category
1 2 3 4 5 6 7
1 Fixed Wing 07-05-2016 ATR 72-600 Jet Airways Nil During landing roll, aircraft started veering to the
Indore VT-JCX left of the runway and went out of the runway.
2. Fixed Wing 03.03.2016 B737-900 Jet airways Nil After landing on runway 27 at Mumbai, cockpit
Mumbai VT-JGD crew heard a thud sound an aircraft started turning
towards right. During investigation it was observed
that trunnion pin of the landing gear had sheared
off.
3. Fixed Wing 09.03.2016 L-23 Super Gliding Center, Nil The glider landed short of the Gliding Centre. It
Pune Blanik VT-GLK  Pune got severally damaged due to impact as the tail

14
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Fixed Wing

Fixed Wing

Helicopter

Fixed Wing

24.05.2016
Najafgarh

06.07.2016
Chennai

11.12.2016
Mumbai

27.12.2016
Goa

Beechcraft
C90 VT-EQO

Hawker 900
XP VT-LTA

R-44
VT-PHB

B737-800
VT-IBG

Alchemist
L&T Aviation

Services

Aman Aviation

Jet Airways

Nil

Nil

Nil

wheel got entangled in the overhead electrical wire
and it landed on the pipes which were stacked on
the ground.

The aircraft crash landing in open field short of
Rwy 10, due to both engine failure.

Aircraft touched down at runway shoulder
causing aircraft to veer towards unpaved surfaces.
Nose gear collapsed and the Left Hand main landing
gear wheels were badly damaged.

Helicopter took-off from Juhu Aerodrome for
local flying. During flight pilot encountered clutch
problem and made a crash landing and caught fire.
Helicopter got destroyed.

On application of take-off power while on
runway, aircraft started veering towards the right of
centreline and exited the runway. Aircraft stopped
on the soft ground and sustained substantial
damage.
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(C) Accidents to Indian Civil Registered Aircrafts & Helicopters in year 2017

Sl Helicopter/ Date/Place Alc Type/ Operator/ Fatalities Details of Accident
No. Fixed Wing Regn. Category
1 2 3 4 5 6 7
1 Fixed Wing 05.03.2017 PC-12/47 Air Charter Services 01 The Aircraft was operating a medical charter
Thailand VT-AVG Pvt. Ltd. flight Delhi- Bangkok-Delhi. Aircraft crash landed
short of an Airforce station near Bangkok.
2. FixedWing  26.04.2017 DA-42 NFTI, Gondia 02 The aircraft had departed from Gondia airfield
Near Gondia VT-NFM Runway for local flying with an Instructor and a
trainee on board. The aireraft made crash landing
near river bed.
3. Helicopter 26.04.2017 Bell 206 Dhillon Aviation Nil Helicopter toppled down at the time of landing
Chintaguffa VT-DDA at Chintagufa helipad.
4. Helicopter 25.05.2017 S-76 Govt. of Maharastra  Nil Helicopter airborne from helipad Nailanga for Raj
Nilanga, Latur VT-CMM Bhawan, Mumbai with 04 pax on board including
CM of Maharastra crash landed due to high tension
cables. There was no injury to any person.
5. Helicopter 10.06.2017 AW-119 Kestrel Aviation 01 Helicopter crashed at Badrinath soon after
Badrinath VT-NRK Pvt. Ltd. takeoff. One person on-board died.

1514
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6.  Fixed Wing 26.08.2017 B747-200 Fly Pro Nil The aircraft after lining up on runway for take-
Delhi ER-BAT off, increased power and after stabilizing the engine,
there was uncontained failure of engine.
7. Fixed Wing 05.09.2017 B737-800 AICL Nil During taxi to the stand after landing, aircraft
Cochin VT-AYB overrun a drain adjacent to the taxiway and its main
landing gear got struck in the drain.
8. Fixed Wing 01.12.2017 Piper PA-34 Bombay Flying Nil The aircraft while en-route to Dhule airport made
Dhule Seneca Club an emergency landing in a village 21NM short of
VT-BCA Dhule Airport, due to fuel starvation which led to
failure of both the engines.
(D) Accidents to Indian Civil Registered Aircrafts & Helicopters in year 2018
Sl Helicopter/ Date/Place Alc Typel/ Operator/ Fatalities Details of Accident
No. Fixed Wing Regn. Category
1 2 3 4 5 6 7
1. Helicopter 13.01.18 Dauphin AS365 PHL 07 Helicopter was involved in an accident while

Mumbai
Offshore

N3 VT-PWA

operating flight from Juhu to ONGC offshore
(Platform NF). The helicopter took-off from Juhu
and crashed approx. 30 NM from Mumbai in Arabian
Sea.

0] SJamsuy UanlIpn

[020z ‘yoren TT]

suonsand paJJteisun

1%



2 3 4 5 6 7
Fixed Wing 26.04.18 Cessna 152 Falcon Aviation Nil Aircraft cessna 152, while engaged in a training
Faizabad (U.P) VT-PTD Academy flying sortie was involved in an accident due to
mid-air engine failure. Thereafter pilots carried out
forced land in the river-bed about 6.7 nm from
Faizabad airport. There are no injuries to pilots.
Fixed Wing 28.06.18 King Air M/s UY Aviation 05 During a test flight for issue of C of A, aircraft
Mumbai C-90 crashed near Ghatkopar, Mumbai. There were four
(Ghatcoper) VT-UPZ person on board including 02 cockpit crew and 02
engineers. All 04 on-board and 01 on ground died
in the accident.
Fixed Wing 07.08.18 Lalgarh  Cessna 208B M/s Supreme Nil Aircraft while operating flight from Jaipur to
Ganganager VT-UDN Transport Lalgarh was involved in an accident during landing
at Lalgarh airstrip, Rajasthan. During landing the
aircraft overshot the runway and hit the airstrip
boundary wall. There are no injuries to the person
on-board.
Helicopter 03.10.18 Bell 206 M/s PHL Nil Helicopter was on recce mission to locate
Kurgiakh, VT-PHD stranded labour in Shinkulapass (High reaches in
Jammu and Ladakh). Aircraft attempted landing in Kurgiakh.
Kashmir The helicopter impacted the ground and crashed.

0§
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Fixed Wing 121018
Trichy

Fixed Wing ~ 21.11.18
Hyderabad

Fixed Wing 24.11.18
Mehsana,
Gujarat

B-737
VT-AYD

Cessna 172
VT-RGC

Cessna 172
VT-ABK

M/s Air India Nil
Express

M/s Wings Nil
Aviation Ltd.

M/s AAA Nil

Aircraft was involved in an accident while
operating flight AXB-611 (Trichy-Dubai). The aircraft
hit the ILS Antenna and top of boundary wall while
taking off from Trichy Airport.

The aircraft was engaged in a solo cross country
training flight from Begumpet, Hyderabad was
involved in a crash landing near Shankarpalli. The
pilot declared MAY DAY due engine failure while
flying at 17 NM west of Hyderabad. Aircraft landed
at Mokila in a paddy field near Shankarpalli,
Hyderabad. The aircraft sustained substantial
damages.

Aircraft was engaged in solo circuit and landing
exercise at Mehsana, Gujarat. The first circuit was
uneventful. During second circuit, after airborne
student pilot reported about power loss. During
process of landing, the aircraft overshot the runway
end 05, broke a runway edge light with its left main
wheel, went on Kutcha and stopped 4-5 feet from
the boundary wall in a small drain.
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(E) Accidents to Indian Civil Registered Aircrafts & Helicopters in year 2019

Sl Helicopter/ Date/Place Alc Type/ Operator/ Fatalities Details of Accident

No. Fixed Wing Regn. Category

1 2 3 4 5 6 7

1 Fixed Wing 05.02. 2019/ Cessna 172 Carvar Aviation/ Nil Aircraft was engaged in nonstop cross country

Near Baramati VT-RDX Flying Club training flight on the sector Baramati-Akalkot-

Baramati. Aircraft was flown by a student pilot.
Aircraft made crash landing in an open field 18 NM
from Baramati Airport. Aircraft was damaged and
student pilot receive injury on his right hand.

2. Fixed Wing 14.02. 2019/ Cessna 172/ Shashib flying Nil The aircraft was cleared by CFI for solo flying of

Guna, MP

3. Fixed Wing 01.07.2019/
Mumbai

VT-TEH

B737-800/
VT-SYK

club/Flying Club

Spice Jet/ Nil
Scheduled

circuit and landing exercise by the student pilot.
The first circuit was uneventful. During the second
sortie, while landing the aircraft ballooned up. The
engine propeller impacted the ground.

Aircraft was operating a scheduled flight SG-6237
on sector Jaipur - Mumbai. While landing on runway
27, aircraft was involved in runway excursion
accident at Mumbai. Aircraft sustained damage.
There was minor injuries to 11 personnel.

S
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Helicopter

Helicopter

Fixed Wing

Helicopter

21.08. 2019
Uttarkashi

23.08.2019
Village Tikochi,
Uttrakhand

27.08. 2019/
Aligarh

23.09.2019
Kedarnathij
Helipad

Eurocopter
B3/VT-HDX

Bell 407/
VT-SVK

Cessana
Citation 560
XL/VT-AW

AS305B/
VT-UTC

Heritage Aviation 03
Pvt. Ltd./Non
Scheduled

Aryan Aviation Nil
Pvt. Ltd./Non
Scheduled

Air Charter Services NIl
Pvt. Ltd./Non
Scheduled

UT Air/ Non Nil
Scheduled

M/s Heritage Aviation Eurocopter AS350 B3
Helicopter VT-HDX was involved in an accident
on 21.08.2019 during flood relief operation in
Uttarkashi, Uttrakhand. There were 3 person on
board. All three person died. The helicopter was
taking off, after dropping relief material. It hit a
cable.

M/s Aryan Aviation Pvt. Ltd. Bell-407 helicopter
VT-SVK was involved in an accident during flood
relief operation in Village Tikochi, Uttrakhand.
Helicopter hit a cable. Crew received minor injury.

The aircraft was operating flight from Delhi to
Aligarh for positioning of aircraft for maintenance.
There were 6 person on board including 2 pilots.
During landing, landing gear of aircraft hit electrical
cable. Due to this after landing aircraft veered off
from the runway and went into soft ground and
caught fire. All persons are safe.

While taking off from KedarnathJi helipad, during
hover, lost directional control and impacted the
ground (heavy landing). The skid and tail boom of
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1 2 3 4 5 6 7
the helicopter got damaged due to impact. Tail rotor
gearbox along with the rotor blades got separated
from the helicopter.

8. Fixed Wing 06.10.2019 Cessna 172 M/s Wings Aviation 02 The aircraft took off from Begumpet for non-stop
Kothapalli VT-RGF Pvt. Ltd./ Flying cross country training flight with 02 person on
village, club board. Aircraft requested for return back to
Hyderabad Begumpet due bad weather. The aircraft was crashed

in the cotton field from 5 kilometres from Kothapalli
village and approximately 80 kilometres from
Hyderabad.

Both the crew were dead due post impact.

9. Fixed Wing 04.10.2019 Cessna 172 M/s Academy of Nil Aircraft was under solo flight by student Pilot
Shirpur VT-HRP Aviation, NMIMS/ and was involved in an accident during landing

Flying club at Shirpur Airport, Maharashtra.

10.  Fixed Wing 21.10.2019 Zlin 2421 IGRUA/ Flying Nil Aircraft was engaged in circuit and landing by

Fursatganj VT-IGM club student Pilot and was involved in an accident.

Student pilot reported to be unhurt.

12°]
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(F) Accidents to Indian civil registered aircrafts & helicopters in year 2020 (till date)

Sl Helicopter/ Date/Place Alc Typel/ Operator/ Fatalities Details of Accident
No. Fixed Wing Regn. Category
1. Fixed Wing 03.01.2020 Cessna 172 R~ Chimes Aviation 02 The aircraft was involved in nonstop cross
Dhana, M.P. VT-CAF Pvt. Ltd./ Flying country flight from Dhana to Dhana overflying
club Mahoba. There was a sudden drop in visibility during
landing on RWY35 at Dhana. Consequently aircraft
went around. There after it crashed while in downwind
leg approx 2NM from the airfield.
2. Fixed Wing 03.02.2020 Super Blanik- Govt. of Jharkhand/ 01 Glider was launched from RWY27 at 1718 IST
Dhumka, VT-GLE 23 Flying club approx from Dumka Aerodrome. There were 02
Jharkhand person on board the glider. After being launched the

glider took a left turn and returned to land. The
glider turned towards RWYQ09 from the northern side
of the aerodrome and got entangled with concertina
wire. The glider impacted with the ground approx 05
meters from the perimeter wall on the northern side
near RWYQ09.
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56  Written Answers to [RAJYA SABHA] Unstarred Questions

New airports

11935. MS. SAROJ PANDEY: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ the names of States where new airports have been constructed by the
Ministry of Civil Aviation during the last five years; and

(b) the places to which air services have been started from these airports, the
details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) Details of new greenfield airports constructed and
operationalized during the last five years and the air services started from these airports
are given in the Statement (See below). In addition, 48 airstrips (including 3 heliports)
have been revived and operationalized.

Statement

Details of new Airports constructed and operationalized during the last five years
and the air services started from these airports

SI. No. Name of Airport Year of Places Connected to
Operation-
alization
1 2 3 4
1. Kazi Nazrul Islam Airport, 2015 Delhi, Hyderabad, Mumbai and
Andal, Durgapur in West Chennai.
Bengal
2. Shirdi in Ahmednagar 2017 Ahmedabad, Bangalore, Indore,
District, Maharashtra Chennai, Delhi, Hyderabad and
Mumbai.
3. Pakyong airport in Sikkim 2018 Connected to Kolkata but the flight
has been temporarily suspended
from 1.06.2019.
4. Kannur International Airport 2018 During the Winter Schedule 2019,
in Kerala flights have operated from Kannur

tOriginal notice of the question was received in Hindi.
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1 2 3 4

Airport to Abu Dhabi, Muscat,
Bahrain, Kuwait, Dammam and
Kingkhalid (Saudi Arabia), Doha,
Sharjah, Dubai, Delhi, Calicut,
Bangalore, Hyderabad, Mumbai,
Chennai, Goa, Hubbali, Cochin and

Trivandrum.

5 Kalaburagi Airport in Karnataka 2019 Bangalore.

Handing over of Trivandrum airport to Kerala Government

1936. SHRI ELAMARAM KAREEM: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether Government has received a proposal from Government of Kerala for
taking over the management of Trivandrum airport;

(b) what are the actions taken by the Central Government on this proposal; and

(c) whether Government is willing to hand over the management of Trivandrum
airport to Kerala Government?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) Union Cabinet in its meeting held on 08.11.2018 had
accorded "In-principle" approval for leasing out six airports of Airports Authority of
India (AAL) including Trivandrum Airport for operation, management and development
through Public Private Partnership (PPP) mode. Government of Kerala had requested
the Government of India to allow them to form a Special Purpose Vehicle (SPV) to take
over and run the Trivandrum Airport. Government of India considered the request of
Government of Kerala and allowed them to participate in the bidding process with the
provision of Right of First Refusal (RoFR) with price range parameter of 10%. Accordingly,
Government of Kerala designated entity i.e. Kerala State Industrial Development
Corporation (KSIDC) had participated in the bidding process. However, the bid quoted
by KSIDC was found to be below the 10% price range parameter quoted by the highest
bidder. KSIDC challenged the bidding process before the Hon'ble High Court of Kerala.
The Hon'ble High Court of Kerala in its order dated 18.12.2019 disposed of the case
in favour of AAI. An SLP was filed before the Hon'ble Supreme Court challenging the
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judgement of the Hon'ble High Court of Kerala. The Hon'ble Supreme Court in its order
dated 28.02.2020 has disposed of the case and has remitted the matter back to the High
Court of Kerala. The matter is sub-judice.

Paperless facilities for domestic passengers

1937. SHRI SUSHIL KUMAR GUPTA: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether it is a fact that domestic passengers flying out of various airports
in the country will be able to do so paperless;

(b) whether the Airports Authority of India (AAIl) has any plan to roll out the
Aadhaar-based facial biometrics DiGi Yatra programme; and

(c) if so, what are the details in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) Yes, Sir.

(b) and (c) Airports Authority of India (AAI) has plan to rollout Digi Yatra based
on facial biometric recognition and Aadhaar can be used voluntarily as one of the
identity documents during one time registration in Digi Yatra Central System. This
scheme will provide seamless and hassle-free passenger experience at Indian airports,
without the need for verification of ticket and ID at multiple touch points. As regards
Digi Yatra initiative, Airports Authority of India (AAI) has awarded work for
implementation of Biometric Boarding System (BBS) at 4 airports viz, Kolkata, Pune,
Vijayawada & Varanasi airports. Also, the scheme is at trial stage at Bengaluru and
Hyderabad airports.

Crackdown on airlines by DGCA

1938. SHRI A.K. SELVARAJ: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether it is a fact that there has been a spate of accidents and incidents
such as aircraft overshooting runways and suffering tail strikes on landing 2019;

(b) if so, the details thereof;

(c) whether it is also a fact that the Directorate General of Civil Aviation (DGCA)
has launched a crackdown on airlines; and
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(d) if so, the details thereof, including action taken against the airlines involved
in the said accidents?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) During the year 2019, a total of 05 runway
excursion/ overrun and 04 tail strike incidents were reported to the Directorate General
of Civil Aviation (DGCA) by the Scheduled Airlines. The details are as given below:

Incident Airlines Number

Runway excursion Spicejet 4
Air India Express 1

Tail Strike Spicejet 1
Air India Express 1
Allaince Air 1
Go Air 1

(c) and (d) In addition to the Annual Surveillance Programme, DGCA carried out
special audits of Scheduled Airlines to check the compliance of regulations and also
the corrective action taken by the Airlines in this regard. Based on the outcome of
special audit and the findings/violations recorded during the audits/ surveillances/
spots check, enforcement action was taken against the organisation/personnel
responsible for lapse including withdrawal of DGCA approval to post holders.

Deadline for sale of Air India

1939. SHRI A.K. SELVARAJ: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether it is a fact that Government has announced its plan to sell its 100
per cent stake in Air India on 27th January, 2020;

(b) if so, the details thereof;

(c) whether it is also a fact that Government has set 17th March, 2020 as a
deadline for potential buyers to submit their initial expression of interest;

(d) whether any bidder would have to agree to assume roughly US $ 3.26 billion
in debt, along with other liabilities; and
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(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) The Government, consequent to the approval by
Air India Specific Alternative Mechanism (AISAM), has issued a Preliminary Information
Memorandum (PIM) inviting Expression of Interest for sale of 100% equity share capital
of Air India Limited (AIL) including AIL's 100% shareholding in the Air India Express
Limited (AIXL) and 50% shareholding in Air India SATS Airport Services Private
Limited (AISATS) on 27.01.2020. Corrigendums have been issued wherein time period
upto 06.03.2020 has been given for submission of written queries on PIM and Share
Purchase Agreement (SPA). Last date for release of response to queries on PIM (and
SPA, if so provided by the GOI at its discretion) is 16.03.2020. The process has been
divided into two stages. In the stage I, Expression of Interest will be submitted by
Interested Bidders and they will be shortlisted based on Eligibility criteria and other
terms mentioned in the Preliminary Information Memorandum (PIM). In the stage-Il,
shortlisted Interested Bidders will be provided with an Request for Proposal (RFP) and
thereafter there will be a transparent bidding process.

(d) and (e) The details regarding bid parameters have been provided in the PIM
and time has been provided upto 6.3.2020 for submission of written queries on PIM and
Share Purchase Agreement (SPA).

Air routes under RCS-UDAN

1940. SHRI KAPIL SIBAL: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ the number of routes announced under RCS-UDAN since its inception in
April 2017 and how many of those are currently working;

(b) how many airports have been inaugurated all over the country since the
scheme came into force;

(¢) how many of these airports are currently operational; and

(d) how much money has the RCS fund collected to date and how much has
that been disbursed as Viability Gap Funding (VGF) to airlines?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) Airports Authority of India (AAl), the Implementing
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Agency has awarded 688 valid routes involving 138 RCS airports including heliports
and wateraerodromes. Selected Airline Operators (SAQOs) under the scheme have
commenced 266 RCS routes connecting 48 RCS airports including 3 heliports.

(d) Asum of % 874.30 crore has been deposited in the Regional Air Connectivity
Fund Trust (RACFT) by the domestic scheduled airline operators till 1st March, 2020
and a sum of T 653.52 crore has been disbursed to SAOs under the scheme as Viability
Gap Funding (VGF).

Upgradation at Patahi airport, Muzaffarpur

1941. SHRI AKHILESH PRASAD SINGH: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether it is a fact that even after many assurances operation of passenger
flights from Patahi airport, Muzaffarpur is still a far cry, if so, the reasons therefor; and

(b) whether any infrastructure upgradation at Patahi airport, Muzaffarpur is
currently at work, if so, the details thereof and by what time flight operation is expected
to start from Patahi?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) Muzaffarpur airport is non-operational airport of
Airports Authority of India (AAI). This airport figures in the tentative list of unserved
airports in Regional Connectivity Scheme (RCS) document. RCS-UDAN is a market
driven mechanism. Development of regional air connectivity routes is left to market
forces. The interested airlines based on their assessment of demand on particular
routes submit proposals at the time of bidding under RCS-UDAN from time to time.

AAl, the Implementing Agency for RCS-UDAN has completed three rounds of
bidding under RCS-UDAN (Ude Desh ka Aam Nagrik) but no valid bid has been
received for RCS operations from Muzaffarpur.

Progress of UDAN scheme

1942. DR. VINAY P. SAHASRABUDDHE: Will the Minister of CIVIL AVIATION
be pleased to state:

(@ what is the progress of UDAN scheme since its launch, how many passengers
have been benefitted with this scheme, what are the details thereof;
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(b) how many new small airports have been constructed since the launch of the
scheme, what are the details thereof; and

(c) what are the measures/steps that Government has adopted to assess the
progress of the UDAN scheme, what has been the impact of these measures/steps?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) Government had launched Regional Connectivity
Scheme (RCS) - UDAN (Ude Desh ka Aam Nagrik) on 21.10.2016 to facilitate/stimulate
regional air connectivity by making it affordable. RCS-UDAN is a market driven
mechanism. Development of regional air connectivity routes is left to market forces. The
interested airlines based on their assessment of demand on particular routes submit
proposals at the time of bidding under RCS-UDAN from time to time. Selected Airline
Operators (SAOs) under the scheme have commenced 266 RCS routes connecting 48
RCS airports including 3 heliports and approximately 43 lakh passengers have benefited
from this scheme so far.

Assessment/Review of the scheme is a continuous process. Ministry of Civil
Aviation has been interacting with the stakeholders from time to time and has made
incremental amendments in the scheme learning from the past experiences to meet the
objective of the scheme. As a result, response from interested airlines was encouraging
for participation in the bidding process and the implementing agency has awarded 27
proposals in 1st round, 90 proposals in 2nd round and 112 proposals in third round
of bidding under RCS-UDAN.

Enhancement of air services from Madurai airport

1943. SHRI A. VIJAYAKUMAR: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ the number of steps taken by Government to increase the frequency of
national and international service to and from Madurai airport in Tamil Nadu;

(b) if so, the long pending issue of Hosur airport have been kept in abeyance
on it objects from Bengaluru airport developer;

(c) if so, the reasons therefor; and
(d) whether any steps taken to open more airports in Tamil Nadu?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) With repeal of Air Corporation Act in March, 1994,
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the Indian domestic aviation sector was deregulated. Airlines are now free to select any
market and network they wish to service and operate. In this regard, Government has
laid down Route Dispersal Guidelines, with a view to achieve better air connectivity to
different regions in the country. It is, however, up to the airlines to provide air services
to specific places keeping in view traffic demand and commercial viability subject to
compliance of Route Dispersal Guidelines issued by Government. Under bilateral air
service agreement (ASA) between India and Sri Lanka, Madurai was granted as a point
of call to the designated airlines of Sri Lanka. Sri Lankan airlines is currently operating
seven frequencies per week on Madurai-Colombo sector. All the designated Indian
carriers are free to mount operations from Madurai to foreign destinations under the
ambit of bilateral ASA concluded by India with foreign countries as per mutually agreed
capacity limits.

(b) and (c) Hosur airport is a private airport within 150 kilometers aerial distance
from Bangalore International Airport Limited (BIAL). As per the Concession Agreement
signed between BIAL and Government of India, no new or existing airport shall be
permitted by Government of India to be developed or improved or upgraded within an
aerial distance of 150 kilometers of the airport, before the 25th anniversary of airport
opening date, i.e. upto 2033. Thus, consent of BIAL is required to operationalise the
Hosur airport. Also, the investment to improve the infrastructure for licensing of airport
is to be taken up by the airport operator.

(d) Ministry of Civil Aviation has launched Regional Connectivity Scheme (RCS)-
UDAN (Ude Desh ka Aam Nagrik) to facilitate/stimulate regional air connectivity by
making it affordable. RCS-UDAN is a market driven mechanism. Development of regional
air connectivity routes is left to market forces. The interested airlines based on their
assessment of demand on particular routes submit proposals at the time of bidding
under RCS - UDAN from time to time. The Implementing Agency- Airports Authority
of India (AAIl) has awarded RCS routes to Selected Airline Operators (SAOs) for
connecting Salem, Ramnad and Tanjore in Tamil Nadu, after completion of third round
of bidding under the scheme.

Misbehaviour of airline staff

1944. SHRI M.P. VEERENDRA KUMAR: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether the incidents of mishehaviour with the passengers by the staff and
pilots of airline companies are increasing recently;
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(b) if so, the details of incidents reported/received by Government during the
last year and the current year along with the action taken by Government on each such
complaints; and

(¢) whether any guideline has been issued by Government to airlines for
developing a grievance redressal mechanism and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) There have been some reported incidents of misbehavior
with the passengers by the staff and the pilots of the airline companies, however, it
has been observed from the monthly traffic data provided by the airlines for the year
2018 and 2019 to DGCA, that there has been a decreasing trend in such incidents.

(b) The number of complaints on staff misbehaviour received by DGCA for the
year 2019 & 2020 (upto January) are as follows:

Year No. of Complaints
2019 349
2020 (upto January) 19

Since travel by air is a contractual agreement between airline and their passenger,
it is the responsibility of the concerned airline to redress the passenger complaint at
the earliest.

() As per the prevailing regulation, aggrieved passengers are required to lodge
his/ her complaint to the concerned airline. For timely redressal of passenger grievance,
every airline appoints a Nodal officer and an Appellate Authority and display their
contact details on the respective websites. The passenger may also file their grievance
on Air Sewa App or Portal. If the passenger is not satisfied with the resolution of
grievance by airline and/ or Air Sewa, the passenger has liberty to complain to any
statutory body/ court set up under relevant applicable laws.

Guidelines on air travel

11945. SHRI PRABHAT JHA: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether the cases of complaints have come up before Government stating
that the treatment given to the Members of Parliament (MPs) by private airlines is not

tOriginal notice of the question was received in Hindi.
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in the line that is given by Government airlines, though the guidelines in this regard
have been issued by Government;

(b) if so, the details thereof;

(c) whether action has been taken by Government against private airlines in
those cases of complaints; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (d) Guidelines have been issued by Ministry of Civil
Aviation for courtesy towards Members of Parliament (MPs) vide Order No. 26/5/2007-
C&W dated 10th October 2007 regarding facilities to be offered by the Air India
(National Aviation Company of India Ltd.). A copy of the same is given in the Statement
(See below). Besides these guidelines, Bureau of Civil Aviation Security, regulatory
authority of civil aviation security and Airports Authority of India have also issued
separate guidelines for assisting MPs by extending protocol services at airports. These
orders have been reiterated by Ministry of Civil Aviation order dated 02nd January,
2020. The facilitation courtesies are to be extended by Airport Operators in coordination
with the airlines.

Statement

No. 26/5/2007-C&W
Government of India
Ministry of Civil Aviation

New Delhi, dated 10th October, 2007
ORDER

Subject: Courtesy towards Members of Parliament at Airports.

Ministry of Civil Aviation has been from time to time issuing instructions regarding
courtesy/facilities to be extended to Hon'ble MPs. While there are several instructions
in place issued by various agencies of Ministry of Civil Aviation to ensure it due
courtesy is extended to Hon'ble Members of Parliament, it has not been decided issue
a consolidated order to be endorsed to all Field Officals. The Field Officials will
acknowledge receipt of the same and will be personally responsible to ensure that there
instructions are scrupuloulsy observed while interacting with Hon'ble Member of
Parliament.
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Following is the consolidated list of courtesy/facilities extended to Hon'ble MPs:

Facilities to be offered to the Hon'ble MPs by Air India (National Aviation
Company of India Ltd.)

1

Facility of payment through cheque for tickets may be extended to Hon'ble
MPs if they so desire.

All efforts are to be made to give on the pot confirmation of seats. In case
of fully booked flights, the seats available against the first cancellation are
to be offered to MPs.

Duty Manager, facilitation and/ senior staff to facilitate Hon'ble MPs for
completion of check-in formalities when they report at the airport.

Seats of their choice to be allowed to them subject to availability.
Efforts should be made to reserve seats in the front row for Hon'ble MPs.

Air India (NACIL) travel details of Hon'ble MPs should be passed on to the
concerned Airport Directors so that necessary assistance could be extended
to MPs through the identified Protocol Officer.

AC Coach should be provided for Executive Class passenger of Air-India
(NACIL).

Facilities to be offered to Hon'ble MPs by Airport Authority of India/ other Airport

Operators

1

Reserved Lounge facilities at the internation and domestic terminals of the
airports should be made available for use by MPs. Tea/Coffee/water to be
served free of changer.

Member of Parliament to act as Chairman of Airport Advisory Committee in
respect to the airport which falls under his/her Constituency.

Member of Parliament may be allowed free access in the Terminal building
and Visitors Gallery on the basis of MPs Identity Card.

AAI and other Airport Operators should facilitate parking of vehicles of
MPs in the VIP Car Parking area on the basis of pas issued to MPs for
Parliament House required.

Airport Entry Pass may be given to one Personal Staff each of MP as and
when required.
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6.

To designate an officer as Protocol Officer at each airport, who would be
responsible for extension of all facilities/courtesies to the MPs.

Action by BCAS

1

One time Airport Entry Pass should be given to one personal staff each of
MPs when requested for.

Proper training should be given to CISF personnel so that MPs Identity
Cards/Boarding Cards with identification sticker or slips or slips are honoured,
and MPs are extended due courtesy/ priority during security checks.

(K.K. Padmanabhan)
Under Secretary to the Government of India
Tele.:24648983/Fax:24610378

The Chairman (Dr. K. Ramaimgam), Airports Authority of India, New Delhi
with request that these instructions may be circulated to all Airport Directors
of all operational civil airports.

The CMD (Shri V. Thulasidas), National Aviation Company of India
Limited(NACIL), Air India Building, Nariman Point, Mumbai-400 021.

The Commissioner (Shri J.K. Dutt), Bureau of Civil Aviation Security, New
Delhi.

The Managing Director, Delhi International Airport Private Limited, Terminal
IGI Airport, New Delhi, for necessary action.

The Managing Director, Mumbai International Airport Private Ltd., 511,
World Trade Centre, Babar Road, New Delhi, for necessary action.

The Managing Director (Shri Shriram Barataan), Cochin International Airport
Pvt. Ltd., Kochi Airport, P.O. Ernakulam-683 111, Kerala, for necessary

action.

The Director General (Atten.: Shri M.S. Bali, IG (Airport Security), Central
Industrial Security Force, C.G.O. Complex, Lodi Road, New Delhi.
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Reinstatement of pilots in Air India

1946. SHRIMATI VIJILA SATHY ANANTH: Will the Minister of CIVIL AVIATION
be pleased to state:

(@ whether it is a fact that Air India has reinstated many pilots who have been
found guilty on many reasons;

(b) if so, the details thereof;

(c) whether it is also a fact that Air India reinstated them with major punishment
such as posting at different categories; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) No, Sir.

(b) Does not arise in view of (a) above.
(€©) No, Sir.
(d) Does not arise in view of (c) above.
New international flights to Odisha

1947. DR. SASMIT PATRA: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ the details about the new international flights that are supposed to be
introduced to Odisha;

(b) by when would these international flights to Odisha would start commencing;
and

(c) what are the problems and opportunities in this new international flights
connectivity to Odisha?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) In Odisha, Bhubaneswar is already available as a
point of call for designated carriers of SAARC (except Afghanistan and Pakistan) and
ASEAN countries with unlimited frequency/capacity entitlements. Indian carriers are
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free to mount services from any point in India including international airport(s) in

Odisha to international destinations available under bilateral agreements.

The Government provides a conducive environment for the growth of the civil
aviation sector, however, Government does not interfere in the operational plan of the
airlines. It is, therefore, upon the airlines to provide air services to specific places
depending upon the traffic demand and their commercial viability. Presently, Air Asia
Berhad is operating 4 services per week between Bhubaneswar and Kuala Lumpur.

Privatisation of Air India Limited

1948. SHRI TIRUCHI SIVA: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether the Ministry is going ahead with the move to privatise Air India
Limited;

(b) if so, the details of the process followed for disinvestment; and

(c) the details of the companies or persons who have joined the bidding
process?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) The Government, consequent to the approval by
Air India Specific Alternative Mechanism (AISAM), has issued a Preliminary Information
Memorandum (PIM) inviting Expression of Interest for sale of 100% equity share capital
of Air India Limited (AIL) including AIL's 100% shareholding in the Air India Express
Limited (AIXL) and 50% shareholding in Air India SATS Airport Services Private
Limited (AISATS) on 27.01.2020. Corrigendums have been issued wherein time period
upto 06.03.2020 has been given for submission of written queries on PIM and Share
Purchase Agreement (SPA). Last date for release of response to queries on PIM (and
SPA, if so provided by the GOI at its discretion) is 16.03.2020. The process has been
divided into two stages. In the stage-1, Expression of Interest will be submitted by
Interested Bidders and they will be shortlisted based on Eligibility criteria and other
terms mentioned in the Preliminary Information Memorandum (PIM). In the stage-II,
shortlisted Interested Bidders will be provided with an Request for Proposal (RFP) and
thereafter there will be a transparent bidding process. Expression of Interest in response
to PIM by any group or entity will be submitted to the Transaction Adviser only.
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Air traffic growth

1949. SHRI G.C. CHANDRASHEKHAR: Will the Minister of CIVIL AVIATION be

pleased to state:

(@ whether Government wishes to share the details of the new sectors in which
private/public sector service providers have been given permission to provide air

services to promote travel from 2014-15 till date;
(b) if so, the details thereof; and

(c) the details regarding the increase in number of air passengers and the
expected increase in this number by the year 2024?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) List of routes commenced under
Regional Connectivity Scheme (RCS) as on 08.02.2020 is given in the Statement

(See below).

(€) The annual increase in total air passenger throughput during the last five

years is as under:

Year Throughput Increase% Increase
(inCr) (in Cr.)

2014-15 19.01 212 126

2015-16 2240 3.38 178

2016-17 26.50 4.10 183

2017-18 30.88 438 165

2018-19 3447 3.60 116

As per the estimates, about 52.50 crore passengers are likely to be handled at the
airports in India during the year 2024-25. Air passenger traffic is likely to increase from
34.47 crores in 2018-19 to 52.50 crores in 2024-25, resulting in an increase of about 18
crore passengers.
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List of RCS routes commenced under RCS-UDAN 1.0,. 2.0 & 3.0

(As on 08.02.2020)
Sl.  Departure Airport Aurrival Airport Operator ~ Commencement
No. (State) (State) Date
1 2 3 4 5
RCS-UDAN 1.0
1. Bhatinda (Punjab) Delhi Alliance Air 27-04-2017
2. Delhi Bhatinda (Punjab) Alliance Air 27-04-2017
3. Shimla (HP) Delhi Alliance Air 27-04-2017
4. Delhi Shimla (HP) Alliance Air 27-04-2017
5. Kadapa (Andhra Hyderabad Trujet 27-04-2017
Pradesh) (Telangana)
6. Hyderabad (Telangana) Kadapa (Andhra Trujet 27-04-2017
Pradesh)
7. Nanded (Maharashtra)  Hyderabad Trujet 27-04-2017
(Telangana)
8. Hyderabad (Telangana) Nanded (Maharashtra) Trujet 27-04-2017
9.  Gwalior (MP) Delhi Alliance Air 31-05-2017
10. Gwalior (MP) Indore (MP) Alliance Air 31-05-2017
11. Indore (MP) Gwalior (MP) Alliance Air 31-05-2017
12.  Kandla (Gujarat) Mumbai (Maharashtra) Spice Jet 10-07-2017
13.  Mumbai (Maharashtra)  Kandla (Gujarat) Spice Jet 10-07-2017
14. Porbandar (Gujarat) Mumbai (Maharashtra) Spice Jet 10-07-2017
15.  Hyderabad (Telangana) Pondicherry Spice Jet 16-08-2017
16. Pondicherry Hyderabad (Telangana) Spice Jet 16-08-2017
17.  Delhi Ludhiana (Punjab) Alliance Air 02-09-2017
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18. Ludhiana (Punjab) Delhi Alliance Air 02-09-2017
19.  Chennai (Tamil Nadu) Mysore (Karnataka) Trujet 20-09-2017
20. Mysore (Karnataka) Chennai (Tamil Nadu)  Trujet 20-09-2017
21. Hyderabad (Telangana) Vidyanagar (Karnataka) Trujet 21-09-2017
22.  Vidyanagar (Karnataka) Hyderabad (Telangana) Trujet 21-09-2017
23.  Bikaner (Rajasthan) Delhi Alliance Air 26-09-2017
24.  Delhi Bikaner (Rajasthan) Alliance Air 26-09-2017
25.  Jaipur (Rajasthan) Jaisalmer (Rajasthan)  Spice Jet 29-10-2017
26. Jaisalmer (Rajasthan) Jaipur (Rajasthan) Spice Jet 29-10-2017
27.  Chennai (Tamil Nadu)  Kadapa (Andhra Trujet 16-11-2017

Pradesh)
28. Kadapa (Andhra Chennai (Tamil Nadu)  Trujet 16-11-2017
Pradesh)

29. Mumbai (Maharashtra) Nanded (Maharashtra) Trujet 16-11-2017
30. Nanded (Maharashtra)  Mumbai (Maharashtra) Trujet 16-11-2017
31 Agra (UP) Jaipur (Rajasthan) Alliance Air 08-12-2017
32.  Jaipur (Rajasthan) Agra (UP) Alliance Air 08-1272017
33.  Ahmedabad (Gujarat) Jamnagar (Gujarat) Air Odisha 17-02-2018
34.  Jamnagar (Gujarat) Ahmedabad (Gujarat)  Air Odisha 17-02-2018
35.  Ahmedabad (Gujarat) Mundra (Gujarat) Air Odisha 17-02-2018
36. Mundra (Gujarat) Ahmedabad (Gujarat)  Air Odisha 17-02-2018
37. Ahmedabad (Gujarat) Diu Air Odisha 24-02-2018
38. Diu Ahmedabad (Gujarat)  Air Odisha 24-02-2018
39. Bangalore (Karnataka)  Vidyanagar (Karnataka) Trujet 01-03-2018
40. Vidyanagar (Karnataka) Bangalore (Karnataka) Trujet 01-03-2018
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41. Kadapa (Andhra Vijaywada (Andhra Trujet 01-03-2018
Pradesh) Pradesh)
42, Vijaywada (Andhra Kadapa (Andhra Trujet 01-03-2018
Pradesh) Pradesh)
43.  Chennai (Tamil Nadu) Salem (Tamil Nadu) Trujet 25-03-2018
44,  Salem (Tamil Nadu) Chennai (Tamil Nadu)  Trujet 25-03-2018
45, Delhi Pathankot (Punjab) Alliance Air 05-04-2018
46. Pathankot (Punjab) Delhi Alliance Air 05-04-2018
47. Adampur (Punjab) Delhi Spice Jet 01-05-2018
48.  Delhi Adampur (Punjab) Spice Jet 01-05-2018
49.  Ahmedabad (Gujarat) Bhavnagar (Gujarat) Air Odisha 01-05-2018
50. Bhavnagar (Gujarat) Ahmedabad (Gujarat)  Air Odisha 01-05-2018
51. Delhi Kanpur (UP) Spicejet 03-07-2018
52.  Kanpur (UP) Delhi Spicejet 03-07-2018
53.  Pantnagar (Uttarakhand) Dehradun Alliance Air 04-01-2019
(Uttarakhand)
54. Dehradun (Ultarakhand) Pantnagar Alliance Air 04-01-2019
(Uttarakhand)

55.  Bangalore (Karnataka)  Bidar (Karnataka) Trujet 07-02-2020
56. Bidar (Karnataka) Bangalore (Karnataka) Trujet 07-02-2020
RCS-UDAN 2.0

1. Bikaner (Rajasthan) Jaipur (Rajasthan) Alliance Air 27-03-2018
2. Jaipur (Rajasthan) Bikaner (Rajasthan) Alliance Air 27-03-2018
3. Bhatinda (Punjab) Jammu (J&K) Alliance Air 27-02-2018
4. Jammu (J&K) Bhatinda (Punjab) Alliance Air 27-02-2018
5 Kolkata (WB) Tezpur (Assam) Zoom Air 26-04-2018
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6.  Tezpur (Assam) Kolkata (WB) Zoom Air 26-04-2018
7. Chennai (Tamil Nadu)  Hubli (Karnataka) Spicejet 14-05-2018
8. Hubli (Karnataka) Chennai (Tamil Nadu)  Spicejet 14-05-2018
9. Hubli (Karnataka) Hyderabad(Telangana) Spicejet 14-05-2018
10. Hyderabad (Telangana) Hubli (Karnataka) Spicejet 14-05-2018
11.  Allahabad (UP) Lucknow Jet Airways 14-06-2018
12.  Lucknow (UP) Allahabad (UP) Jet Airways 14-06-2018
13.  Allahabad (UP) Patna (Bihar) Jet Airways 14-06-2018
14. Patna (Bihar) Allahabad (UP) Jet Airways 14-06-2018
15.  Delhi Ozar (Maharashtra) Jet Airways 15-06-2018
16. Ozar (Maharashtra) Delhi Jet Airways 15-06-2018
17.  Allahabad (UP) Indore (MP) Jet Airways 16-06-2018
18. Indore (MP) Allahabad (UP) Jet Airways 16-06-2018
19. Allahabad (UP) Nagpur (Maharashtra) Jet Airways 16-06-2018
20. Nagpur (Maharashtra)  Allahabad (UP) Jet Airways 16-06-2018
21 Hubli (Karnataka) Cochin (Kerala) Indigo 28-06-2018
22.  Cochin (Kerala) Hubli (Karnataka) Indigo 28-06-2018
23. Goa Hubli (Karnataka) Indigo 28-06-2018
24.  Hubli (Karnataka) Goa Indigo 28-06-2018
25.  Ahmedabad (Gujarat) Hubli (Karnataka) Indigo 01-07-2018
26. Hubli (Karnataka) Ahmedabad Indigo 01-07-2018
27.  Chennai (Tamil Nadu) Hubli (Karnataka) Indigo 01-07-2018
28. Hubli (Karnataka) Chennai (Tamil Nadu) Indigo 01-07-2018
29. Jorhat (Assam) Kolkata (WB) Indigo 01-08-2018

30. Kolkata (WB) Jorhat (Assam) Indigo 01-08-2018
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31.  Pakyong (Sikkim) Kolkata (WB) Spicejet 04-10-2018
32.  Kolkata (WB) Pakyong (Sikkim) Spicejet 04-10-2018
33, Kishangarh Delhi Spicejet 08-10-2018
34.  Delhi Kishangarh Spicejet 08-10-2018

(Rajasthan)
35.  Guwahati (Assam) Pakyong (Sikkim) Spicejet 28-10-2018
36. Pakyong (Sikkim) Guwabhati (Assam) Spicejet 28-10-2018
37.  Ahmedabad (Gujarat) Jaisalmer (Rajasthan)  Spicejet 31-10-2018
38. Jaisalmer (Rajasthan) Ahmedabad (Gujarat)  Spicejet 31-10-2018
39. Allahabad (UP) Bangalore (Karnataka) Indigo 15-11-2018
40. Bangalore (Karnataka)  Allahabad (UP) Indigo 15-11-2018
41, Jaisalmer (Rajasthan) Surat (Gujarat) Spicejet 30-11-2018
42, Surat (Gujarat) Jaisalmer (Rajasthan)  Spicejet 30-11-2018
43.  Kolhapur (Maharashtra) Hyderabad (Telangana) Alliance Air 09-12-2018
44, Hyderabad (Telangana) Kolhapur Alliance Air 09-12-2018
(Maharashtra)

45.  Kolhapur (Maharashtra) Bangalore (Karnataka) Alliance Air 09-12-2018
46. Bangalore (Karnataka)  Kolhapur (Maharashtra) Alliance Air 09-12-2018
47.  Ahemdabad (Gujarat) Porbandar (Gujarat) Trujet 19-12-2018
48.  Porbandar (Gujarat) Ahemdabad Trujet 19-12-2018
49. Ahemdabad (Gujarat) Jaisalmer Trujet 19-12-2018
50. Jaisalmer (Rajasthan) Ahemdabad (Gujarat)  Trujet 19-12-2018
51. Kolkata (WB) Lilabari (Assam) Spicejet 15-01-2019
52. Lilabaro (Assam) Kolkata (WB) Spicejet 15-01-2019
53.  Dehradun (Uttarakhand) Pithoragarh Heritage 17-01-2019

(Uttarakhand)
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54.  Pithoragarh Dehradun Heritage 17-01-2019
(Uttarakhand)

55.  Pantnagar Pithoragarh Heritage 17-01-2019
(Uttarakhand) (Uttarakhand)

56. Pithoragarh Pantnagar Heritage 17-01-2019
(Uttarakhand) (Uttarakhand)

57.  Kannur (Kerala) Bangalore Indigo 25-01-2019

(Karnataka)

58. Bangalore (Karnataka)  Kannur (Kerala) Indigo 25-01-2019

59.  Kannur (Kerala) Chennai (Tamil Nadu) Indigo 25-01-2019

60. Chennai (Tamil Nadu) Kannur (Kerala) Indigo 25-01-2019

61. Kannur (Kerala) Goa Indigo 25-01-2019

62. Goa Kannur (Kerala) Indigo 25-01-2019

63. Kannur (Kerala) Hubli (Karnataka) Indigo 25-01-2019

64. Hubli (Karnataka) Kannur (Kerala) Indigo 25-01-2019

65. Tirupati (Andhra Hubli (Karnataka) Ghodawat 25-01-2019
Pradesh)

66. Hubli (Kamalaka) Tirupati (Andhra Ghodawat 25-01-2019

Pradesh)

67. Hyderabad (Telangana) Nasik (Maharashtra)  Alliance Air 01-02-2019

68. Nasik (Maharashtra) Hyderabad (Telangana) Alliance Air 01-02-2019

69. Ahmedabad (Gujarat) Nasik (Maharashtra)  Alliance Air 01-02-2019

70.  Nasik (Maharashtra) Ahmedabad (Gujarat)  Alliance Air 01-02-2019

71.  Ahmedabad (Gujarat) Nasik (Maharashtra) Trujet 13-02-2019

72.  Nasik (Maharashtra) Ahmedabad (Gujarat)  Trujet 13-02-2019

73.  Chandigarh (UT) Shimla (Himachal Pawan Hans 11-03-2019

Pradesh)
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74.  Shimla (Himachal Chandigarh (UT) Pawan Hans 11-03-2019
Pradesh)
75.  Kannur (Kerala) Thiruvananthapuram Indigo 31-03-2019
(Kerala)
76.  Thiruvananthapuram Kannur (Kerala) Indigo 31-03-2019
(Kerala)
77.  Cochin (Kerala) Kannur (Kerala) Indigo 31-03-2019
78.  Kannur (Kerala) Cochin (Kerala) Indigo 31-03-2019
79.  Mumbai (Maharashtra)  Allahabad (UP) Indigo 20-04-2019
80. Allahabad (UP) Mumbai (Maharashtra) Indigo 20-04-2019
8l. Kolhapur (Maharashtra) Hyderabad (Telangana) Indigo 12-05-2019
82. Hyderabad (Telangana) Kolhapur Indigo 12-05-2019
(Maharashtra)
83.  Kolhapur (Maharashtra) Tirupati (Andhra Indigo 12-05-2019
Pradesh)
84. Tirupati (Andhra Kolhapur Indigo 12-05-2019
Pradesh) (Maharashtra)
85.  Shimla (Himachal Kullu (Himachal Pawan Hans 13-05-2019
Pradesh) Pradesh)
86. Kullu (Himachal Shimla (Himachal Pawan Hans 13-05-2019
Pradesh) Pradesh)
87.  Shimla (Himachal Dharamshala Pawan Hans 14-05-2019
Pradesh) (Himachal Pradesh)
88. Dharamshala Shimla Pawan Hans 14-05-2019
(Himachal Pradesh) (Himachal Pradesh)
89. Ahmedabad (Gujarat) Kandla (Gujarat) Trujet 15-05-2019
90. Kandla (Gujarat) Ahmedabad (Gujarat)  Trujet 15-05-2019
91. Kolkata (WB) Allahabad (UP) Indigo 28-06-2019
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92.  Allahabad (UP) Kolkata (WB) Indigo 28-06-2019
93. Allahabad (UP) Raipur (CG) Indigo 28-06-2019
94. Raipur (CG) Allahabad (UP) Indigo 28-06-2019
95.  Ahmedabad (Gujarat) Jalgaon (Maharashtra) Trujet 01-09-2019
96. Jalgaon (Maharashtra) = Ahmedabad (Gujarat)  Trujet 01-09-2019
97. Hindan (UP) Pithoragarh Heritage 11-10-2019
(Uttarakhand)
98. Pithoragarh Hindan (UP) Heritage 06-11-2019
(Uttarakhand)
99. Hindon (UP) Hubli (Karnataka) Ghodawat 06-11-2019
100. Hubli (Karnataka) Hindon (UP) Ghodawat 06-11-2019
101. Kandla (Gujarat) Ahmedabad Alliance Air 18-11-2019
102. Ahmedabad (Gujarat) Kandla (Gujarat) Alliance Air 18-11-2019
103. Hyderabad Hubli (Karnataka) Alliance Air 26-11-2019
104. Hubli (Karnataka) Hyderabad Alliance Air 26-11-2019
(Telangana)
105. Gorakhpur (UP) Allahabad (UP) Indigo 10-01-2020
106. Allahabad (UP) Gorakhpur (UP) Indigo 10-01-2020
107. Sahastradhara Chinyali Saur Heritage 08-02-2020
(Uttarakhand)- (Uttarakhand) -
Heliport Heliport
108. Chinyali Saur Sahastradhara Heritage 08-02-2020
(Uttarakhand)— (Uttarakhand) -
Heliport Heliport
109. Sahastradhara Gaucher Heritage 08-02-2020
(Uttarakhand) Heliport ~ (Uttarakhand) -

Heliport
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110. Gaucher Sahastradhara Heritage 08-02-2020
(Uttarakhand) — (Uttarakhand) —
Heliport Heliport

RCS-UDAN 3.0

1. Ahmedabad (Gujarat) Udaipur (Rajasthan) Spicejet 25-03-2019
2. Udaipur (Rajasthan) Ahmedabad (Gujarat)  Spicejet 25-03-2019
3. Ahmedabad (Gujarat) Kishangarh (Rajasthan) Spicejet 31-03-2019
4. Kishangarh (Rajasthan) Ahmedabad (Gujarat)  Spicejet 31-03-2019
5. Amritsar (Punjab) Jaipur (Rajasthan) Spicejet 31-03-2019
6.  Jaipur (Rajasthan) Amritsar Spicejet 31-03-2019
7.  Bhopal (MP) Udaipur (Rajasthan) Spicejet 31-03-2019
8. Udaipur (Rajasthan) Bhopal (MP) Spicejet 31-03-2019
9. Delhi Jharsuguda (Odisha)  Spicejet 31-03-2019
10. Jharsuguda (Odisha) Delhi Spicejet 31-03-2019
11.  Guwahati (Assam) Lilibari (Assam) Spicejet 31-03-2019
12.  Lilabari (Assam) Guwahati (Assam) Spicejet 31-03-2019
13.  Hyderabad (Telangana) Jharsuguda (Odisha)  Spicejet 31-03-2019
14.  Jharsuguda (Odisha) Hyderabad (Telangana) Spicejet 31-03-2019
15.  Jharsuguda (Odisha) Kolkata (WB) Spicejet 31-03-2019
16. Kolkata (WB) Jharsuguda (Odisha)  Spicejet 31-03-2019
17.  Kishngarh (Rajasthan)  Hyderabad (Telangana) Spicejet 25-04-2019
18. Hyderabad (Telangana) Kishngarh (Rajasthan) Spicejet 25-04-2019
19. Hyderabad (Telangana) Belgaum (Karnataka)  Spicejet 01-05-2019
20. Belgaum (Karnataka) Hyderabad (Telangana) Spicejet 01-05-2019
21. Hyderabad (Telangana) Gwalior (MP) Spicejet 01-05-2019
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22.  Gwalior (MP) Hyderabad Spicejet 01-05-2019

(Telangana)

23, Jammu (J&K) Gwalior (MP) Spicejet 01-05-2019
24.  Gwalior (MP) Jammu (J&K) Spicejet 01-05-2019
25.  Ahmedabad (Gujarat) Belgaum (Karnataka) ~ Ghodawat 15-05-2019
26. Belgaum (Karnataka) Ahmedabad (Gujarat)  Ghodavvat 15-05-2019
27.  Pune (Maharashtra) Belgaum (Karnataka)  Alliance Air 15-05-2019
28. Belgaum (Karnataka) Pune (Maharashtra) Alliance Air 15-05-2019
29. Jharsuguda (Odisha) Raipur (CG) Alliance Air 05-06-2019
30. Raipur (CG) Jharsuguda (Odisha)  Alliance Air 05-06-2019
31.  Jharsuguda (Odisha) Bhubaneshwar Alliance Air 05-06-2019
32.  Bhubaneshwar (Odisha) Jharsuguda (Odisha)  Alliance Air  05-06-2019
33. Bangalore (Karnataka) Mysore (Karnataka)  Alliance Air  07-06-2019
34. Mysore (Karnataka) Bangalore (Karnataka) Alliance Air 07-06-2019
35.  Gwalior (MP) Bangalore (Karnataka) Spicejet 20-06-2019
36. Bangalore (Karnataka)  Gwalior (MP) Spicejet 20-06-2019
37. Kolkata (WB) Gwalior (MP) Spicejet 20-06-2019
38.  Gwalior (MP) Kolkata (WB) Spicejet 20-06-2019
39. Mumbai (Maharashtra) Belgaum (Karnataka)  Spicejet 20-06-2019
40. Belgaum (Karnataka) Mumbai (Maharashtra) Spicejet 20-06-2019
41. Mumbai (Maharashtra)  Durgapur (WB) Spicejet 25-06-2019
42.  Durgapur (WB) Mumbai (Maharashtra) Spicejet 25-06-2019
43.  Mysore (Karnataka) Hyderabad (Telangana) Alliance Air 19-07-2019
44. Hyderabad (Telangana) Mysore (Karnataka) Alliance Air 19-07-2019
45.  Mysore (Karnataka) Goa Alliance Air 19-07-2019
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46. Goa Mysore (Karnataka) Alliance Air 19-07-2019
47.  Mysore (Karnataka) Cochin (Kerala) Alliance Air 19-07-2019
48. Cochin (Kerala) Mysore (Karnataka) Alliance Air 19-07-2019
49. Kolkata (West Bengal) Shillong (Meghaiaya) Indigo 20-07-2019
50. Shillong (Meghalaya) Kolkata (West Bengal) Indigo 20-07-2019
51. Mumbai (Maharashtra) , Kolhapur (Maharashtra) Trujet 01-09-2019
52.  Kolhapur (Maharashtra) Mumbai (Maharashtra) Trujet 01-09-2019
53.  Mumbai (Maharashtra)  Jalgaon (Maharashtra) Trujet 01-09-2019
54. Jalgaon (Maharashtra)  Mumbai (Maharashtra) Trujet 01-09-2019
55.  Mumbai (Maharashtra) Belgaum (Karnataka) ~ Ghodawat 06-09-2019
56. Belgaum (Karnataka) Mumbai (Maharashtra) Ghodawat 06-09-2019
57.  Rajamundry (Andhra Vishakhapatnam Indigo 15-09-2019
Pradesh) (Andhra Pradesh)
58.  Vishakhapatnam Rajamundry Indigo 15-09-2019
(Andhra Pradesh) (Andhra Pradesh)

59. Nasik (Maharashtra) Pune (Maharashtra) Alliance Air 27-10-2019

60. Pune (Maharashtra) Nasik (Maharashtra)  Alliance Air 27-10-2019

61. Hyderabad (Telangana) Belgaum (Karnataka)  Indigo 27-10-2019
62. Belgaum (Karnataka) Hyderabad (Telangana) Indigo 27-10-2019
63. Hyderabad (Telangana) Mysore (Karnataka) Indigo 27-10-2019
64. Mysore (Karnataka) Hyderabad (Telangana) Indigo 27-10-2019
65. Chennai (Tamil Nadu) Durgapur (WB) Spicejet 27-10-2019
66. Durgapur (WB) Chennai (Tamil Nadu)  Spicejet 27-10-2019
67. Delhi Agra (UP) Zoom Air 29-10-2019

68. Agra (UP) Delhi Zoom Air 29-10-2019
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69. Chandigarh (UT) Dharamshala Alliance Air 16-11-2019
(Himachal Pradesh)
70. Dharamshala (Himachal Chandigarh (UT) Alliance Air 16-11-2019
Pradesh)
71. Bangalore (Karnataka)  Kalaburgi Ghodawat 22-11-2019
(Gulbarga) -
Karnataka
72. Kalaburgi (Gulbarga) -  Bangalore Ghodawat 22-11-2019
Karnataka (Karnataka)
73.  Kolkata (WB) Amritsar (Punjab) Indigo 01-12-2019
74.  Amritsar (Punjab) Kolkata (WB) Indigo 01-12-2019
75.  Guwahati (Assam) Dimapur (Nagaland) Alliance Air 07-12-2019
76.  Dimapur (Nagaland) Guwahati (Assam) Alliance Air 07-12-2019
77.  Dimapur (Nagaland) Imphal (Manipur) Alliance Air  07-12-2019
78.  Imphal (Manipur) Dimapur (Nagaland)  Alliance Air  07-12-2019
79. Bangalore (Karnataka)  Kalaburgi (Gulbarga)-  Alliance Air 27-12-2019
Karnataka
80. Kalaburgi (Gulbarga)- Bangalore Alliance Air 27-12-2019
Karnataka (Karnataka)
8l. Belgaum (Karnataka) Hyderabad Trujet 17-01-2020
(Telangana)
82. Hyderabad (Telangana) Belgaum (Karnataka)  Trujet 17-01-2020
83. Belgaum (Karnataka) Tirupati (Andhra Trujet 17-01-2020
Pradesh)
84. Tirupati (Andhra Belgaum (Karnataka)  Trujet 17-01-2020
Pradesh)
85. Belgaum (Karnataka) Mysore (Karnataka) Trujet 17-01-2020
86. Mysore (Karnataka) Belgaum (Karnataka) ~ Trujet 17-01-2020
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87. Belgaum (Karnataka) Indore (MP) Ghodawat 20-01-2020
88. Indore (MP) Belgaum (Karnataka) ~ Ghodawat 20-01-2020
89. Jharsuguda (Odisha) Kolkata (WB) Alliance Air 27-01-2020
90. Kolkata (WB) Jharsuguda (Odisha)  Alliance Air 27-01-2020
91. Varanasi (UP) Bhubaneshwar Alliance Air  31-01-2020
92.  Bhubaneshwar Varanasi (UP) Alliance Air  31-01-2020
93.  Aizawl (Mizoram) Agartala (Tripura) Indigo 29-02-2020
94. Agartala (Tripura) Aizawl (Mizoram) Indigo 29-02-2020
95.  Varanasi (UP) Bhubaneshwar Indigo 29-02-2020
(Odisha)
9. Bhubaneshwar (Odisha) Varanasi (UP) Indigo 29-02-2020
UDAN 1.0 - 56
UDAN 2.0 - 110
UDAN 3.0 - 96

Total routes commenced: 262

Bold routes denotes: Tourism Routes (20)
Italic routes denotes: DONER Routes (4)

Helicopter Routes: (4)

on 31st January, 2020 with the names of such representatives of foreign airlines?

GST dues of Al

1950. SHRI MAJEED MEMON: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether Air India has to pay more than ¥ 100 crore as GST to Government;

(b) if so, the details thereof;

() whether it is also a fact that Air India has to make payments to small
enterprises for carrying Haj Pilgrims; and

(d) if so, what are the payments made so far to representatives of foreign
airlines for carrying Haj Pilgrims since last 6-7 years and what are the payable dues as
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) No Sir. As on date an amount of
¥ 26.73 crore is only outstanding on part of Air India as GST amount to Government.

(c) and (d) For Haj 2012 operations, Air India had entered into contract with
Orbest Airlines. Further, Orbest Airlines had appointed M/s. BKP Enterprise as their
authorised representative in India. As per the agreement an amount of USD 3,435,419
was due to Orbest Airlines towards fare. A payment of USD 2,275,000 was made to
Orbest Airlines in due course after deducting the amount of expenses of USD 937,882
incurred by Air India on behalf of Orbest Airlines and the balance payment of USD
222,537 was due to Orbest Airlines. The said airline went into liquidation. Air India
learnt about Orbest's bankruptcy on 11/03/2013.

On 11/03/2013 M/s. BKP Enterprise requested Air India to remit the balance
amount to its bank account. BKP Enterprise also filed a Writ Petition in Delhi High
Court demanding USD 222,537 along with interest @ 18% from Air India. On 28th
November 2018, Hon'ble Court dismissed the petition of M/s. BKP Enterprise.

As per legal advice, Air India is contractually bound to pay the balance amount
due either to Orbest Airlines or to the liquidators or to the new Board of Directors of
Orbest Airlines.

New civil aviation policy

1951. SHRI B. LINGAIAH YADAV: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether India is set to hold bilateral talks with its neighbouring countries
under new civil aviation policy to allow unlimited flight services with SAARC countries,
if so, the details thereof; and

(b) whether some countries agreed to hold bilateral talks in this regard, if so,
the details thereof and decisions taken so far and progress made?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) As per National Civil Aviation Policy (NCAP) -
2016 proposals have been sent to all SAARC countries (except Pakistan) offering an
'open sky' arrangement i.e. designated airline(s) of the concerned country are entitled
to operate any number of services from/to six metro cities in India. Reciprocally Indian
carriers are entitled to fly unlimited number of flights from any point in India to the
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designated points in the country concerned as per the bilateral agreement with the
concerned country. Such an arrangement has already been finalised with Sri Lanka.
With Bhutan, such arrangement was already in existence before NCAP-2016. Bilateral
talks with the remaining SAARC countries can be held only if a positive response is
received from their side to our 'open sky" offer.

Facilities for passengers in airports

11952. SHRIMATI KANTA KARDAM: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether the facilities for the passengers at various airports of the country
are yet to be upgraded by the Airports Authority of India (AAI);

(b) if so, the details thereof; and
(c) the steps proposed to be taken by Government in this direction?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) Upgradation of passenger facilities at airports is a
continuous process and is undertaken by Airports Authority of India (AAI) from time
to time depending on the availability of land, commercial viability, traffic demand /
willingness of airlines to operate to/from such airports etc. In order to enhance the
passenger facilities, AAI has undertaken construction of new terminal building at its
various airports which include Agartala, Chennai, Dehradun, Guwahati, Jabalpur, Kanpur,
Lucknow, Leh, Mangaluru, Patna, Portblair, Pune, Surat and Trichy.

Setting up of airport in Bilaspur

1953. SHRI VIVEK K. TANKHA: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether it is a fact that Bilaspur is the second largest city in the State of
Chhattisgarh and the seat of the High Court of Chhattisgarh, whether there is any
proposal to operationalise the current airstrip and allow commercial passenger travel by
setting up of a domestic airport;

(b) if so, the details thereof and when is the said proposal likely to be
implemented; and

tOriginal notice of the question was received in Hindi.
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(c) if not, the reasons for excluding the second largest city in the State from
aerial, connectivity?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) to (c) Bilaspur is an important city in the state of
Chhattisgarh. To connect unserved & underserved airports, Government has launched
Regional Connectivity Scheme (RCS) - UDAN (Ude Desh ka Aam Nagrik) on 21.10.2016
to facilitate/stimulate regional air connectivity by making it affordable. RCS-UDAN is
a market driven mechanism. Development of regional air connectivity routes is left to
market forces. The interested airlines based on their assessment of demand on particular
routes submit proposals at the time of bidding under RCS-UDAN from time to time.
After first round of bidding under RCS-UDAN, RCS routes connecting Bilaspur were
awarded to Selected Airline Operator (SAO), which were subsequently terminated /
cancelled due to non-compliance of SAO agreement by SAO. However, no valid bid
for operation of RCS flights connecting Bilaspur was received in subsequent rounds
till completion of third round of bidding under the scheme.

DGCA approval for premium pricing of tickets

1954. SHRI VIVEK K. TANKHA: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether the DGCA/Ministry has given approval to airlines to charge
additional premium towards the emergency exit row;

(b) if so, the reasons therefor;

(c) whether there is any policy in place to ensure that emergency exit rows are
fully filled up at the time of take off and landing; and

(d) whether it is a fact that as per practice, emergency exit row is not fully filled
at the time of take-off as people are put off by the premium pricing and in such
situations what action has been taken against the errant airlines in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI
HARDEEP SINGH PURI): (a) and (b) No such approval has been given by the Directorate
General of Civil Aviation (DGCA) or Ministry of Civil Aviation as with the repeal of Air
Corporation Act in March, 1994, the provision of air fare approval was dispensed with
by the Government. At present, air fare is neither regulated nor established by the
Government. Airlines are free to fix the reasonable tariff under the provisions of Aircraft
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Rules, 1937. Further, in order to safeguard the interest of the air travelers, Directorate
General of Civil Aviation (DGCA\) has issued/updated Air Transport Circular 02 of 2016
titled as "Unbundle of services and fees by scheduled airlines." As per the provisions
of the said circular, airlines are required to disclose all fees for optional services on 'opt-
in' basis of the passengers, through a prominent link on homepage of their website.

(€) There is a laid down policy under Civil Aviation Requirement (CAR) Section
8, Series O, Part VII, to ensure that exit seat is occupied by a person, who would be
able to perform required necessary functions in case of emergency.

(d) Till date, no such violation in this regard has been observed during periodic
inspections that were carried out by the DGCA officials (Cabin Safety Inspectors) to
ensure compliance.

Data digitisation of criminal records

1955. SHRI PARTAP SINGH BAJWA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government has completed the digitisation of the past ten years of
criminal records, and if not, the present status of the project;

(b) whether Government has completed constructing the National Data Centre
for data sharing, crime and criminal searches and reports generation and if so, the total
number of reports generated at the Central and State levels for the year 2019-20;

(c) the State-wise list of total numbers of reports generated; and

(d) the total percentage of prisoners whose data is accessible to law enforcement
agencies and the number of prisoners whose records have been digitised in 2019-20?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (d) 'Police' and 'Public Order' are State subjects as per the
Seventh Schedule to the Constitution of India. 'Crime and criminal records and prisoners'
data are maintained by the respective States/Union Territories. Digitization of records
is an ongoing process.

However, as per available information, a total of 26.34 crore data on crime and
criminals has been digitized till February 2020. Further 1.17 crore data on prisoners has
been digitized. Of this, a total of 43.95 lakh prisoners records have been digitized in
the year 2019-20.
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This data is available to Law Enforcement Agencies for search and reports on
national data center, which is operational. Information on total number of reports
generated State wise, is not maintained centrally.

Central acts/laws applicable in J&K

1956. SARDAR SUKHDEYV SINGH DHINDSA: Will the Minister of HOME AFFAIRS
be pleased to state the names of Central Acts/Laws which have since been applicable
in the State of Jammu and Kashmir after the abrogation of Article 370?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): After implementation of the Jammu and Kashmir Reorganisation Act,
2019 from appointed day i.e. 31st October, 2019, ALL Central laws are applicable to
Union territory of Jammu and Kashmir and Union territory of Ladakh with effect from
31st October, 2019.

Use of Section 144 to suppress speech and expression

11957. SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether it is a fact that during the last three years, Section 144 has been
unreasonably used to suppress speech and expression in the country, which has made
people uneasy in expressing their feelings;

(b) the last three years details regarding imposition of Section 144 in Delhi and
the number of places where lathicharge was resorted to after this imposition; and

() the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) No, Sir. However, since 'Public Order' and 'Police" are State
subjects as per the Seventh Schedule to the Constitution of India, the responsibility
of maintaining law and order rests primarily with the respective State Governments.
Central Government keeps a constant watch on the internal security scenario of the
country and also provides Central Armed Police Forces to the States/ Union Territories
upon request.

(b) and (c) As per the information available, there have been 276 instances of
resorting to imposition of Section 144 in Delhi to prevent certain unlawful acts such

tOriginal notice of the question was received in Hindi.
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as carrying of licensed arms, flying of drones/ paragliders, prohibition of consumption
of intoxicating substances at public places/ near liquor vends, restrictions for heavy
vehicular traffic etc. There has been no report of lathicharge during the Imposition of
Section 144 in Delhi.

Detention under PSA in Kashmir

1958. SARDAR SUKHDEYV SINGH DHINDSA:
SHRI TIRUCHI SIVA:

Will the Minister of HOME AFFAIRS be pleased to state:

(@ the number of political detainees in Kashmir from August, 2019 to February
2020, month-wise;

(b) the number of political detainees still under detention as of February 29,
2020; and

() whether they have all been detained under the Public Safety Act (PSA), if
so, the dates from which the PSA was invoked against them?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) The Government of Jammu and Kashmir has reported that
in order to prevent commission of offences involving breach of peace and tranquility,
activities prejudicial to the security of the State and maintenance of public order,
cumulatively 7357 persons including stone pelters, miscreants, over ground workers
(OGWs), separatists, etc. were taken into preventive custody since August, 2019. Out
of these, 451 such persons are presently under preventive detention, which includes
396 persons under Jammu and Kashmir Public Safety Act (PSA).

Detentions have been made u/s 107 Cr.PC, as also under J&K Public Safety Act,
1978.

J. S. Verma Committee Report

1959. SHRI M. SHANMUGAM:
DR. T. SUBBARAMI REDDY:

Will the Minister of HOME AFFAIRS be pleased to state:

(@ the highlights of the report of the J.S. Verma Committee to suggest various
measures on checking increasing crimes against women;
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(b) the status of implementation of the J.S. Verma Committee report;

(c) the reasons for not implementing majority recommendations of the Committee,
even after the passage of several years; and

(d) what measures are being taken to bring reforms in providing justice to the
rape and sexual assault victims in view of increase in rape and sexual harassment
incidents in the country and delay in punishing the culprits?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) to (c) Justice J.S. Verma Committee was constituted by the
Government to look into possible amendments in the Criminal Law to provide for
quicker trial and enhanced punishment for criminals committing sexual assault of extreme
nature against women. The Committee had submitted its report on 23.01.2013.

Taking into account the recommendations of the Justice Verma Committee,
Government has already made various amendments in Criminal Laws (Indian Penal
Code, Code of Criminal Procedure, Indian Evidence and the Protection of Children from
Sexual Offences Act, 2012) relating to sexual harassment; assault or use of criminal
force to woman with intent to disrobe; voyeurism; stalking and rape.

Further, pursuant to the recommendation made in the Justice Verma Committee
Report, domestic workers were included within the ambit of the Sexual Harassment of
Women at Workplace (Prevention, Prohibition and Redressal) Act, 2013.

(d) National Crime Records Bureau (NCRB) compiles and publishes information
on crime in its publication "Crime in India". Published reports are available till the year
2018. As per the published information, data shows no uniform trend with regard to the
crime under the crime head rape during 2016 to 2018.

‘Police’ and 'Public Order' are State subjects under the Seventh Schedule to the
Constitution of India. The responsibilities to maintain law and order, protection of life
and property of the citizens including women/girls are with the respective State
Governments. The State Governments are competent to deal with such offences under
the extant provisions of law. However, Government of India gives utmost importance
to the safety of women and has taken a number of initiatives in this regard, which are
given below:

(i)  The Criminal Law (Amendment), Act 2013 was enacted for effective deterrence
against sexual offences. Further, the Criminal Law (Amendment) Act, 2018
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(ii)

(i)

(iv)

V)

(vi)

(viii)

(viii)

was enacted to prescribe even more stringent penal provisions including
death penalty for rape of girls below the age of 12 years. The Act also inter-
alia mandates completion of investigation and trials within 2 months.

Emergency Response Support System provides a pan-India, single
internationally recognized number (112) based system for all emergencies,
with computer aided dispatch of field resources to the location of distress.

The Ministry of Home (MHA) has launched a cyber-crime reporting portal
on 20th September, 2018 for citizens to report obscene content.

Using technology to aid smart policing and safety management, Safe City
Projects have been sanctioned in first Phase in 8 cities (Ahmedabad,
Bengaluru, Chennai, Delhi, Hyderabad, Kolkata, Lucknow & Mumbai). The
projects have been prepared by State Governments, taking into account the
need for identification of hot spots for crimes against women for development
of critical assets in various areas including infrastructure, technology
adoption and capacity building in community through awareness
programmers.

MHA has launched the "National Database on Sexual Offenders" (NDSO)
on 20th September, 2018 to facilitate investigation and tracking of sexual
offenders across the country.

MHA has launched an online analytic tool "Investigation Tracking System
for Sexual Offences" to monitor and track time-bound investigation in sexual
assault cases.

In order to improve investigation, MHA has taken steps to strengthen DNA
analysis units in Central and State Forensic Science Laboratories. This
includes setting up of State-of-the-Art DNA Analysis Unit in Central Forensic
Science Laboratory, Chandigarh, MHA has also sanctioned setting-up and
upgrading of DNA Analysis units in State Forensic Science Laboratories in
13 States/UTs.

MHA has notified guidelines for collection of forensic evidence in sexual
assault cases and the standard composition in a sexual assault evidence
collection kit. To facilitate adequate capacity in manpower, training and skill
building programs for Investigation Officers, Prosecution Officers and Medical
Officers have commenced.
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(iX) Government of India has approved a scheme for setting up of a total of 1023
Fast Track Special Courts (FTSCs) across the country for expeditious trial
and disposal of pending cases pertaining to rape and POCSO Act in a time-
bound manner.

() In addition to the above-mentioned measures, MHA has been issuing
advisories from time to time to the States/UTs to deal with crimes against
women, which are available at www.mha.gov.in.

Review meetings for implementation of provisions of
A.P. Reorganisation Act

1960. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of HOME
AFFAIRS be pleased to state:

(@ whether Government is conducting review meetings to oversee the
implementation of various provisions of Andhra Pradesh Reorganisation Act, 2014;

(b) if so, the details thereof;

(c) whether Government has discussed in any of its review meetings held in the
past/recent past to look into the assurances given by the then Prime Minister of India
on the floor of the House on 20th February, 2014;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (e) Ministry of Home Affairs reviews the progress of
implementation of the various provisions of Andhra Pradesh Reorganisation (APR) Act,
2014 from time to time with the Ministries/Departments concerned as well as
representatives of Governments of Andhra Pradesh and Government of Telangana. So
far, 24 such meetings have been held. A large number of provisions of APR Act, 2014
have been implemented and the remaining provisions of the APR Act, 2014 are at
various stages of implementation. Some of the provisions relating to setting up of
infrastructural projects and educational institutions have long gestation period for
which a time period of ten years has been prescribed in the Act.

As regard the assurances given by the then Prime Minister in Rajya Sabha on
20.02.2014, the same have also been implemented; however, the 14th Finance Commission
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did not make a distinction between Special Category and General Category States.
Therefore, as recommended by the 14th Finance Commission, Post Devolution Revenue
Deficit Grant is being provided to Andhra Pradesh.

Negligence on duty by security persons

1961. DR. ASHOK BAJPALI: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether Government is aware that most of the time security persons on duty
are busy with watching videos on their own smart mobile phone which leads to serious
negligence on duty;

(b) if so, whether Government has any plan to avoid at least use of smart phone
while on vigilance duty; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (c) No such serious negligence on the part of Central Armed
Police Force (CAPFs)/Assam Rifles (AR) personnel has been reported. However,
instructions to restrict/discourage use of smart phone, while on active duty, have been
issued by CAPFs/AR.

Foreigners tribunals in Assam

1962. SHRIMATI VANDANA CHAVAN: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ number of Foreigners Tribunals (FTs) operational in Assam, along with
number of members in FTs, district-wise;

(b) number of additional FTs set up to handle appeals of those excluded from
NRC;

(€) number of matters referred to FTs as of February, 2020;

(d) number of persons declared as foreigners by FTs in last year and current
year, FT-wise;

(€) number of children declared as foreigners by FTs in last year and current
year;
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(f  number of persons deported after being declared as 'foreigner' by FTs in last
year and current year; and

() number of FTs that have notified appointment of their Public Information
Officers?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) to (g) There are 100 Foreigners Tribunals (FTs) operational in
Assam. District-wise details of number of FTs and members are given in the Statement-
I (See below). 200 additional FTs have been set up to handle appeals of those excluded
from NRC. 4,33,364 cases have been referred to FTs as on February 1, 2020. Details of
persons declared as foreigners by FTs in the year 2019 and 2020, district-wise are given
in the Statement-11 (See below). No child has been declared foreigner in the year 2019
and upto 29th February, 2020. One person was deported in the year 2019 after being
declared as a foreigner. In the year 2020, upto February 29, 2020, no person has been
deported after being declared as foreigner. No FT has notified appointment of its Public
Information Officer.

Statement-1

District-wise number of Foreigners Tribunals (FTs) and Members

SI. No. Name of District No. of FTs No. of FT Members
1 Baksa 01 01
2. Bongaigaon 02 02
3. Barpeta 1 1
4. Cachar 06 03
5. Chirang 01 00
6. Darrang 05 05
7. Dhemaji 03 02
8. Dhubri 09 06
9. South Salmara 01 00
10. Dibrugarh 02 01

11 Dima Hasao 01 00
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SI. No. Name of District No. of FTs No. of FT Members
12, Goalpara 08 07
13. Hailakandi 01 00
14. Hojai 03 03
15. Jorhat 01 01
16. Kamrup (M) 05 05
17. Kamrup (R) 05 04
18. Karimganj 03 02
19. Karbi Anglong 01 00
20. Kokrajhar 01 00
21. Lakhimpur 02 01
22, Morigaon 05 05
23. Nagaon 08 07
24, Nalbari o4 04
25. Sonitpur (Tezpur) 06 05
26. Biswanath Chariali (Tezpur) 03 03
21. Tinsukia 01 01
28. Udalguri 01 01
TotaL 100 80

Note: 20 FTs are functioning under Members given additional charge.

Statement-11

District wise number of persons declared as foreigners

Sl. Name of District Nos. of declared Nos. of declared
No. foreigners in 2019 foreigners in 2020
1 2 3 4

1 Baksa 321 26

2. Barpeta 959 101
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1 2 3 4
3. Bongaigaon 417 3H
4, Biswanath Chariali 1,507 26
5. City Guwahati 1,292 87
6. Cachar 990 7
7. Charaideo (Jorhat FT) 860 18
8. Chirang 401

9. Darrang 1,716 68
10. Dhubri 1211 67
11.  Dibrugarh 487 26
12. Dhemaji 1111 K5)
13.  Dima Hasao (DF) 07 00
14.  Goalpara 477 28
15.  Goalghat (Jnt FT) 118 17
16.  Hojai 553 &
17.  Hailakandi 02 00
18.  Hamren (WKka) 06 00
19.  Jorhat 8 07
20.  Kamrup (R) 2,080 00
21.  Karbi Anglong (DPU) 12 01
22.  Kokrajhar 116 00
23.  Karimganj 641 26
24.  Lakhimpur 710 21
25.  Morigaon 1,424 A
26.  Majuli (Jht/FT) 12 00
27. Nalbari 1,169 48
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1 2 3 4
28.  Nagaon 620 8
29.  South Salmara (Dbb FT) 00 00
30.  Sivasagar 193 01
3l Sadiya 445 0L
32.  Sonitpur 2,016 %
33, Tinsukia 3 00
34.  Udalguri 794 19

ToTAL 22,783 1,025

Caste-wise data in census

11963. SHRI RAM NATH THAKUR: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government intends to include caste-wise data in Census;

(b) whether Government would compile the data on all the castes under the
upcoming census; and

(c) if so, the details thereof and whether Government intends to make the Socio
Economic and Caste Census 2011 public?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) and (b) The intent of the Government for conducting Census,
2021 has been notified in Gazette of India on 28th March, 2019. The Census Schedule
is designed in consultation with all stakeholders. In Census, the castes and tribes
which are specifically notified as Scheduled Castes/Scheduled Tribes as per the
Presidential Order under the Constitution (Scheduled Castes) Order, 1950 and the
Constitution (Scheduled Tribes) Order, 1950, amended from time to time, are enumerated.

(c) Socio Economic and Caste Census (SECC) 2011 was conducted by the
Ministry of Rural Development (MoRD) and the then Ministry of Housing and Urban
Poverty Alleviation (HUPA) in rural and urban areas respectively. The SECC 2011 data
excluding the caste data has been finalized and published by MoRD and HUPA. The

tOriginal notice of the question was received in Hindi.
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Office of the Registrar General, India had provided logistic and technical supports in
conducting the SECC-2011. The raw caste data has been handed over to the Ministry
of Social Justice and Empowerment, who is to form the Expert Group for classification
and categorization of data.

Women safety and security in Delhi

1964. SHRI SYED NASIR HUSSAIN: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the steps taken by the Delhi Police to increase women safety and security
in Delhi during the last three years and the current year;

(b) the conviction rate in Delhi for crimes against women during the last five
years;

(c) the steps being taken to increase the conviction rate; and

(d) the details of initiatives/programmes/provisions that are currently being
implemented by the Delhi Police for the purpose of women safety and security in Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) to (d) Delhi Police has taken a number of measures to prevent;
and expeditiously detect and investigate crimes against women. These inter-alia include
dynamic identification of crime-prone areas and deployment of police resources
accordingly; launch of the 'Himmat Plus' app; stationing of women PCR vans in
vulnerable areas; exclusive women help desks in Police Stations; dedicated women
helpline number; regular liaison with civic agencies for ensuring proper lighting;
constitution of Police Station-level women safety committees; and the 'Sashakti'
programme for imparting self-defence training to women/girls.

As reported by Delhi Police, the conviction rate achieved in the cases of crime
against women from the year 2014 to 2018 is as under:

SI. No. Crime Heads 2014 2015 2016 2017 2018
1  Rape 3450%  29.73% 26.62% 3L71%  28.80%
2. Dowry Death 3857%  5312%  52.63% 4643%  37.14%
3. Molestation 3955%  4326%  35.17% 4524%  32.71%

4, Sexual Harassment 39.62%  45.56% 32.91% 43.10% 38.33%

5 Cruelty by Husband 1848%  24.42% 10.76% 1362%  10.69%
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In order to improve conviction rate in respect of crimes against women, the steps
taken inter-alia include separation of investigation from law and order and general
duties; creation of legal cells in all Police Districts and Police Head Quarters; monitoring
the progress of cases pending in courts; regular training of Investigation Officers; and,
pursuing heinous cases through specialized units such as Crime Branch, Special Cell.

Communal incidents

1965. SHRI AHAMED HASSAN: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether Government has any data of State-wise details of number of people
killed, injured and number of communal incidents during last five years;

(b) the year-wise details of number of special courts set up to try communal
incidents; and

(c) the number of victims who were provided financial assistance and
rehabilitation support, along with amount of financial assistance provided during the
said period?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) 'Public Order' and 'Police' are State subjects as per the Seventh
Schedule to the Constitution of India. The responsibilities of maintaining law and order,
including investigation, registration/prosecution of crimes, conviction of accused etc.
rest primarily with the respective State Governments. However, National Crime Records
Bureau (NCRB) collects data on crime from all States/ Union Territories and publishes
it in its publication "Crime in India". Published reports are available till the year 2018.
The report contains State/Union Territory-wise data on crimes including data on
communal/religious riots.

(b) Information in this regard is not centrally maintained.

()  An amount of ¥ 1.00 crore in financial year 2014-15 and an amount of
% 1.00 crore in financial year 2017-18 were sanctioned to the Government of Bihar and
an amount of ¥ 6.328 crore in financial year 2018-19 was sanctioned to the Government
of Odisha as ex-gratia assistance for disbursement among the victims of communal
violence.

In addition to the above, this Ministry administers a Scheme called "Central
Scheme for Assistance to Civilian Victims/Family of Victims of Terrorist/Communal/
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LWE Violence and Cross Border Firing and Mine/ IED Blasts on Indian Territory" under
which, in deserving cases, a financial assistance of ¥ 3,00,000/- (for incidents that
occurred from 01.04.2008 to 23.08.2016) or ¥ 5,00,000/- (for incidents that occurred on
or after 24.08.2016) is given for each death and / or permanent incapacitation case
(disability of 50% or above) to the affected family. The State Government provides the
financial assistance to the beneficiaries and claims reimbursement from the Central
Government. Details of reimbursements made to State Governments during the period
2014-15 to 2018-19 are given in the Statement-I (See below). Children and youth affected
by communal, caste, ethnic and terrorist violence are also provided financial assistance
under the "Project Assist” implemented by the National Foundation for Communal
Harmony of this Ministry. Details of financial assistance sanctioned under this scheme
during the last five years are given in the Statement-I1I.

Statement-1

Details of reimbursement made in the cases of Communal Violence from the
Scheme "Central Scheme for Assistance to Civilian Victims/Family of
Victims of Terrorist/ Communal/LWE Violence and Cross Border
Firing and Mine/ IED Blasts on Indian Territory"

Sl. No. Financial Year No. of cases Amount reimbursed
(In Rupees)

1 2014-15 3 6,30,000

2 2015-16 & 1,86,90,000

3. 2016-17 55 1,08,30,000

4, 2017-18 Nil Nil

5. 2018-19 Nil Nil
TortaL 147 3,01,50,000

Note: 1. The year of incident and the year of making the reimbursement may not be the same
because the reimbursement is made as and when the State Government submits their
proposal to this Ministry.

2. The total number of cases does not indicate the total number of beneficiaries provided
with financial assistance because reimbursement is made by MHA to the State Government
concerned in two parts i.e. 70% immediately and the remaining 30% after receiving audit
clearance. Some of the above cases are for 70% reimbursement while others are for 30%
reimbursement.
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Statement-11

Financial assistance sanctioned under the "Project Assist"
during the last five years

Sl. Financial Year No. of cases Amount sanctioned

No. (In Rupees)

1 2014-15 3738 5,09,26,500

2. 2015-16 4471 5,99,96,250

3 2016-17 4841 6,99,98,500

4. 2017-18 4315 6,49,97,750

5. 2018-19 3337 5,60,00,000
TotaL 20,702 30,19,19,000

Atrocities on tribals around Statue of Unity

1966. SHRI KUMAR KETKAR: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether it is a fact that around Statue of Unity, many atrocities have been
committed by local authorities on tribals, if so, what action has been taken and what
compensation has been awarded to victims; and

(b) whether Government has conducted any inquiry in this, if so, the detailed
report thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) 'Police’ and 'Public Order' are State subjects under the
Seventh Schedule to the Constitution of India. The responsibilities to maintain law and
order, protection of life and property of the citizens rests with the respective State
Governments. The State Governments concerned are competent to deal with such
offences under the extant provisions of law. Government has no information in this
regard.

NCRB analysis of data on missing children

1967. SHRI A. MOHAMMEDJAN: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether it is a fact that a study conducted by the National Crime Records
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Bureau (NCRB) had revealed that two States recorded the highest number of cases of
missing children and women among all other States in the years from 2016 to 2018;

(b) if so, the details thereof;

(c) whether it is also a fact that the NCRB has analysed the data on missing
persons to identify the areas prone to persons being trafficked; and

(d) if so, the details of such analysis done currently?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (d) Yes, Sir. NCRB has analysed the data on missing persons
vide report titled "Report on Missing women and Children in India". Copy of the same
is available on the NCRB's website www.ncrb.gov.in.

As per the findings of the report, Maharashtra, West Bengal and Madhya Pradesh
have reported maximum number of missing women. The number of missing children are
maximum in the States of Madhya Pradesh, West Bengal, Delhi and Bihar.

Rising crime graph in the capital

11968. SHRI MOTILAL VORA: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether it is a fact that the crime graph in the National Capital is consistently
increasing and more than thirteen thousand cases have been registered in the year 2018
vis-a-vis the year 2017,

(b) the steps taken by Government to provide crime free atmosphere to the
people of Delhi;

() the steps taken by Government to ensure speedy inquiry of the criminal
cases and punishment for the criminals; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) As reported by Delhi Police, a number of measures taken for
facilitating easy reporting and registration of crimes, including provision for online
registration of e-FIR for theft of Motor Vehicles and other properties, may have been
the reason for increase in the number of registered cases, in the NCT of Delhi. Details

tOriginal notice of the question was received in Hindi.
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of criminal cases registered by Delhi Police during the last three years and the current
year (upto 15.02.2020) are as under:

Year 2017 2018 2019 2020 (upto
15.02.2020)
Number of cases Registered 244714 262612 316261 42777

(b) Delhi Police has instituted a number of measures to prevent and expeditiously
detect crimes. These inter-alia include, action against organized crime, arrest/surveillance
of notorious criminals, joint group patrolling in vulnerable areas to enhance Police
visibility, enhanced focus on beat policing, closer surveillance of criminals, sharing
information on dark spots with concerned agencies for action and citizen-centric policing
through 'Jan Sampark' and other community approach programmes.

(c) and (d) Delhi Police has taken various steps for speedy inquiry of the criminal
cases and punishment for criminals which inter-alia include setting up of Legal Cell
to monitor pairvi of cases and to analyse the orders passed by various courts on day
to day basis to achieve better rate of conviction; obtaining assistance of legal experts
for guiding the Investigation Officers (10s); training of 10s in specialized courses like
scientific investigation, law of extradition, important case studies, cyber-crimes etc.;
devoting major part of the training curriculum to criminal laws, criminal procedure,
scientific investigation, forensic science and latest aspects of cyber-crime; and circulating
regularly the synopsis of various observations/directions issued by the District Courts
to all Districts/Units for improving skills of Investigation Officers.

Legal aid for people excluded from NRC

1969. SHRI JOSE K. MANI: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether Government has taken any steps to ensure that free legal aid is
provided to those who are excluded from the final National Register of Citizens (NRC)
and cannot afford private legal representation; and

(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) and (b) State Government of Assam has made necessary
arrangements to provide legal aid to the needy people amongst those excluded from
Final NRC, Assam by providing all assistance through the District Legal Services
Authorities (DLSA).
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Investment proposals from outside Kashmir

1970. SHRI ANIL DESAL: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether there is any normalcy in Kashmir after removal of Article 370 from
Kashmir;

(b) whether trade and industry and investment proposals from outside Kashmir
have been received, if so, what are the facilities State Government is offering to
entrepreneurs to set up their plants/units in Kashmir; and

() whether these steps will boost the development and increase job opportunities
in Kashmir?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) to (c) The people of Jammu and Kashmir have suffered from
terrorist violence and separatism supported from across the border for the past many
decades. On account of article 35A and other constitutional ambiguities, the people of
this region were denied full rights enshrined in the Constitution of India and the
benefits of various Central Laws that were being enjoyed by other citizens in the
country. As a result, full economic potential of the region could not be realized by the
people of Jammu, Kashmir and Ladakh regions for the last 70 years.

After the Declaration issued by the President under article 370, based on the
recommendation of the Parliament and reorganization of the erstwhile State of Jammu
and Kashmir into Union Territory of Jammu and Kashmir and Union Territory of Ladakh,
all such aspects have been addressed. Due to these recent decisions, certain
precautionary measures taken initially have already been substantially relaxed as a
result of which:-

(i)  Initial restrictions imposed under section 144 Cr. PC have been lifted from
all areas of Kashmir Valley. So far, no major law and order incidents have
been reported.

(i) Shops and business establishments, including hotels and restaurants are
open.

(i) Public transport is plying normally. The train services are also running
regularly.
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(iv) All the Government offices including educational institutions are functioning
normally, with regular attendance of the employees and the students. Private
tuition/coaching centres are also operational.

(v) The annual exams in respect of Primary/Middle/High/Higher Secondary
Schools have been conducted successfully and the attendance has been
more than 98%. Exams in respect of Professional Colleges, Combined Defence
Services (CDS)/Service Selection Board (SSB) and the Degree/PG exams of
University have also been conducted successfully. University of Kashmir
has started functioning from 3rd February, 2020.

(vi) All Health facilities including Tertiary care hospitals viz. SKIMS Soura/
Medical College and Health Institutions are fully functional. The Medical
shops are open with sufficient availability of medicines.

The Government of India is fully committed to the overall development and
several steps, including preparation of a new Industrial policy, are being
taken to boost trade, industry, investment and employment in the Union
Territory of Jammu and Kashmir.

Further, schemes/projects under Prime Minister's Development Package are under
various stages of implementation. This package comprises of 63 major development
projects in Road, Power, Health, Tourism, Agriculture, Horticulture and Skill Development
sectors.

In addition to the above steps, all flagship schemes of the Government of India
including various individual beneficiary centric schemes are being proactively
implemented by the Government of Jammu and Kashmir.

All the above steps have been devised to boost development and increase job
opportunities so that the people of Jammu and Kashmir can realize full economic
potential in all sectors of economy like in other parts of the country.

CAA accepted and rejected by States

11971. DR. SATYANARAYAN JATIYA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the names of the States which have accepted Citizenship Amendment Act
(CAA) and those which have not accepted it and the status of its constitutional
justification with regard to the States which have not accepted it; and

tOriginal notice of the question was received in Hindi.
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(b) with reference to (a) above, the State-wise details of the sit-in demonstration,
road blocks and the loss of lives and properties occurred in the protest against
Citizenship Amendment Act and the details of legal action taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) The "Citizenship" is a Central subject under entry number 17
of List I - Union List in the Seventh Schedule to the Constitution of India. Parliament
has legislative competence to enact laws for all Central subjects under List | as
provided under Article 246(1) of the Constitution of India. Article 11 of the Constitution
gives plenary/unrestricted power to Parliament to enact laws regarding citizenship.

After its passing by parliament and receipt of assent of President of India, the
Citizenship (Amendment) Act, 2019 (CAA) was notified on 12.12.2019. It came into force
on 10.01.2020.

(b) 'Public Order' and 'Police' are State subjects as per Seventh Schedule to the
Constitution of India and the State Government concerned is responsible for maintenance
of law and order in the State and to take action against Law-breakers as per law. The
Central Government monitors the law and order situation in the States and assists the
State Governments in case of major law and order problem by deploying Central Armed
Police Forces (CAPFs) on their request.

Data regarding demonstrations, road blocks etc. against any law is not maintained
centrally.

Increase in number of undertrial prisoners

1972. SHRI MAHESH PODDAR: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ the reasons for every year increase in the number of undertrial prisoners in
the country;

(b) whether the Undertrial Review Committees established by the Hon'ble
Supreme Court in every district to review the cases of undertrials are functioning
effectively; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) National Crime Records Bureau (NCRB) compiles prison statistics



Written Answers to [11 March, 2020] Unstarred Questions 107

reported to it by States and Union Territories (UTs) and publishes the same in its
annual report "Prison Statistics India". The latest published report is of the year 2018.
As per the data compiled by NCRB, there is no significant increase in the percentage
of the number of undertrial prisoners to the total number of prisoners in the last five

years.

(b) and (c) National Legal Services Authority (NALSA) has informed that Under
Trial Review Committees (UTRCs) have been established in every district and have
been functioning effectively. As per information received by NALSA from State Legal
Services Authorities from January, 2019 to September, 2019, more than 2923 meetings
were held by UTRCs and 1262 undertrial prisoners were released on the recommendation
of UTRC:s.

Barracks constructed for central armed police forces

1973. SHRI PRATAP SINGH BAJWA: Will the Minister of HOME AFFAIRS be

pleased to state:

(@ the total number of barracks constructed during the year 2019-20 for the
Central Armed Police Forces;

(b) the total utilisation of funds on construction of barracks for the year
2019-20;

(c) the list of the total barracks constructed for each individual armed police

force under the Ministry;

(d) whether there has been any independent survey of housing satisfaction
level conducted on the living situation of the Central Armed Police Forces and if so,
the details thereof; and

(e) if no survey has been conducted, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) During the year 2019-20, the total number of barracks completed
so far are 74.

(b) The total utilization of funds for construction of barracks during the year
2019-20 is ¥ 117.12 crore.
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(c) Force-wise details of total number of barracks constructed in Central Armed
Police Forces (CAPFs) are as under:

CAPFs Total Nos. of barracks constructed force wise
BSF 427
CISF 234
CRPF 379
ITBP 209
SSB 73
TotaL 1322

(d) and (e) The issue of housing satisfaction level was considered by the Group
of Ministers (GoM) on "Reforming of National Security System (2000)". As recommended
by the GoM, the housing satisfaction norm in Central Armed Police Forces (CAPFsS)
was raised from 14% to 25%. At present the percentage of housing satisfaction level
against authorized dwelling units in the Central Armed Police Forces (CAPFs) is 43.78%.

Civil defence in Assam

1974. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ the details of programmes for development of civil defence along with
number of persons presently working in Civil Defence in Assam;

(b) whether the institution of Civil Defence in Assam has been able to achieve
its desired objectives during last three years, if so, the details thereof;

(c) the details of training facilities and financial assistance provided to the said
institution during the last three years; and

(d) the steps taken to attract more and more people to join the Civil Defence
particularly in North-Eastern Region?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (d) As informed by State Government of Assam, at present
268 number of permanent staff are working in Civil Defence Organization and there is
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a total of 28571 number of trained Civil Defence volunteers in 14 Civil Defence Districts
in Assam.

The State Government of Assam has allotted % 7,63,854/- and % 9,01,068/- in the
financial years 2018-19 and 2019-20 respectively and 848 and 996 numbers of Civil
Defence Volunteers were trained and raised in the respective years. The institution of
Civil Defence in Assam has been able to achieve its desired objective and is assisting
the civil administration in disaster response, crowd management, first Aid and training
of community. The State has also one Central Training Institute, Civil Defence & Home
Guards, located at Panikhaiti, Guwahati for imparting training to Civil Defence volunteers.

Government of India has a reimbursement policy on Civil Defence measures under
which the expenditure incurred on raising, training and equipping for civil defence
personnel is poolable and shareable between the Central and State Governments.
During the last three years (2016-17 to 2018-19) an amount of ¥ 1,56,12,131/- has been
reimbursed under this policy. National Disaster Response Force Academy at Nagpur
also imparts training to Civil Defence volunteers from all States, including Assam.

Raising of Civil Defence Corps is the responsibility of State Government. State
Governments are also empowered to set up Civil Defence organization and raise
volunteers as per their requirement.

Inquiry into Delhi Police action in Jamia Milia Islamia University

1975. SHRI BINOY VISWAM: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether any inquiry is being done against police officers involved in violence
in light of recent evidence that came out from security camera footage of library of
Jamia Millia Islamia (JMI) University on night of December 15, 2019;

(b) if so, status of the inquiry;

(c) whether Government has taken any steps to compensate the university for
damage to public property done by Delhi Police officials; and

(d) if answer to above parts is no, whether security footage that has been made
public from JMI is authentic and are those personnel from Delhi Police or other forces
under control of Ministry?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) As reported by Delhi Police, an administrative enquiry
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has been ordered under the overall supervision of Addl.CP/Technology Cell, Delhi
Police and to be assisted by two more DCsP to look into the role of police officers in
the matter.

() No,Sir.

(d) Authenticity of any security footage cannot be confirmed without verification
as per provisions of law.

Scrapping of sedition law

1976. DR. SANTANU SEN: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ the details of number of cases registered under sedition law across the
country in the last five years including current year, State/UT-wise and year-wise;

(b) the number of students, workers/employees and farmers held in prison
under charges of sedition;

(c) the details of conviction rate of sedition cases and the steps taken for fast
trial in those cases;

(d) whether Government is mulling to scrap the sedition law which is a colonial
law on the citizens of the country; and

(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) to (c) National Crime Records Bureau (NCRB) compiles and
publishes information on crimes in its publication "Crime in India". Published reports
are available till the year 2018. State/Union Territory (UT) wise data relating to cases
registered, cases charge sheeted, cases convicted and conviction rate etc., under the
offence of sedition (section 124 A of the IPC) is given in the Statement (See below).
Data relating to students, workers/femployees and farmers separately is not maintained
centrally. 'Public Order' and 'Police' are State subjects as per the Seventh Schedule of
the Constitution of India. The responsibilities of maintaining law and order, including
investigation, registration/prosecution of crimes, protection of life and property etc.
rest primarily with the respective State Governments concerned.

(d) and (e) Amendment of criminal law is a continuous process.



Statement

(A) State/UT-wise Cases Reported (CR), Cases Chargesheeted (CCS), Cases Convicted (CON), Cases in which Trials
Completed (CTC), Conviction Rate (CVR), Persons Arrested (PAR), Persons Chargesheeted (PCS) and Persons
Convicted (PCV) under Sedition during 2014-2016

Sl. No. State/UT 2014 2015 2016

0] SJamsuy Ul

CR CCS CON CTC CVR PAR PCS PCV CR CCS CON CTC CVR PAR PCS PCV CR CCS CON CTC CVR PAR PCS PCV

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22 23 24 25 26
1. Andhra 1 0 0 0 - 0 0 0 0 0 0 0 - 0 0 0 1 1 1 1 1000 1 1 1
Pradesh
2. Arunachal 0 0 0 0 - 0 0 0 0 0 0 0 - 0 0 0 0 0 0 0 - 0 0 0
Pradesh
3. Assam 1 1 0 0 - 1 1 0 0 0 0 0 - 0 0 0 0 0 0 0 - 0 0 0
4. Bihar 16 0 0 0 - 28 0 0 9 0 0 0 - 40 0 0 0 0 0 0 - 0 0 0
5. Chhattisgarh 1 1 0 0 - 1 1 0 0 0 0 0 - 0 0 0 0 0 0 0 - 0 0 0
6. Goa 0 0 0 0 - 0 0 0 0 0 0 0 - 0 0 0 0 0 0 0 - 0 0 0
7. Gujarat 0 0 0 0 - 0 0 0 2 1 0 0 - 1 1 0 0 0 0 0 - 0 0 0
8. Haryana 0 0 0 1 00 O 0 0 3 2 0 2 00 3 3 o 12 7 0 1 0.0 12 8 0
9. Himachal 1 0 0 0 - 2 0 0 0 0 0 0 - 0 0 0 1 1 0 0 - 1 2 0
Pradesh
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13.

14.

15.

16.

17.
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24.

25.

Jammu and

Kashmir
Jharkhand
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Kerala
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Nagaland
Odisha
Punjab
Rajasthan
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Tamil Nadu

Telangana
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26. Tripura 0 0 - 0 0 0 - 0 0 0 0 - 0 0

27. Uttar Pradesh 0 0 - 0 0 0 - 0 0 6 2 - 9 2

28. Uttarakhand 0 0 - 0 0 0 - 0 0 0 0 - 0 0

29. West Bengal 2 0 - 0 0 4 - 3 0 1 0 - 5 0
TotaL STatE(s) 47 14 25.0 58 16 30 0.0 73 13 33 16 33.3 44 26

30. Andaman and 0 0 - 0 0 0 - 0 0 0 0 - 0 0
Nicobar Islands

31. Chandigarh 0 0 - 0 0 0 - 0 0 0 0 - 0 0

32. Dadra and 0 0 - 0 0 0 - 0 0 0 0 - 0 0
Nagar Haveli

33. Daman and 0 0 - 0 0 0 - 0 0 0 0 - 0 0
Diu

34. Delhi 0 0 - 0 0 0 - 0 0 2 0 - 4 0

35. Lakshadweep 0 0 - 0 0 0 - 0 0 0 0 - 0 0

36. Puducherry 0 0 - 0 0 0 - 0 0 0 0 - 0 0
TotaL UT(s) 0 0 - 0 0 0 - 0 0 2 0 - 4 0
ToTAL (ALl 47 14 25.0 58 16 30 0.0 73 13 35 16 33.3 48 26
INDIA)

Conviction Rate = (Cases convicted/Cases in which Trials completed) * 100
* Now Union Territories of Jammu and Kashmir and Laddakh.
** Union Territories of Dadar and Nagar Haveli and Daman and Diu have merged as one.

Source: Crime in India

0] SJamsuy Ul
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(B) State/UT-wise Cases Reported (CR), Cases Chargesheeted (CCS), Cases Convicted (CON), Cases in which Trials Completed
(CTC), Conviction Rate (CVR), Persons Arrested (PAR), Persons Chargesheeted (PCS) and Persons Convicted (PCV)
under Sedition during 2017-2018

SI. No. State/UT 2017 2018

CR CCS CON CTC CVWR PAR PCS PCY CR CCS CON CTC CWR PAR PCS PCV

0] SIamsuy UsnlUM  #TT

1 2 3 4 5 6 7 8 9 0 1 2 13 14 15 16 17 18
1 Andhra Pradesh 0 0 0 0 - 0 0 0 1 0 0 0 - 15 0 0
2. Arunachal Pradesh 0 0 0 0 - 0 0 0 0 0 0 0 - 0 0 0
3. Assam 19 7 0 3 00 21 21 0 17 u 0 10 00 23 15 0
4.  Bihar 0 0 0 0 - 68 0 0 0 0 0 0 - 0 0 0
5. Chhattisgarh 0 0 0 0 - 0 0 0 3 3 0 0 - 3 3 0
6. Goa 0 0 0 0 - 0 0 0 0 0 0 0 - 0 0 0
7. Gujarat 0 1 0 0 - 1 1 0 0 0 0 0 - 0 0 0
8. Haryana 13 9 0 1 00 125 123 0 1 1 1 1 1000 1 1 1
9. Himachal Pradesh 5 1 0 0 - 1 1 0 0 0 1 1 1000 O 0 1
10.  Jammu and Kashmir 1 0 0 0 - 0 0 0o 1 0 0 - 2 2 0
11.  Jharkhand 1 0 0 0 - 1 0 0 18 17 0 0 - 1 17 0
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Karnataka

Kerala

Madhya Pradesh

Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland
Odisha
Punjab
Rajasthan
Sikkim
Tamil Nadu
Telangana
Tripura

Uttar Pradesh

0.0
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1 2 3 4 5 6 7 8 9 0 1 2 13 14 15 16 17 18
28. Uttarakhand 1 0 0 0 - 0 0 0 0 0 0 0 - 0 0 0
29.  West Bengal 1 3 0 0 - 1 3 0 0 1 0 0 - 0 1 0
Total State(s) 51 27 1 6 16.7 228 160 4 69 38 2 13 154 ™ 46 2
30. Andaman and Nicobar 0 0 0 0 - 0 0 0 0 0 0 0 - 0 0 0
Islands
31L.  Chandigarh 0 0 0 0 - 0 0 0 0 0 0 0 - 0 0 0
32. Dadra and Nagar Haveli 0 0 0 0 - 0 0 0 0 0 0 0 - 0 0 0
33. Daman and Diu 0 0 0 0 - 0 0 0 0 0 0 0 - 0 0 0
34. Delhi 0 0 0 0 - 0 0 0 1 0 0 0 - 2 0 0
35.  Lakshadweep 0 0 0 0 - 0 0 0 0 0 0 0 - 0 0 0
36. Puducherry 0 0 0 0 - 0 0 0 0 0 0 0 - 0 0 0
ToTAL UT(S) 0 0 0 0 - 0 0 0 1 0 0 0 - 2 0 0
TotaL (ALL INDIA) 51 27 1 6 167 228 160 4 70 38 2 13 154 56 46 2

Note: Clarifications are pending from West Bengal, Assam, Arunachal Pradesh, Meghalaya and Sikkim for the year 2018
Conviction Rate = (Cases convicted/Cases in which Trials completed) * 100

* Now Union Territories of Jammu and Kashmir and Laddakh.
** Union Territories of Dadra and Nagar Haveli and Daman and Diu have merged as one.

Source: Crime in India
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AIMS and objectives of national population register

1977. SHRI KAPIL SIBAL: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ the details of the National Population Register exercise and its aims and
objectives;

(b) the details of the questionnaire for NPR;

(c) whether all the questions are mandatory or is it a voluntary exercise where
the resident can choose which questions to answer; and

(d) whether NPR exercise is connected to NRC, since the Home Minister has on
multiple occasions stated the same while the Prime Minister has said there are no plans
at the moment?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) The National Population Register (NPR) is a Register containing
details of persons usually residing in a village or rural area or town or ward or
demarcated area within a ward in a town or urban area. In pursuance of Sub-rule (4)
of Rule 3 of the Citizenship (Registration of Citizens and Issue of National Identity
Cards) Rules, 2003, framed under the Citizenship Act, 1955, Central Government decided
to prepare and update the population register between 1st April to 30th September, 2020
for collection of information relating to all persons usually residing in village or town.

(b) and (c) The demographic and other particulars of each family and individual
are to be updated/collected during the exercise of updation of NPR. The respondent
has to provide the information true to the best of his knowledge and belief. No
document is to be collected during the updation of NPR. Aadhaar number is collected
voluntarily.

(d) Till now, the Government has not taken decision to prepare National Register
of Indian Citizens (NRIC) at the national level.

Definition of the word "urban naxals’

1978. SHRIMATI SHANTA CHHETRI: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that the Ministry has stated that it will take effective
action against 'Urban Naxals' and their facilitators;
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(b) whether the Ministry has defined what constitutes 'Urban Naxals' and its
definition, who falls under this category of 'Urban Naxals'; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) to (c) The phrase 'Urban Naxals' is not used by the Ministry of
Home Affairs, Government of India.

However, the Government of India's National Policy and Action Plan addresses
Left Wing Extremism in all its manifestations, including the urban activities.

Deradicalisation camps in Jammu and Kashmir

1979. SHRIMATI SHANTA CHHETRI: Will the Minister of HOME AFFAIRS be

pleased to state:
(@ whether Government has 'Deradicalisation Camps' in Jammu and Kashmir;

(b) whether Government be pleased to state the methodology, functionality and

desired outcome of these 'Deradicalisation camps';

(c) whether Government has taken adequate steps to ensure Human Rights are

not violated in anyway; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) There is no report of existence of any 'Deradicalization Camps'
in Jammu and Kashmir.

(b) to (d) In view of (a) above, the question does not arise.
Cases of human trafficking

11980. SHRI PRABHAT JHA: Will the Minister of HOME AFFAIRS be pleased to

state:

(@ whether it is a fact that the maximum number of cases of human trafficking

in the country have been registered in West Bengal and Rajasthan;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof;

(c) whether West Bengal and Rajasthan have failed to fulfil the minimum

standards required for elimination of human trafficking; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) National Crime Records Bureau (NCRB) compiles data
on human trafficking reported to it by States and Union Territories (UTs) and publishes
the same in its annual publication 'Crime in India'. The latest published report is of the
year 2018. State-wise list of cases of human trafficking reported in the country in 2018

is given in the Statement (See below).

(c) and (d) 'Police’ and 'Public Order' are 'State' subjects under the Seventh
Schedule to the Constitution of India. Prevention and combating the crime of human
trafficking is therefore the responsibility of respective State Governments concerned,
who are competent to deal with the offence of human trafficking under extant provisions

of laws.

However, the Ministry of Home Affairs (MHA) supplements the efforts of State
Governments by taking various initiatives and measures. MHA has provided financial
assistance to States for setting up 332 Anti Human Trafficking Units in various districts
of States. MHA also provides financial assistance to States and UTs to hold "Judicial
Colloquiums' and 'State level conferences' to sensitize judicial officers, police officials
and other stakeholders about various provisions of law relevant to trafficking and their
role in curbing trafficking. MHA has also issued various advisories to States and UTs
from time to time on preventing and combating human trafficking. These advisories are
available at MHA's website www.mha.gov.in. Through the National Investigation Agency
(Amendment) Act, 2019, the Schedule of NIA Act, 2008 was amended and National
Investigation Agency has been empowered to investigate cases committed under
Sections 370 and 370A of Indian Penal Code relating to Human Trafficking. The
Government has also approved financial assistance to States and UTs for setting up/
strengthening Anti Human Trafficking Units (AHTUS) by States and UTs in all Districts

at a total cost of 3100 crore under Nirbhaya Fund.
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Statement
State/UT-wise cases reported under Human Trafficking during 2018

(in descending order)

SI. No. State/UT Cases Reported in 2018
1 Jharkhand 373
2. Maharashtra 311
3. Assam 262
4, Telangana 242
5. Andhra Pradesh 240
6. West Bengal 172
7. Bihar 127
8. Kerala 105
9. Delhi UT 9%
10.  Rajasthan 86
11.  Odisha 75
12.  Madhya Pradesh 63
13.  Goa 5
14.  Chhattisgarh 51
15.  Uttar Pradesh K3
16.  Haryana A
17.  Uttarakhand 29
18.  Karnataka 27
19.  Meghalaya 24
20.  Punjab 17
21.  Guijarat 13

22.  Tamil Nadu 8
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SI. No. State/UT Cases Reported in 2018
23.  Himachal Pradesh 6
24.  Arunachal Pradesh 3
25.  Manipur 3
26. Mizoram 2
27.  Tripura 2
28.  Jammu and Kashmir* 1
29. Sikkim 1
30.  Nagaland 0
31.  Andaman and Nicobar Islands 0
32.  Chandigarh 0
33.  Dadra and Nagar Haveli # 0
34. Daman and Diu # 0
35.  Lakshadweep 0
36.  Puducherry 0
TotaL 2465

Due to non-receipt of data from Assam and Jharkhand for 2018 data furnished for 2017 has been

used.

* Now UTs of Jammu and Kashmir and Laddakh

# Now UTs of Dadra and Nagar Haveli and Daman and Diu have been merged as one UT.

Inclusion of languages in Eighth Schedule

pleased to state:

@

11981. SHRI RAM VICHAR NETAM: Will the Minister of HOME AFFAIRS be

whether Government has received a proposal to include Chhattisgarhi, Gondi,

and other languages in the Eighth Schedule of the Constitution of India;

(b)
©

if so, the language-wise details thereof; and

whether Government has fixed any timeline to include Chhattisgarhi and

Gondi languages in the Eighth Schedule of the Constitution?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) and (b) There have been demands for inclusion of 38 more
languages in the Eighth Schedule to the Constitution of India including Chhattisgarhi
and Gondi. These are: (1) Angika, (2) Banjara, (3) Bazika, (4) Bhojpuri, (5) Bhoti, (6)
Bhotia, (7) Bundelkhandi, (8) Chhattisgarhi, (9) Dhatki, (10) English, (11) Garhwali
(Pahari), (12) Gondi, (13) Gujjar/Gujjari (14) Ho, (15) Kachachhi, (16) Kamtapuri, (17)
Karbi, (18) Khasi, (19) Kodava (Coorg), (20) Kok Barak, (21) Kumaoni (Pahari), (22)
Kurukh, (23) Kurmali, (24) Lepcha, (25) Limbu, (26) Mizo (Lushai), (27) Magahi, (28)
Mundari, (29) Nagpuri, (30) Nicobarese, (31) Pahari (Himachali), (32) Pali, (33) Rajasthani,
(34) Sambalpuri/Kosali, (35) Shaurseni (Prakrit), (36) Siraiki, (37) Tenyidi and (38) Tulu.

() As the evolution of dialects and languages is a dynamic process, influenced
by socio-cultural, economic and political developments, it is difficult to fix any criterion
for languages, whether to distinguish them from dialects, or for inclusion in the Eighth
Schedule to the Constitution. The earlier attempts, through the Pahwa (1996) and
Sitakant Mohapatra (2003) Committees, to evolve such fixed criteria have been
inconclusive. No time-frame can be fixed for consideration of the demands for inclusion
of more languages in the Eighth schedule to the constitution.

Withdrawal of criminal cases against agitators of Kudankulam
power plant project

1982. SHRI P. WILSON: Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether Government has taken any steps to withdraw all the criminal cases
against agitators of Kudankulam Power Plant Project as per the directions issued by
the Hon'ble Supreme Court of India on 6th May, 2013; and

(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) 'Public Order' and 'Police' are State subjects as per the
Seventh Schedule to the Constitution of India. The responsibilities of maintaining law
and order, including investigation, registration/prosecution of crimes, conviction of
accused etc. rest primarily with the respective State Governments. In the instant matter,
as per information received, in compliance of the order dated 06.05.2013 of the Hon'ble
Supreme Court, State Government of Tamil Nadu withdrew 213 cases against the
persons involved in agitations in connection with Kudankulam Nuclear Power Plant,
vide their G.O. (Ms.) No. 758 dated 09.10.2014.
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Places seized by protesters

1983. SHRI A. VIJAYAKUMAR: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether Government is aware that there are many places which have been
seized by protesters causing inconvenience to the public in the country;

(b) if so, the steps taken to curb the protesters from closing public roads and
public places in the country; and

() if no step has been taken, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) 'Public Order' and 'Police’ are State subjects as per the
Seventh Schedule to the Constitution of India. The responsibilities of maintaining law
and order, including investigation, registration/prosecution of crimes, conviction of
accused, protection of life and property etc. rest primarily with the respective State
Governments. Central Government keeps a constant watch on the internal security
scenario of the country through its security agencies and responds appropriately to
the emergent situation. Among other measures, alerts and advisories are issued to the
law enforcement agencies whenever any threat to internal security is perceived. The
Central Government also provides Central Armed Police Forces to the States/Union
Territories upon request.

Payment of arrears of Jawans of SSB

1984. SHRIMATI VIJILA SATHYANANTH: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ whether it is a fact that the Sashastra Seema Bal (SSB) has put on hold
payment of arrears and other allowances to its Jawans for the last two months;

(b) if so, the reasons therefor;

(c) whether it is also a fact that similar situation has been occurred in other five
Central Armed Police Forces; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (d) Sufficient budgetary provisions are available for payment
of salary, arrears and other allowances for Jawans of all Central Armed Police Forces
(CAPFs), including SSB for the current financial year.
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Revised freedom fighters' pension

1985. SHRI G.C. CHANDRASHEKHAR: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government would provide the information regarding the revised
Freedom Fighters' Pension;

(b) if so, the details thereof;

(€) whether Government would provide the information regarding total
expenditure incurred by it for payment made towards Freedom Fighters' Pension; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) The Swatantrata Sainik Samman Yojana pension has been
revised and increased by the Central Government with effect from 15.08.2016. Dearness
Allowance/Relief as given to the Central Government employees/pensioners twice a
year, has been made applicable to the Swatantrata Sainik Samman Yojana pensioners
also. The details of amount of pension being given at present to the freedom fighters
and their eligible dependents are given in the Statement (See below).

(c) and (d) The expenditure incurred by Government during the current financial
year 2019-20 (upto 31.01.2020) is ¥730.73 crore.

Statement

Monthly amount of pension provided under Swatantrata
Sainik Samman Yojana (SSSY)

Sl Category of freedom Basic amount of Enhanced amount of
No. fighters pension (per month) pension after adding
15% DR (per month)

w.e.f. 01.07.2019

1 2 3 4

1 Ex-Andaman Political 330,000/- 334,500/-
prisoners/spouses

2. Freedom fighters who 328,000/- 332,200/-
suffered outside British

India/spouses
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3. Other Freedom fighters/ 326,000/- 329,900/-
spouses including INA

4. Dependent parents/ 50% of the sum that 50% of the sum that
eligible daughters would have been would have been
(maximum 3 daughters admissible to the admissible to the freedom
at any point of time) freedom fighters, i.e. fighters, i.e. in the range

in the range of ¥13,000/- of 314,950/- to ¥17,250/-
to ¥15,000/-

Jobs under scheme of compassionate appointment

1986. SHRI K.J. ALPHONS: Will the Minister of HOME AFFAIRS be pleased to

state:

(@ the number of personnel of the paramilitary forces who have died on the line

of duty during the past five years;

(b) the details of their family members who have been provided job under

scheme of compassionate appointment; and
(c) what is the constraint in providing jobs to all those who are deserving?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) and (b) The number of personnel of CAPFs/AR died in
the line of duty during the last 5 years and details of family members who have been
provided job under scheme of compassionate appointment is given in the Statement

(See below).

(c) All deserving cases are considered subject to their willingness and fulfilling

required eligibility criteria for the job.



126  Written Answers to [RAJYA SABHA]

Unstarred Questions

Statement

Number of Personnel died in the line of duty during last five years and details
of family members, who have been provided job under scheme of

compasionate appointment

Force  No. of Name of family member, who have been
personnel provided job under scheme of
died on compassionate appointment
line of
duty
during
last five
years.
1 2 3
CRPF 194 1  Sarita Dash sister of Late Ct/GD Ranjan Dass
2 Neeraj Kumar S/o Late Insp/Crypto Kuldip Roy
3 Vikas Yadav S/o Late HC/GD Gulab Yadav
4 Ramesh Chand brother of Late Ct/GD Manoj Kumar
5  Shipli Yadav W/o Late HC/RO Awadhesh Kumar Yadav
6 Reenu Yadav W/o Late Ct/GD Ramesh Yadav
7 Sunil Kumar Brother of Late Ct/WM Amit Kumar
8  Rohini Kumari W/o Late Ct/Dvr Pankaj Kumar Tripathi
9  Geeta Devi W/o Late HC/GD Ram Vakeel
10 Meena Gautam W/o Late Ct/GD Ajit Kumar Azad
Vijay Laxmi Maurya W/o Late Ct/Bug Vijay Kumar Mourya
12 Neeraj W/o Late Ct/GD Pradeep Singh
Didwmasri Basumatary D/O Late HC/GD Manaswar Basumatari
14 Krishna Veni A. W/o Late Ct/GD Subramanian G.
15 S. Gandhimathi W/o Late Ct/GD Shivachandran C.
16 Sheema B. W/o Late Ct/GD Vasanta Kumar V.V.
17 Vandana Kumari D/o Late HC/GD Sanjay Kumar Singh
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18 Milan Kumar brother of Late Ct/GD Ratan Kumar Thakur
19 Savirtri Devi W/o Late Ct/Bug Tilak Raj
20 Renu W/o Late Ct/GD Virendra Singh
21 Shankar Raturi S/o Late ASI/GD Mohan Lal
BSF R 1  Solanki S/o late HC Ramesh Chand
2  Avinash Satyam S/o Late SI Rabindra Kumar
3 Ajit Kumar Ram S/o Late Ct Mahendra Ram
4 Lalit Kumar S/o Late HC Satish Kumar
5  Shipani Devi W/o Late Ct Ghar Singh
6  Gurjeet Kuar Sister of Late Ct Gurnam Singh
7  Navdeep Singh S/o Late ASI Kamaljeet Singh
8 Reshmi Kumar W/o Late Ct Sita Ram Upadhaya
ITBP 131 1 Anoop Gusain S/o ASI/GD Padam Singh Gusain
2 Sushant Verma S/o SI/GD Surender Pal
3 Ankush Sharma Brother of Ct/Dvr Ajay Kumar
4 Naveen Singh S/o SI/GD Bhupender Singh
5 Mayank Chaudhary S/o HC/GD Kishan Pal Singh
6 Ramesh Singh S/o HC/GD Girish Singh
7  Shubham S/o ASI/GD Yograj
8  Simranjeet Singh S/o HC/Dvr Manjeet Singh
9  Subra Mandal W/o HC/GD Shantanu Mandal
10 Purshotam S/o ASI/GD Prem Singh
11 Naungshitombi Singha W/o Ct/GD Ch. Robi Babu Singh
SSB 62 1  Laxmi Prasad S/o Late Insp/GD Ramesh Chandra Joshi

2  Ganga Sarma Sister of Late Ct/GD Debabrata Sarma
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1 2 3
3 Dhananjoy Brahma S/o Ct/GD Bichen Brahma
4  Lavita Baruah Gogoi W/o HC/GD Pramod Gogoi
5  Megha Sirin Dhaneswar W/o Ct/GD Dhanewar Sirin Pralhadrao
6 Seema Kumari Meena Sister of Ct/GD Vikash Kumar
Meena
7  Sapna Charak W/o Ct/Cook Uttam Singh Chib
8  Debojani Deori D/O ASI/GD Indra Kumar Deori
9  Sewali Ghosh W/o Ct/Cook Subash Ghosh
10 Rameshwar Prasad Gurjar Brother of Ct/GD Ghanshyam Gurjar
Sarbind Kumar Rajak S/o Ct/WM Satya Narayan Rajak
Govind Rajak S/o Ct/WM Bhirgu Nath Baitha
Sakshi Singh W/o Ct/GD Vinay Kumar Singh
14 Kavita Sister of HC/Comn Rajendra Singh Mehra
15 Sahil Kundal Brother of Ct/Cob Neeraj Kumar
16 Ramashankar Chauhan Brother of Ct/GD Rammilan
Chauhan
CISF 7 Nil
AR 43 1 S Manto Konyak Brother of Rfn/GD Late Nanwang S.Konyak
2 Shailesh Kumar S/o Rfn/GD Late Akhilesh Kumar
3 Ritumoni Gogoi D/o Hav/GD Late Luhit Gogoi
4  Ema Sangitga Oran W/o Rfn/GD Late Jai Prakash Oran
5 Lipika Doley D/o Hav/GD Late Durna Kanta Doley SM
6 Madhusmita Sonowal D/o Rfn/GD Late Biswa Sonowal
7  Lalthanngun W/o Rfn/GD Late Jerusiemthara
8  Ayush Tamang S/o Nb Sub/GD Late Suraj Tamang
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Purchase of indigenously built weapons

1987. SHRI B. LINGAIAH YADAV: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether the Union Government has asked eight LWE hit States to purchase
indigenously built instead of foreign made weapons for their police forces involved in
anti-Maoist operations;

(b) if so, the details thereof and present status in this regard; and

(c) the steps being taken to replace SLRs and AK-47s currently in use with the
purchase of Made in India rifles in future?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) No such instructions have been issued to the States.

However, advanced state-of-the-art indigenously manufactured weapons are
available with Ordnance Factory Board (OFB). State Governments procure weapons
from OFB according to their requirements. Ministry of Home Affairs inter-alia lays
special emphasis to facilitate domestic industry.

Ordnance Factory Board (OFB) has developed a wide range of weapons in the
category of Assault Rifle like INSAS, Ghaatak, Trichy Assault Rifle (TAR), etc. which
serve as a replacement of SLRs and AK-47s. Further, a joint venture has been setup
by Ordnance Factory Board (OFB), Ministry of Defence in collaboration with Russian
firm, for manufacture of AK-203 Assault Rifle in India. These indigenously manufactured
rifles can also serve as a replacement of AK-47 in future.

Working hours for policemen

1988. SHRI B. K. HARIPRASAD: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether it is a fact that average working hours for a policemen in Maharashtra
is 12.5-13 hours a day and there are States where the average working hours stretch
to 16-17 hours a day, and in emergency situation forces work at a stretch for 18 to 24
hours a day without going home; and

(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) No data for average hours of policemen across the States
is maintained centrally.
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"Police" and "Public Order" are subjects falling in List-1l (State List) of the
Seventh Schedule of the Constitution of India, and therefore, lies within the competence
of the State Governments.

The role and responsibility of police personnel and their nature of duties is duly
considered by the respective State Governments for considering upgradation and
expansion of the police forces.

Foreigners granted indian citizenship

1989. SHRI RAVI PRAKASH VERMA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the number of foreigners who have been granted Indian citizenship so far,
country-wise;

(b) the number of persons from Pakistan, Bangladesh and Afghanistan who
have been granted Indian citizenship since 2015, till date, year-wise;

(c) the basis/criteria to identify religious minorities of Bangladesh, Pakistan and
Afghanistan who have faced religious persecution in their respective countries and
who seek citizenship under Citizenship Amendment Act (CAA) in India;

(d) whether Government has any record/data regarding minorities of above
countries; and

(e) if so, the details thereof, countrywise?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) Details are given in the Statement-1 (See below).

(b) Details are given in the Statement-I1 (See below).

(c) to (e) The Citizenship (Amendment) Act, 2019 (CAA) aims to facilitate grant
of citizenship to migrants belonging to Hindu, Sikh, Buddhist, Jain, Parsi and Christian
communities from Afghanistan, Pakistan and Bangladesh who have entered India on
or before 31/12/2014 and who have been exempted by the Central Government by or
under clause (c) of sub-section(2) of section 3 of the Passport (Entry into India) Act,
1920 or from the application of provisions of the Foreigners Act, 1946 or any Rule/order
made thereunder.

The migrants covered by this Amendment Act can submit applications for grant
of citizenship after appropriate Rules are notified by the Central Government.



Statement-I
Indian Citizenship granted country-wise (as on 06-03-2020)

[as per data generated from online citizenship module]
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SI. No. Nationality 2011 2012 2013 2014 2015 2016 2017 2018 2019 2020 Total
1. Pakistan 302 3B6 301 267 263 670 476 450 809 191 4085
2. Afghanistan 14 45 133 249 234 244 117 30 40 1 1107
4, Sri Lanka 15 23 14 4 17 K A 12 u 165
3. Bangladesh 4 4 41 24 16 + 39 49 19 25 1 15176
14864 *
5. United States of America 2 10 18 2 2 20 10 2 149
6. United Kingdom 7 4 3 8 13 8 5 6 66
7. Nepal 6 6 7 5 3 6 17 7 7 64
8. Kenya 1 7 3 5 4 7 2 5 A
9. Malaysia 3 3 3 2 2 3 7 5 4 2 A
10.  Tanzania 8 6 6 1 3 3 3 2 2 A
11.  Singapore 3 3 4 5 5 5 3 28
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SI. No. Nationality 2011 2012 2013 2014 2015 2016 2017 2018 2019 2020 Total
12.  Canada 2 2 2 3 1 3 3 6 5 27
13.  Iran 4 5 5 1 1 2 3 2 2 25
14.  Germany 1 4 1 4 1 2 3 2 1 19
15.  Philippines 1 2 2 1 5 3 4 18
16.  Australia 1 2 2 1 1 1 3 1
17.  ltaly 2 6 1 2 1
18. Zambia 3 2 2 2 1 1 1
19.  Indonesia 3 1 1 1 1 2 9
20.  China 2 2 1 1 2 8
21.  Yemen 1 6 1 8
22.  France 1 1 2 3 7
23.  Portugal 1 1 2 3 7
24.  Zimbabwe 1 2 4 7
25.  Mauritius 3 1 2 6
26.  Myanmar 2 3 1 6
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27.

28.

29.

3L

32.

36.

37.

39.

41.

42.

South africa
Ukraine

Fiji
Netherlands
Spain
Switzerland
Venezuela
Belgium
Israel
Russia
Armenia
Belarus
Belize

Iraq

Japan

Kazakhstan
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SI. No. Nationality 2011 2012 2013 2014 2015 2016 2017 2018 2019 2020 Total
43.  New Zealand 1 1 2
44.  Peru 2 2
45.  Poland 1 1 2
46.  Sudan 1 1 2
47.  Sweden 1 1 2
48. Uganda 1 1 2
49.  Algeria 1 1
50.  Austria 1 1
51.  Barbados 1 1
52.  Bolivia 1 1
53.  Chile 1 1
54.  Crotia 1 1
55.  Czech Republic 1 1
56.  Eritrea 1 1
57. Guinea 1 1
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58.  Ireland 1 1
59.  Jamaica 1 1
60. Kyrgyzstan 1 1
61.  Lebanon 1 1
62.  Liberia 1 1
63. Moldova 1 1
64. Mozambique 1 1
65.  Nigeria 1 1
66. Thailand 1 1
67.  United Arab Emirates 1 1
68.  Uzbekistan 1 1
69.  Vietnam 1 1
70.  Yugoslavia 1 1

TotaL 436 555 54 612 15459 1076 795 586 939 199 21211

*2015 — After signing of Indo-Bangladesh Land Boundary Agreement, 14864 Bangladeshi nationals were granted Indian Citizenship under section 7 of the

Citizenship Act, 1955.
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Statement-11

Year-wise details of Indian Citizenship granted to migrants from Afghanistan,
Bangladesh and Pakistan (as on 06.03.2020).

(Data as available in the online system)

Year Afghanistan Bangladesh Pakistan Total
2015 234 16+14864* 263 165377
2016 244 39 670 953
2017 117 49 476 642
2018 30 19 450 499
2019 40 25 809 874
2020 (Upto 06/03/2020) 1 1 191 193
TotaL 666 15013 2859 18538

*2015 — After signing of Indo-Bangladesh Land Boundary Agreement, 14864 Bangladeshi nationals

were granted Indian Citizenship under section 7 of the Citizenship Act, 1955.
Cases filed under sedition law

1990. SHRI RAVI PRAKASH VERMA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the details of the number of persons against whom cases under sedition law
has been filed for using social media platforms in Union Territory of Jammu and
Kashmir since its formation till date;

(b) whether Hon'ble Supreme Court has observed that use of internet is
fundamental right of the citizens;

(c) if so, the details thereof; and

(d) the reasons why 2G service is being provided in the UT of Jammu and
Kashmir inspite of orders of Hon'ble Supreme Court?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) No case against any person under sedition law has been filed
for using social media platforms in Union territory of Jammu and Kashmir since its
formation till date.
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(b) and (c) In the case of Anuradha Bhasin Vs. Union of India & Ors. (WP(C)No.
1031/2019) and Ghulam Nabi Azad Vs. Union of India and Anr. (WP(C) No0.1164/2019),
the Hon'ble Supreme Court vide its order dated 10th January, 2020 has made the
following observation in this regard:

"None of the counsels have argued for declaring the right to access the internet
as a fundamental right and therefore we are not expressing any view on the same".

(d) The directions for regulation of the telecom services are being issued by the
Competent Authority in the Government of Jammu and Kashmir, in accordance with the
provisions of the Indian Telegraph Act, 1885, the Rules made thereunder as also the
principles laid down in the judgment dated 10.01.2020, passed by the Hon'ble Supreme
Court in case of Anuradha Bhasin Vs. Union of India & Ors. (WP(C) No. 1031/2019)
and Ghulam Nabi Azad Vs Union of India and Anr. (WP(C) N0.1164/2019) which, inter-
alia, emphasise on the principle of proportionality-nature of urgency, goal intended to
be achieved, assessing the existence of any alternate mechanism, necessity of the
measure intending at imposing restrictions, the measure being least restrictive, exploring
all available alternatives, etc.

Shortage of cyber specialists

11991. SHRIMATI KAHKASHAN PERWEEN: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ the average time taken to investigate and dispose of the cases related to
cyber crimes in the country;

(b) the efforts made by Government to increase the number of trained cyber
specialists in view of the increasing cyber crimes;

(c) whether Government has conducted any survey to assess the real shortage
of cyber specialists in the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (d) 'Police’' and 'Public Order' are State subjects as per the
Seventh Schedule of the Constitution of India and States/UTs are primarily responsible
for the investigation and disposal of cyber crime cases. The Ministry of Home Affairs
(MHA) does not maintain data on average time taken to investigate and dispose of the
cases related to cyber crimes in the country.

tOriginal notice of the question was received in Hindi.
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No specific survey has been conducted by the MHA to assess the shortage of

cyber specialists in the country. However, an Expert Group was constituted by MHA

in December, 2014 to prepare a roadmap for effective tackling of cyber crimes in the

country. This group identified lack of Skilled Cyber Professionals as one of the gaps

in dealing with cyber crimes. Capacity building, including training of police personnel,

is the primary responsibility of States/UTs. Central Government has, inter-alia, taken

following initiatives to increase number of trained specialists:

@)

(ii)

(i)

(iv)

V)

Financial assistance of ¥95.77 crores provided to all the States/UTs for
setting up of Cyber Forensic-cum-Training Laboratories; hiring of junior
cyber consultants; and training of Law Enforcement Agencies (LEAS), public
prosecutors and Judicial Officers.

Training curriculum for 3-days, 5-days and 10-days developed for Law
Enforcement Agencies, public prosecutors and judicial officers. So far, more
than 9,500 police personnel, judicial officers and public prosecutors have
been trained by States/UTs.

Ministry of Electronics and Information Technology conducts programs on
cyber security for government officials.

Bureau of Police Research and Development (BPR&D), National Crime
Records Bureau (NCRB), North Eastern Police Academy (NEPA) and State
Police training Institutes conduct training programmes for Law Enforcement
Agencies.

Issue of advisories on cyber crime and cyber security to States/UTs from
time to time.

Special cold climate clothing for ITBP personnel

1992. SHRI R. VAITHILINGAM: Will the Minister of HOME AFFAIRS be pleased

to state:

@)

whether it is a fact that the ITBP personnel deployed will get special cold

climate clothing;

(b)
©

if so, the details thereof;

whether it is also a fact that the personnel would also be provided with high

grade mountaineering equipments too; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (d) Yes, Sir. The troops of ITBP deployed at an altitude of
11,000 feet and above have been authorized special clothing and mountaineering
equipment on 10.12.2009. Further, on 28.05.2018 the Government has also authorised
special clothing and mountaineering equipment to the troops of ITBP deployed at an
altitude between 9000 feet and 11,000 feet. As a result, 18.31% of the total posted
strength of ITBP is eligible for special clothing and mountaineering equipment.

Prosecution of terror suspects

1993. SHRI R. VAITHILINGAM: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether it is a fact that Government has sanctioned prosecution of over 400
terror suspects in the past three years;

(b) if so, the details thereof; and
(c) the details of action taken in those cases as on date?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) During the last three years (i.e. since January, 2017),
Central Government has conveyed sanction for prosecution under Unlawful Activities
(Prevention) Act, 1967 to National Investigation Agency (NIA) in 100 cases in respect
of 635 accused persons as per details given below:-

SI. No. Year No. of accused against whom
prosecution sanction issued

1 2017 97
2. 2018 247
3. 2019 269
4. 2020 (Till date) 2

ToTAL 635

() In the above mentioned 100 cases, charge-sheets have been filed by NIA
in NIA Special Courts.
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Situation in J&K after abrogation of Article 370

1994. SHRI SANJAY RAUT: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ what is the current situation in Jammu and Kashmir and changes that
happened after abrogation of Article 370;

(b) whether it is a fact that expenditure on security forces and other areas in
Jammu and Kashmir has been increased tremendously;

(c) if so, the details thereof indicating quantum of amount spent during the last
one year; and

(d) how much loss has occurred during last one year and the steps Government
proposes to correct/control the situation?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (d) Full potential in Jammu, Kashmir and Ladakh regions
could not be realized for the last 70 years as the people of Jammu and Kashmir have
suffered from terrorist violence and separatism supported from across the border for
the past many decades. On account of Article 35A and certain other Constitutional
ambiguities, the people of this region were denied full rights enshrined in the Constitution
of India and other benefits of various Central Laws that were being enjoyed by other
citizens of the country.

After the Declaration issued by the President under Article 370, based on
recommendation of the Parliament, and reorganization of the erstwhile State of Jammu
and Kashmir into Union Territory of Jammu and Kashmir and Union Territory of Ladakh,
all such aspects have been addressed. The people and business community of these
regions can now realize full potential in all sectors of economy like in other parts of
the country.

Certain precautionary measures which were taken initially have been subsequently
relaxed and the current situation is as follows:

(i) Initial restrictions imposed under section 144 Cr. PC have been lifted from
all areas of Kashmir Valley. So far, no major law and order incidents have
been reported.

(i) Shops and business establishments, including hotels and restaurants are
open.
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(i)

(iv)

V)

(vi)

Public transport is plying normally. The train services are also running
regularly.

All Government offices including educational institutions are functioning
normally, with regular attendance of the employees and the students. Private
tuition/coaching centres are also operational.

The annual exams in respect of Primary/Middle/High/Higher Secondary
Schools have been conducted successfully and the attendance has been
more than 98%. Exams in respect of Professional Colleges, Combined Defence
Services (CDS)/Service Selection Board (SSB) and the Degree/PG exams of
University have also been conducted successfully.

All Health facilities including Tertiary care hospitals viz SKIMS Soura/
Medical College and Health Institutions are fully functional. The Medical
shops are open with sufficient availability of medicines.

(b) and (c) Considering the proactive support to terrorists and terrorist activities

from across the border, Government of India has been supplementing the efforts of the

Government of Jammu and Kashmir by reimbursing a portion of security related

expenditure related to Police, Relief and Rehabilitation since 1990s. Such reimbursement

varies from year to year and the reimbursements made during the last 3 years and the

current year are as below:

Year Total (In Rupees crores)
2016-17 1555.61
2017-18 908.53
2018-19 810.54
2019-20 (upto December, 2019) 1039.38

Road blockage in Delhi

1995. SHRI VIJAY PAL SINGH TOMAR:

SHRI HARNATH SINGH YADAV:
LT. GEN. (DR.) D.P. VATS (RETD.):

Will the Minister of HOME AFFAIRS be pleased to state:

@

whether the roads are blocked in Delhi due to protests;
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(b) whether Government has assessed the loss incurred due to blocking of road
and if so, the details thereof;

(c) whether Government proposes to take appropriate action to recover the loss
caused to the general public from the protesters and if so, the time by which it is likely
to be done; and

(d) whether Government would enact a legislation to check recurrence of such
incidents in the future and if so, the time by when it is likely to be enacted?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) As reported by Delhi Palice, one road in the jurisdiction of Police
Station, Shaheen Bagh; one service road in the area of Police Post Sarai Rohilla and
part of one carriageway in South East Delhi have been blocked by protesters who are
protesting against Citizenship Amendment Act and NRC.

(b) to (d) No assessment has been done about the loss incurred to general public
due to blocking of road. Presently, there is no proposal to enact a legislation to check
recurrence of such incidents in the future.

Conviction of African residents in NDPS and sexual offences

1996. SHRI VIJAY GOEL: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ the number of African residents residing in Delhi;

(b) the number of African residents convicted for drug and psychotropic related
offences under Narcotic Drugs and Psychotropic Substances (NDPS) Act; and

() the number of Nigerians involved in sex rackets or sexual offences in Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) As per available information, 1522 African nationals are
residing in Delhi as on 03.03.2020.

(b) and (c) Delhi Police has informed that during the period 01.01.2017 to 31.01.2020,
71 cases have been registered against African nationals under NDPS Act. Five Nigerian
nationals have been convicted in the year 2018 for Drug and Psychotropic related
offences under The Narcotic Drugs and Psychotropic Substances (NDPS) Act.
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Regarding involvement of Nigerian nationals in sex rackets, no case has been
reported for the period 01.01.2017 to 31.01.2020. However, during the same period,
number of cases reported against Nigerian nationals for their involvement in sexual
offences are as under:

Year Reported
2017 02
2018 03
2019 01
2020 (upto 31.1.20) 00

Consultants for smart city proposals

1997. SHRI K.K. RAGESH: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@ the names and details of all the consultants who prepared the Smart City
Proposals (SCPs) under Smart Cities Mission (SCM);

(b) the names and details of the consultants who are implementing the SCPs;

(c) the names and details of the companies who are awarded contracts in SCPs
in water and mobility and details of the proposals given along with the total budget
of each of the proposals; and

(d) how much budget is spent on actual capacity building in the cities in such
proposals and how much was spent on other expenditures?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (d) The implementation of the Smart
Cities Mission (SCM) at the city level is done by a Special Purpose Vehicle (SPV)
created for the purpose. The SPVs plan, appraise, approve, implement, manage, operate,
monitor and evaluate their Smart City development projects. These SPVs are jointly
owned by respective State Governments/Union Territories and Urban Local Bodies and
are Board-run entities registered under the Companies Act, 2013. SPVs hire consultants
as per their needs and award contracts through due processes of bidding and hence,
the details of consultants and companies who are awarded contracts by the SPVs is
not maintained by the Ministry. The funding pattern under SCM allows for 5% grants
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for Administrative and Office Expenses (A&OE) for States/Urban Local Bodies. Cities
utilize these grants as per their needs and such information is not maintained by the
Ministry.

Waste management in urban areas

1998. SHRI PARIMAL NATHWANI: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the details of the percentage of waste currently treated in the urban areas
in the country, State-wise/city-wise;

(b) the details of the projects being implemented for collection and management
of solid waste, State-wise/city-wise;

(c) the details of the funds allocated, released and utilised for solid waste
management during the last three years, State-wise/city-wise; and

(d) the details of technology used for solid waste management in the country?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) The collection and management
of solid waste in the country is being done by either Urban Local Bodies (ULBS) itself
or through contractual workers or by Self Help Groups (SHGS). The details of the waste
collected, segregated and processed in the urban areas of the country are given in the
Statement-1 (See below).

(€) Under Swachh Bharat Mission - Urban (SBM-U), allocation of funds have
been made for entire mission period of five years. State/UT wise details of funds
allocated (entire mission period), released and utilized for Solid Waste Management
Component under SBM (U), during the last three years including current year are given
in the Statement-Il (See below).

(d) Technology for dealing with urban waste is dependent upon the characteristics
of the waste. To achieve certain amount of uniformity in characteristics, the SWM
Rules 2016 have laid down the principles of segregation of waste at source itself into-
(1) wet/ biodegradables (such as vegetables, food, green, meat, etc.) (2) Dry/non-
biodegradable (such as paper, cardboard, plastics, pouches, cloth, rags, wood, metal,
glass etc.) and (3) domestic hazardous waste (such as sweeping waste, sanitary waste
and others). Various technologies/ methods used in the country (or in world) for
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processing the urban waste are different for each of the above stated three types of
waste. For the wet waste the methods used are:

. Composting - Decentralised/ Centralised
. Bio-methanation - Decentralised/ Centralised

For dry waste, Material Recovery Facility, Refuse Derived Fuel (RDF) plant and
Waste to Energy (WtE) plants are used. In Waste to Energy, the technology like
Incineration, Gasification and Pyrolysis are available. However, the selection of technology
has to be made on case to case basis.

Statement-1

State/UT-wise details of Solid Waste currently treated, collected and managed in
the urban areas of the country (as on Feb, 2020)

SI. No. State Total ~ Ward with Ward with  Total Total
Wards 100% Door-  100% Waste  waste

(Nos.) to-Door Source Processed proce-

collection, Segregation (Metric  ssing

(Nos.) (Nos.)  Tonne (%)
per Day)
1 2 3 4 5 6 7
1. Andhra Pradesh 3409 3409 3,300 3,850 63%
2. Andaman and 24 24 23 86 95%
Nicobar Islands

3 Arunachal Pradesh 75 75 n 0 0%
4, Assam 943 698 368 79 53%
5. Bihar 3,377 3,276 1,107 1,159 51%
6. Chandigarh 26 26 24 455 95%
7. Chhattisgarh 3,217 3,217 3,217 1,485 90%
8. Daman and Diu 28 28 28 24 75%
9. Dadra and Nagar b 15 15 55 100%

Haveli

10.  Delhi 294 294 S 5775 55%
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1 2 3 4 5 6 7
11.  Goa 217 217 173 175 70%
12, Guijarat 1,427 1427 1,187 8,938 87%
13.  Haryana 1,496 1,401 935 2,296 48%
14, Himachal Pradesh 497 490 490 s 78%
15.  Jammu and Kashmir 1,081 809 137 238 16%

(including Leh &

Ladakh)
16.  Jharkhand 932 897 752 1,281 60%
17.  Karnataka 6,464 6,464 3,694 5,400 54%
18.  Kerala 3,536 3,022 3,536 1914 1%
19.  Madhya Pradesh 7115 7115 7,005 5589 87%
20. Maharashtra 7,322 6,590 6,346 12,806 58%
21.  Manipur 306 270 19 101 58%
22. Meghalaya 114 27 27 10 4%
23.  Mizoram 264 264 230 83 35%
24.  Nagaland 234 148 30 277 60%
25.  Odisha 2,024 2,009 1,402 1,306 48%
26.  Puducherry 122 122 116 55 13%
27.  Punjab 3123 3,064 2,664 2,501 61%
28.  Rajasthan 5,389 5,389 4419 4,680 2%
29.  Sikkim 53 53 50 62 70%
30. Tamil Nadu 12,814 12,429 10,891 10,497 68%
31l.  Telangana 2112 2,020 1,008 6,735 78%
32.  Tripura 310 277 243 239 53%
33.  Uttar Pradesh 12,007 11,872 8,294 8,990 58%
34.  Uttarakhand 1,170 1,170 669 731 46%
35.  West Bengal 2,938 2,527 558 700 9%

ToTAL/ AVERAGE 84,475 81,135 63,204 89,545 60%




Statement-11

Details of funds allocated (entire mission period), released and utilised for Solid Waste Management Component under SBM (U)
during last three years including current year

0] SJamsuy Ul

SI. No. State/UT Mission 2016-17 2017-18 2018-19 2019-20
Allocation Release  Utilisation Release Utilisation Release  Utilisation ~ Release Utilisation

1 2 3 4 5 6 7 8 9 10 n
1. Andaman and Nicobar Islands 250 0.00 0.00 0.00 0.00 0.33 0.06 0.00 0.00
2. Andhra Pradesh 30854 185.97 185.97 101.55 101.55 0.00 0.00 0.00 0.00
3. Arunachal Pradesh 725 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
4. Assam 76.76 0.00 0.00 38.38 38.38 0.00 0.00 38.38 0.00
5 Bihar 259.96 7197 7197 1134 1134 34.35 0.00 39.87 0.00
6.  Chandigarh 224 149 149 0.00 0.00 0.98 0.98 18.79 1310
7. Chhattisgarh 13153 0.00 0.00 4899 4899 69.14 69.14 0.00 0.00
8. Dadra and Nagar Haveli 227 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
9. Daman and Diu 157 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
10.  Delhi 26368 0.00 0.00 0.00 0.00 53.13 0.00 0.00 0.00
11. Goa 9.29 208 2.08 215 168 0.00 0.00 275 0.00

[0z0z ‘yoren TT]

suonsand paJJteisun

LT




1 2 3 4 5 6 7 8 9 10 1u

12.  Guijarat 536.22 187.90 187.90 80.21 80.21 268.11 96.00 0.00 0.00
13. Haryana 181.80 4509 4509 0.00 0.00 0.00 0.00 57.66 0.00
14.  Himachal Pradesh 1522 6.10 6.10 0.00 0.00 306 000 0.00 0.00
15, Jammu and Kashmir 67.99 0.00 0.00 0.00 0.00 2855 0.00 0.00 0.00

(including Leh & Ladakh)

16.  Jharkhand 122.68 37.36 3541 4568 3861 21.36 21.36 0.00 0.00
17.  Karnataka 51252 1812 201 4192 0.00 21434 0.00 0.00 0.00
18. Kerala 121.35 0.00 0.00 0.00 0.00 5164 201 0.00 0.00
19. Madhya Pradesh 43401 0.00 0.00 248.82 135.82 0.00 0.00 0.00 0.00
20. Maharashtra 1081.84 0.00 0.00 232.22 232.22 17840 60.60 238.68 0.00
21, Manipur 14.72 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
22.  Meghalaya 869 0.00 0.00 0.55 0.55 0.00 0.00 0.55 0.00
23.  Mizoram 1322 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
24.  Nagaland 1169 0.00 0.00 0.00 0.00 046 046 0.00 0.00
25.  Odisha 138.05 18.98 1898 0.00 0.00 931 931 100.45 0.00
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26. Puducherry 17.30 357 357 0.00 0.00 0.00 0.00 0.58 0.00
27.  Punjab 22097 0.00 0.00 97.38 85.88 0.00 0.00 0.00 0.00
28. Rajasthan 363.46 181.95 181.95 128.66 126.02 0.00 0.00 0.00 0.00
29.  Sikkim 342 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
30. Tamil Nadu 689.87 108.49 108.49 0.00 0.00 26319 24565 221.68 221.68
31. Telangana 22343 50.08 48.88 26.80 20.76 1962 0.00 0.00 0.00
32.  Tripura 1551 0.00 0.00 0.00 0.00 0.00 0.00 7.76 6.98
33.  Uttar Pradesh 940.91 0.00 0.00 144.49 144.49 245.68 19231 0.00 0.00
34. Uttarakhand 5757 0.00 0.00 0.00 0.00 255 0.00 1148 0.00
35, West Bengal 487.79 0.00 0.00 5344 53.44 111.82 0.00 0.00 0.00

State/UT 7365.82 919.15 89988 130260  1119.96 1576.01 697.88 738.64 241.76

Note: Utilisation certificates are required to be submitted within 12 months of the closure of the financial year in which the grant has been released, accordingly,

utilisation for the financial year 2018-19 & 2019-20 are not yet due.
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Smart cities in Tamil Nadu

1999. SHRI VAIKO:
SHRI M. SHANMUGAM:

Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to state:

(@) the details of funds released to 12 Smart Cities selected in Tamil Nadu under
the Smart Cities Mission (SCM) during the last two years;

(b) the status of implementation of the various schemes under the SCM in these
selected cities in Tamil Nadu;

(c) timeline by which the projects will be completed; and

(d) whether any proposal has been received for selection of some more cities
from Tamil Nadu during the year, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (d) The details of fund released to the
Smart Cities of Tamil Nadu during the last two years and current year and the present
status of their projects are given in the Statement (See below). The Smart Cities are
expected to complete their projects within five years from the date of its selection.
There is no proposal under consideration of the Government for including more cities
under Smart Cities Mission.

Statement

(A) Smart City-wise detail of funds released in Smart Cities of Tamil Nadu during
the last two years and current year under Smart Cities Mission

(Amount in ¥ crore)

Sl Name of City 2017-18 2018-19 2019-20 Total released

No. (Upto Feb'20) to the Smart
City

1 2 3 4 5 6

1. Chennai 6 0 105.62 111.62

2 Coimbatore 6 0 0 6

3. Erode 0 194 0 194
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1 2 3 4 5 6
4, Madurali 109 85 0 194
5. Salem 109 85 0 194
6. Thanjavur 109 8 0 194
7. Thoothukudi 18 176 0 194
8. Tiruchirappalli 18 176 0 194
9. Tirunelveli 18 176 0 194
10.  Tiruppur 18 176 0 194
11.  \ellore 109 85 0 194
TotaL 520 1238 105.62 1863.62

Source: SCM, MIS

(B) Smart City-wise status of projects being implemented in Smart Cities of Tamil

Nadu under Smart Cities Mission

(Amount in ¥ crore)

Name of Smart Tender Issued Work Order Work Total Total
City Issued Completed No. of  Amount
No. of Amount No. of Amount No. of Amount projects
projects projects projects
1 2 3 4 5 6 7 8 9
Chennai 4 267.94 19 584.02 19 13543 42 987.39
Coimbatore 6 194.13 32 1,275.27 35 128.33 73 1,597.73
Erode 3 30.56 14 1,046.75 2 14.57 19 1,091.88
Madurai 1 102 14 913.2 1 12 16 1,027.20
Salem 1 72 33 991.47 14 60.72 48 1,124.19
Thanjavur 3 2.52 23 596.21 3 57.7 29  656.43
Thoothukudi 1 122.4 25 636.5 14 13.93 40  772.83
Tiruchirappalli 1 17.34 16 970.6 1 0.99 18 988.93
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1 2 3 4 5 6 7 8 9

Tirunelveli 4 95.05 19 1080.1 4 24.02 27 1,199.17
Tiruppur 4 389.16 20 2,115.09 0 0 24 2,50425
Vellore 5 171.46 22 1,586.66 3 200.76 30 1,958.88
GRAND ToTAL 33 1,464.56 237 11,795.87 96  648.45 366 13,908.88

Source: SCM, MIS
Central assistance to Swachh Bharat Mission

2000. SHRI DHARMAPURI SRINIVAS: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether Government has taken a decision to increase the amount of central
help in Swachh Bharat Mission-Urban (SBM-U); and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Under Swachh Bharat Mission
- Urban (SBM-U), Government of India (Gol) have already enhanced its share for
construction of Individual Household Latrines (IHHLs) from % 4,000/- per unit to
¥ 10,800/- per unit for North Eastern and Hill States and ¥ 26,000/- to ¥ 39,200/- per
seat for construction of Community Toilets/Public Toilets (CTs/PTs) for all States/Union
Territories (UTs). As regards, Solid Waste Management component, central assistance
has been enhanced from 20% to 35% of the approved project cost. Further, to avoid
funds constraints in construction of toilets, a floating fund of ¥ 408 crores has been
created to fulfill the additional requirements of States/UTs over and above their mission
allocation for toilets.

Allocation for handloom community under PMAY (U)

2001. SHRI RAJMANI PATEL: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether any special allocation has been made for the handloom and
handicrafts community under the Pradhan Mantri Awas Yojana (Urban) [PMAY (U)] of
Central Government; and

(b) if so, the State-wise details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) No, Sir. However, under Pradhan
Mantri Awas Yojana (Urban) - 'Housing for All' mission, all households can avail
benefits for construction/acquisition including enhancement of houses, if otherwise
eligible under the scheme guidelines. The PMAY (U) Mission comprises four components
viz. In-situ Slum Redevelopment (ISSR), Credit Linked Subsidy Scheme (CLSS),
Affordable Housing in Partnership (AHP), Beneficiary-led individual house construction/
enhancements (BLC). Under ISSR component, the Central assistance is ¥ 1 lakh per
house while for the AHP and BLC components, the central assistance of ¥ 1.5 lakh per
house is provided by the Government for Economically Weaker Section (EWS)
beneficiaries. Under CLSS component of the PMAY (U), there is an interest subsidy of
6.5% for EWS/ Low Income Group (LIG), 4% for Middle Income Group-1 (MIG-1) and
3% for Middle Income Group-Il (MIG-I1), calculated on housing loan up to ¥ 6 lakh,
T 9 lakh and ¥ 12 lakh, respectively, over a loan tenure of 20 years.

Smart Cities Mission in Andhra Pradesh

2002. SHRI V. VIJAYASAI REDDY: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether 23 projects in Kakinada, Tirupati and Visakhapatnam under Smart
Cities Mission (SCM) have been identified in Andhra Pradesh with an estimated cost
of nearly ¥ 900 crores;

(b) if so, details of the proposals and details of work orders issued on each of
above project, project-wise;

(c) the details of works that are going to be undertaken in the above districts
and by when they are likely to be completed, project-wise and district-wise;

(d) whether allocation made in 2020-21 budget is sufficient to meet the targets
set under SCM for 2020-21; and

(e) if not, how Ministry is planning to go ahead?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) The present status of
projects being implemented by Kakinada, Tirupati and Vizag Smart Cities is given
below:-
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(Amount in ¥ crore)

Smart City Tender Issued Work Order Work Total Total
Issued Completed No. of  Amount

No. of Amount No. of Amount No. of Amount projects

projects projects projects
Kakinada 6 299.13 30 1205.48 24 429.04 66 2164.25
Tirupati 10  252.66 34 149499 15 56.75 59 1804.40
Vizag 4 337 36 1990.57 25 342.82 70 2902.40
ToTAL 20 888.79 100 4691.04 64  828.61 195 6871.05

The Smart Cities are expected to complete their projects within 5 years from the
date of its selection.

(d) YesSir.
(e) Does not arise.
New rental policy

2003. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ whether Government has any proposal to bring in rental policy in the
housing sector for urban centres in the country for the benefit of owners and those
opting to take houses and flats on rent;

(b) if so, what would be the major areas to be covered in the policy document;
(c) whether the finalized policy would be backed by legal instruments; and

(d) whether any time-frame has been set for making available the document for
public opinion before the same is given final shape?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (d) Land and Colonization are State
Subjects and States/ Union Territories are governed by their respective laws. However,
in order to meet urgent need for housing for migrant people and considering the
importance of Rental Housing in realizing the vision of Housing for All, Ministry of
Housing and Urban Affairs has prepared a draft Model Tenancy Act (MTA).
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The MTA aims to balance the rights and interests of both the tenant and owner
by regulating renting of premises in an efficient and transparent manner. MTA also
proposes speedy dispute resolution mechanism to settle disputes between owner and
tenant.

The draft MTA intends to ensure formalizing the informal segment of rental
housing, unlock vacant properties, increase rental yields, remove exploitative practices,
increase transparency and discipline, repose confidence of investors and promote
entrepreneurship in the sector.

Draft MTA was shared with the States and Union Territories (UTs) seeking their
views and was also placed on the website of the Ministry for public consultation. After
approval of Union Cabinet, the draft MTA will be sent to States/UTs for adoption by
way of enacting fresh legislation or amending existing rental laws suitably.

Construction of toilets under SBM-U

2004. SARDAR BALWINDER SINGH BHUNDER: Will the Minister of HOUSING
AND URBAN AFFAIRS be pleased to state:

(@ whether Government has fixed any targets to build/construct toilets/bio-
toilets under Swachh Bharat Mission-Urban (SBM-U) across the country, especially in
the State of Punjab;

(b) if so, the details thereof along with the salient features of the mission; and
() the details of the funds provided under the mission since its inception?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) Government of India have launched
Swachh Bharat Mission-Urban (SBM-U) on 2nd Oct, 2014 with an objective to make
all the urban areas of the country Open Defecation Free (ODF) and 100% scientific
processing of its Municipal Solid Waste. The target of construction of toilets under
SBM-U is fixed on the basis of requirements submitted by the States/UTs. As of now,
the target and achievements are as under:

Sl Toilets - Under National Target Punjab
No. SBM (U) (Including Punjab)

Target Achievements Target Achievements

1. Individual Household 58,99,637 6595101  1,02,000 1,03,403
Latrines, Units

2. Community & Public Toilets, 5,07,587 6,15,489 6,435 11,034
No. of seats
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Further, funds to the tune of ¥ 14622.73 crores have been allocated to Swachh
Bharat Mission (Urban) for entire mission period (2014-2020).

Guidelines for Urban Water Conservation

2005. SHRIMATI AMBIKA SONI: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether Government has formulated any guidelines for Urban Water
Conservation;

(b) if so, the salient features thereof; and

(c) the time by when water conservation scheme is to be implemented in the
cities having severe water crisis and shortage of drinking water?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Government of India has issued
guidelines for Urban Regional Development Plan Formulation and Implementation
(URDPFI) and Model Building Bye-laws (MBBL) for the Urban Local Bodies (ULBs)
and Urban Development Authorities (UDA) to implement rain water harvesting and take
other water conservation measures. Central Public Works Department has also brought
out a manual on "Rain Water Harvesting and Conservation" in June, 2012 to augment
groundwater levels.

Under Jal Shakti Abhiyan (JSA) launched by Government of India from 01 July
2019 to 30 November 2019, "Guidelines for Urban Water Conservation" was issued for
the States/UTs. The guidelines state that Rain Water Harvesting (RWH) needs to be
implemented as per the provisions of MBBL, 2016. Further, the Urban Local Bodies
(ULBSs) should constitute a RWHCell which will be responsible for effective monitoring
and implementation of RWH in the city. The ULBs are also expected to undertake de-
concretizing of pavements around trees. The guidelines also urge every city to initiate
action to revive at least one water body during JSA. Further, the guidelines also
prioritize the reuse of treated waste water for toilet flushing, agriculture/horticulture, fire
hydrants, industries, construction activities, power plants, etc.

(c) Water is a State subject. The Central Government supplements the efforts
of States and Union Territories (UTs) through various program interventions. The Atal
Mission for Rejuvenation and Urban Transformation (AMRUT) was launched on 25
June 2015 to improve basic infrastructure in 500 cities across the country. The Mission
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period is from Financial Year 2015-16 to 2019-20. Water supply is one of thrust areas
of the Mission under which projects related to augmentation of existing water supply,
water treatment plants, rehabilitation of old water supply systems, rejuvenation of water
bodies specifically for drinking water supply and recharging of ground water etc. can
be taken up by the States/UTs to augment availability and supply of water in the
Mission cities.

Amounts due to Andhra Pradesh under SBM-U

2006. SHRI Y. S. CHOWDARY: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@) the details of funds due under Swachh Bharat Mission-Urban (SBM-U) to
the State of Andhra Pradesh;

(b) whether Government is considering to release the due funds to the State of
Andhra Pradesh shortly;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (d) Under Swachh Bharat Mission-
Urban (SBM-U), out of total mission allocation of ¥571.33 crores for Andhra Pradesh,
as of now, ¥517.43 crores has already been released. Balance funds of ¥53.90 crore will
be released to Government of Andhra Pradesh in accordance with SBM-U guidelines.

Slow progress of PMAY (U)

T 2007. DR. KIRODI LAL MEENA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is fact that Government is constantly lagging behind the target
of providing houses to the urban poor under Pradhan Mantri Awas Yojana (Urban)
PMAY (U);

(b) if so, the details thereof and by when Government has set the target of
providing 'Housing for All' and by when it would be able to achieve its targets; and

(c) if not, the total number of houses provided by Government to urban poor
so far and the target set for providing houses to the remaining beneficiaries?

tOriginal notice of the question was received in Hindi.



158  Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) No, Sir. In pursuance of the
Government's vision of "Housing for All" by 2022, Ministry of Housing and Urban
Affairsis implementing Pradhan Mantri Awas Yojana (Urban) [PMAY (U)] since 25.06.2015
to provide Central Assistance to States/Union Territories (UTs) for providing all weather
pucca houses to all eligible urban households, especially Economically Weaker Section
(EWS) families/beneficiaries. States/Union Territories (UTs) have undertaken demand
survey under the scheme for assessing actual demand of housing and validated
demand so far is around 112 lakhs.

Based on the project proposals received so far from the States/UTs, around 103.62
lakh houses have been sanctioned; out of which 61.58 lakh are at various stages of
construction and 32.16 lakh houses have been completed/delivered. It includes 100.86
lakh houses sanctioned for urban poor (EWS/LIG categories), of which 58.82 lakh are
at various stages of construction and 29.40 lakh have been completed/delivered.

Further, States/UTs have been requested to get the project proposals for all their
remaining demand of houses sanctioned by March/April, 2020 so that construction of
all houses may progressively be completed by 2022.

New rental policy for resolving housing shortage

2008. DR. AMAR PATNAIK: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@ whether a proposal is pending with Government to introduce a rental policy
to alleviate the housing shortage;

(b) if so, the details thereof;

(c) whether the policy would impact rental prices in urban areas, the details
thereof;

(d) whether the policy would negatively impact the rights of tenants, the details
thereof; and

(e) the estimation of the number of rental properties that would become available
through the implementation of this policy?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (e) Land and Colonization are State
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Subjects and States/ Union Territories are governed by their respective laws. However,
in order to meet urgent need of housing for migrant people and considering the
importance of Rental Housing in realizing the vision of Housing for All, Ministry of
Housing and Urban Affairs has prepared a draft Model Tenancy Act (MTA).

The draft MTA aims to balance the rights and interests of both the tenant and
owner by regulating renting of premises in an efficient and transparent manner. MTA
also proposes speedy dispute resolution mechanism to settle disputes between owner
and tenant.

The draft MTA intends to ensure formalizing the informal segment of rental
housing, unlock vacant properties, increase rental yields, remove exploitative practices,
increase transparency and discipline, repose confidence of investors and promote
entrepreneurship in the sector.

Draft MTA was shared with the States and Union Territories (UTs) seeking their
views and was also placed on the website of the Ministry for public consultation. After
approval of Union Cabinet, the draft MTA will be sent to States/UTs for adoption by
way of enacting fresh legislation or amending existing rental laws suitably.

The Ministry of Housing and Urban Affairs does not maintain the data of the
houses available for renting. However, on adoption of the MTA by the States, it is
expected that more and more owners would be encouraged to let their vacant houses
on rent.

Development of cities of the country

2009. SHRI MANAS RANJAN BHUNIA: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ whether Central Government has planned to develop the cities of the country;

(b) if so, the names of the schemes through which the development of the cities
would take place in the different States; and

() the amount of allocation of the funds in these schemes during years 2017-
18, 2018-19 and 2019-20?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) The Ministry of Housing and
Urban Affairs (MoHUA) facilitates and assists States/Union Territories (UTs), through
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its flagship Missions and Schemes - Swachh Bharat Mission-Urban (SBM-U), Atal
Mission for Rejuvenation and Urban Transformation (AMRUT), Smart Cities Mission
(SCM), Pradhan Mantri Awas Yojana (Urban) (PMAY-U) and Heritage City Development
and Augmentation Yojana (HRIDAY), to improve the urban infrastructure, enhance
basic amenities and quality of life in cities and towns covered under these Missions/
Schemes. The Central Assistance released under these schemes during the years 2017-
18 to 2019-2020 are given in the Statement.

Statement

Central Assistance released under various schemes of MoHUA during the years
2017-18 to 2019-20

(Funds released: ¥ in crore)

Sl. No.Name of the Mission/Scheme Funds released in Financial Year
2017-18 2018-19 2019-20

1 Atal Mission for Rejuvenation and 4,920.42 6,169.91 6,309.10

Urban Transformation

2. Smart Cities Mission 4,509.5 6,000 6,450

3 Swachh Bharat Mission-Urban 1302.60 1576.01 738.64

4, Pradhan Mantri Awas Yojana-Urban  16,531.21 25,071.84 17,244.38

5. Heritage City Development and 102.09 14191 *

Augmentation Yojana

*The Scheme ended on 31.03.2019 no funds were released in the financial Year 2019-20.

Financial support to Jharkhand under AMRUT

2010. SHRI DHIRAJ PRASAD SAHU: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@) the details of financial support provided to the State Government of Jharkhand
to streamline the system of drainage in the urban areas under Atal Mission for
Rejuvenation and Urban Transformation (AMRUT) scheme during the last three years
and the current year, region-wise;

(b) the details of funds utilised thereon; and

(c) the total quantum of unutilised funds remaining under AMRUT scheme in
view of incomplete, half-complete and not yet started scheme in Jharkhand?
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THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) The Atal Mission for Rejuvenation and
Urban Transformation (AMRUT) is being implemented in 7 cities/towns of Jharkhand.
The State Annual Action Plans (SAAPs) submitted by the Government of Jharkhand
under AMRUT have been approved for ¥1,245.74 crore, including Central Assistance
of ¥566.17 crore, for the entire Mission period. So far, Government of Jharkhand has
taken up 9 projects in the sewerage and septage management sector under AMRUT,
costing ¥251.50 crore, which are at various stages of implementation. However,
Government of Jharkhand has not taken up any project in the Storm Water Drainage
sector. The details of projects taken up by the State in these werage and septage
management sector in 5 Mission cities are given in table below:

Sl. No. City Progress of implementation No. of Cost
projects  (in%cr.)

1. Adityapur Contract awarded and work under 5 21784
implementation

2. Chas Contract awarded and work under 1 897
implementation

3. Deoghar  Contract awarded and work under 1 997
implementation

4.  Giridih Contract awarded and work under 1 6.87
implementation

5. Hazaribagh Contract awarded and work under 1 785
implementation

GRAND ToOTAL 9 25150

(b) Under AMRUT, Central Assistance is not released sector-wise or city-wise,
The details of Central Assistance released to the State of Jharkhand during the last
three Financial Years (FY) and the current Financial Year for implementation of AMRUT
projects and the Utilization Certificates (UCs) received against them are given in table
below:

Financial Year Central funds released for AMRUT UCs received as on
projects (% crore) 04.03.2020 (% crore)

1 2 3

2016-17 33.16 33.16

2017-18 52.48 52.48
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1 2 3

2018-19 84.00 69.95
2019-20 135.22 -
ToTAL 304.86 155.59

(c) State of Jharkhand is yet to utilise ¥151.88 crore out of the Central Assistance
of ¥332.45 crore released so far (from FY 2015-16 to 2019-20) against the committed
Central Assistance of ¥566.17 crore for implementation of projects under the Mission.
Similarly, State is yet to utilise ¥166.91 crore against the State share of ¥342.28 crore
released so far by the State of Jharkhand against their corresponding State share.

Earthquake resistant buildings under Housing for All

2011. DR. L. HANUMANTHAIAH: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether Government has any plan to construct earthquakeresistant buildings
under its 'Housing for AH' scheme and if so, the details thereof;

(b) whether Government has prescribed any guidelines or standards for
earthquake resistant constructions for private use real estate projects; and

(c) if so, the details thereof and if not, the details of an alternate competent
authority in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) The Scheme Guidelines of Pradhan
Mantri Awas Yojana (Urban) [PMAY (U)] provides that the houses under the mission
should be designed and constructed to meet the requirements of structural safety
against earthquake, flood, cyclone, landslides etc. conforming to the National Building
Code and other relevant Bureau of Indian Standards (BIS) codes.

(b) and (c) The Building Bye-laws of respective State/ UT Government / Urban
Local Body/Development Authority etc. has to be mandatorily followed/conformed for
all kind of building construction and infrastructure development works including private
use real estate projects.

Ministry of Housing and Urban Affairs has issued "Model Building Bye-Laws-
2016" for the guidance of the State/UT Governments, Urban Local Bodies, Urban
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Development Authorities, etc. This Model Building Bye-Law lays focus on structural
safety of buildings to protect buildings against fire, earthquake, noise, structural failures
and other hazards.

Building Bye-Laws are legal tools used to regulate coverage, height, building bulk
and architectural design and construction aspects of buildings so as to achieve orderly
development of an area.

Further, National Disaster Management Authority has issued "National Disaster
Management Guidelines on Ensuring Disaster Resilient Construction of Buildings and
Infrastructure financed through Banks and Other Lending Institutions™ in September
2010. This is for ensuring disaster resilience by the Techno-Financial Regime of Banks
and other Lending Institutions.

PMAY (V) in Gujarat

12012. SHRI NARANBHAI J. RATHWA: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@) the district-wise number of houses built till date under Pradhan Mantri Awas
Yojana (Urban) [PMAY (U)] in Gujarat;

(b) the district-wise number of such houses that has been allotted till now;

(c) whether Government has achieved its target set under PMAY (U) for Gujarat;
and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Details of the district-wise
number of houses built and houses that have been allotted till now under Pradhan
Mantri Awas Yojana (Urban) [PMAY (U)] in Gujarat are given in the Statement (See
below).

(c) and (d) Under PMAY (U), States/UTs have undertaken demand survey for
assessing the actual demand of houses. The indicated demand for houses in Gujarat
is 7.76 lakh. Against this demand, the number of houses sanctioned for construction
in Gujarat is 6.46 lakh. The State has been requested to get the project proposals for
all their remaining demand of houses sanctioned by March, 2020 so that construction
of all houses may progressively be completed by 2022.

tOriginal notice of the question was received in Hindi.
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Statement

District - wise details of houses constructed and occupied in State of
Gujarat under PMAY(U)

Sl. No.Name of District Houses Constructed Houses provided/
(Nos)* Occupied by
Beneficiaries

(Nos)*

1 2 3 4

1 Ahmedabad 1,15,701 83,809

2. Amreli 1,426 1,753

3 Anand 5390 5426

4, Aravalli 700 700

5. Banaskantha 5,692 3,660

6. Bharuch 6,986 6,695

7. Bhavnagar 6,809 6,553

8. Botad I 7

9. Chhota Udaipur 196 196

10. Devbhoomi Dwarka 118 118

11. Dohad 1,624 1,190

12. Dang - -

13.  Gandhinagar 8,043 8,251

14, Gir Somnath 510 110

15.  Jamnagar 13,003 9,831

16.  Junagadh 6,507 6,177

17.  Kheda 3330 3330

18. Kutch 6,693 6,687

19.  Mabhisagar 780 780
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1 2 3 4
20.  Mehsana 7,369 7,809
21 Morbi 57 567
22, Narmada 193 193
23 Navsari 2,663 2,663
24, Panch Mahals 2,795 3,056
25. Patan 4120 4120
26.  Porbandar 3,002 2,517
27. Rajkot 32,677 31,128
28.  Sabarkantha 3,605 4,677
29. Surat 76,071 77,189
30.  Surendranagar 6,229 4,863
3L  Tapi 748 748
32, Vadodara 41,164 43191
33. Valsad 9,657 9,657

Total 3,76,814 3,39,900

* Includes incomplete works of earlier JINNURM taken up after 2014.

A Including 2179 houses for which funds has been released to CNAs recently
Slum policy

2013. SHRI RAKESH SINHA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ what is the slum policy of Government;
(b) the estimate of total number of people living in slums in Delhi and Mumbai;

(c) the steps taken by Government to provide healthy and affordable
accommodations to people living in slums; and

(d) what are the steps taken to provide treated water to the people living in
slums?
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THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) 'Land’ and 'Colonisation' are State subjects
and therefore, it is the responsibility of the State/Union Territory (UT) Governments to
frame policies and implement schemes for the people living in slums.

(b) As per Census of India 2011, the total number of people living in slums in
Delhi and Mumbai is 16,17,239 and 52,06,473 respectively.

(c) The Government of India through its various programmatic interventions
has been making overarching efforts by assisting States/UTs both technically and
financially to address their housing shortage. In pursuance to Government's vision of
'Housing for All by 2022'. the Ministry of Housing and Urban Affairs (MoHUA) has
been implementing Pradhan Mantri Awas Yojana - Urban (PMAY-U) Mission since June
25, 2015 to provide Central Assistance to States/UTs for providing all weather pucca
houses with basic civic infrastructure like water, sanitation, sewerage, road, electricity
etc. to all eligible urban households including slum dwellers by the year 2022. "In-situ"
Slum Redevelopment (ISSR) component of PMAY-U Mission mandates to use land as
a resource for providing houses to slum dwellers. This approach aims to leverage the
locked potential of land under slums to provide houses to the eligible slum dwellers
by bringing them into the formal urban settlement.

(d) The MoHUA has also been implementing Atal Mission for Rejuvenation and
Urban Transformation (AMRUT) since June 25, 2015, which focuses on water supply,
sewerage and septage management, storm water drainage, parks and green spaces and
non-motorized urban transport in 500 Mission cities across the country. One of the key
objectives of AMRUT is to ensure that every household has access to a tap connection
with assured supply of water. The water supply component includes new, augmentation
and rehabilitation of water supply system; rejuvenation of water bodies for drinking
water supply and special water supply arrangement for difficult areas, hill and coastal
cities, including those having water quality problem.

IHSDP in Chhattisgarh

12014. SHRI RAM VICHAR NETAM: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether Integrated Housing and Slum Development Programme (IHSDP) is
being implemented in Chhattisgarh, if so, the details thereof;

tOriginal notice of the question was received in Hindi.
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(b) the year-wise details of funds provided to Chhattisgarh under the above
programme during the last three years; and

(c) whether the progress report has been received from Chhattisgarh in this
regard and the reaction of Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Yes. 18 projects have been sanctioned
under Integrated Housing and Slum Development Programme (IHSDP) in the State of
Chhattisgarh for construction of 15,782 houses involving Additional Central Assistance
(ACA) of ¥ 138.93 crore. The period of IHSDP was from December 2005 to 31 March
2012, which was further extended upto 31 March 2017 only to complete the on-going
projects sanctioned upto 31.03.2012.

(b) Under IHSDP, ¥ 158.85 Crore of ACA was released to State Government of
Chhattisgarh against the admissible ACA of ¥ 138.93 crore. The excess release was due
to curtailment of houses in the projects subsequently. The State has refunded ¥ 17.26
crore of the excess ACA released. No funds under IHSDP were required to be released
to Chhattisgarh during the last three years.

(€) As reported by the State Government of Chhattisgarh through Monthly
Progress Reports in respect of IHSDP, 14,914 houses have been completed and 868
houses are under progress.

Prefabricated materials for construction of houses

2015. SHRI K.J. ALPHONS: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@ the steps Ministry has taken to encourage prefabricated materials for
construction of houses; and

(b) whether Government has taken any action to encourage Baker type
construction methods?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) The Ministry of Housing and Urban
Affairs (MoHUA) has taken several steps to encourage prefabricated materials for
construction of houses. Technology Sub-Mission (TSM) under Pradhan Mantri Awas
Yojana - Urban (PMAY-U)Mission envisages to facilitate the adoption of modern,
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innovative and green technologies and building materials for faster and quality
construction of houses. These new technologies are generally pre-engineered/
prefabricated.

Building Materials and Technology Promotion Council (BMTPC), an autonomous
organization under the aegis of MoHUA is mandated to identify, evaluate and promote
emerging construction systems suiting to different geo-climatic conditions of the country,
which are safe, sustainable and environment-friendly and ensure faster delivery of
quality houses. So far, BMTPC has evaluated and certified 36 housing technologies/
systems under Performance Appraisal and Certification Scheme (PACS).

Central Public Works Department (CPWD) has published Schedule of rates for
new technologies with an objective to give impetus to the use of new technologies.
CPWD has so far issued Schedule of Rates (SORs) on 29 new and emerging technologies/
materials. The MoHUA has also directed CPWD, Delhi Development Authority (DDA)
and National Buildings Construction Corporation Limited (NBCC) to adopt new
technologies in their project works. Hindustan Prefab Ltd. (HPL) has been undertaking
several construction projects using prefab technologies all over the country. A prefab
housing technology park has been established in the premises of HPL for demonstrating
various prefab technologies for adoption in housing.

The MoHUA is further implementing Global Housing Technology Challenge -
India (GHTC-India) to select the innovative, disaster resilient, sustainable and cost
effective technologies for affordable housing in India through global challenge process.
The objective of GHTC-India is to bring paradigm shift in building construction sector
through use of innovative and sustainable technologies.

(b) BMTPC has undertaken Demonstration Housing Projects in Amethi, Raibareli
and Ambala, wherein Baker type construction technologies have been used. In Kerala,
such technologies have also been used in affordable housing schemes of the MoHUA.

AMRUT in Madhya Pradesh

12016. SHRI AJAY PRATAP SINGH: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether Government is implementing Atal Mission for Rejuvenation and
Urban Transformation (AMRUT) scheme in Madhya Pradesh;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details of the activities carried out in all the cities under this

scheme, so far; and

(c) the details of the amount sanctioned for the said projects so far and work-

wise and region-wise details of the sanctioned amount?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Yes, Sir. The Atal Mission for Rejuvenation
and Urban Transformation (AMRUT) is being implemented in 34 cities/towns of Madhya
Pradesh.

(b) and (c) The State Annual Action Plans (SAAPs) submitted by the State of
Madhya Pradesh under AMRUT have been approved for ¥6,200.67 crore, including
Central Assistanceof 32,592.86 crore. So far, State has taken up 199 projects costing
36,474.75 crore, of which works for 69 projects costing 3446 crore have been completed
while 130 projects costing 36,029 crore are at various stages of implementation. State
of Madhya Pradesh has taken up projects in excess of their approved SAAP size and

the entire excess amount shall be borne by the State.

Under AMRUT, funds are not released project-wise or region/city-wise. So far,
Central Assistance of ¥2,396.29 crore has been released to the State of Madhya Pradesh
for implementation of AMRUT projects against the committed Central share of 32,592.86

crore.

The city-wise and sector-wise details of projects taken up under AMRUT by the
Government of Madhya Pradesh along with the cost of projects are given in the

Statement.



Statement

Citi-wise and sector-wise details of projects taken up under AMRUT by Govt. of Madhya Pradesh alongwith cost of projects

All amounts in ¥ crore

SI. No. Name of City Sector Projects under Work Completed Total
implementation
No. Amount No. Amount No. Amount
1 2 3 4 5 6 7 8 9
1 Betul Others (Parks) 1 0.63 1 0.63
Water Supply 2 3192 2 3192
Betul Total 1 0.63 2 3192 3 32.55
2. Bhind Others (Parks) 2 130 2 130
Sewerage and Septage Management 1 84.16 1 84.16
Urban Transport 2 400 2 400
Bhind Total 5 89.46 5 89.46
3. Bhopal Drainage 6 50.25 9 80.13 15 130.38
Others (Parks) 1 19.64 3 2.60 14 2224
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Bhopal Total
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1 2 3 5 7 9
Water Supply 4462 4462
Dabra Total 45.62 45.62
8. Damoh Drainage 7.73 7.73
Others (Parks) 161 0.62 223
Damoh Total 9.34 0.62 9.96
9. Datia Sewerage and Septage Management 55.24 55.24
Water Supply 18.66 18.66
Datia Total 55.24 18.66 73.90
10.  Dewas Drainage 1017 1017
Others (Parks) 202 159 361
Urban Transport 10.00 10.00
Water Supply 2251 2251
Dewas Total 44.70 159 46.29
11. Guna Others (Parks) 250 250
Sewerage and Septage Management 81.09 81.09

[VHEVS VACYA] 0} SIOMSUY UM Z/T

suonsand) paieisun



12,

13.

14.

Guna Total

Gwalior

Gwalior Total

Hoshangabad

Hoshangabad Total

Indore

Urban Transport

Water Supply

Drainage

Others (Parks)

Sewerage and Septage Management
Urban Transport

Water Supply

Drainage
Others (Parks)

Water Supply

Others (Parks)
Sewerage and Septage Management

Urban Transport

400

29.88

11497

19.14

7.00

381.30

25.00

320.65

753.09

9.97

9.97

2139

273.35

40.00
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48.44 4
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2 3 4 5 6 7 8 9
Water Supply 2 567.17 1 26.55 3 593.72
Indore Total 8 901.91 3 30.16 u 932.07
Jabalpur Others (Parks) 7 17.58 7 17.58

Sewerage and Septage

Management 1 362.31 1 362.31
Urban Transport 2 30.00 2 30.00
Water Supply 1 14334 1 14334
Jabalpur Total n 553.23 n 553.23
Khandwa Others (Parks) 5 174 5 174
Urban Transport 2 6.00 2 6.00
Water Supply 4 5311 4 5311
Khandwa Total 2 6.00 9 54.85 u 60.85
Khargone Others (Parks) 2 125 2 125
Sewerage and Septage 1 61.19 1 61.19
Management
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18.

19.

20.

21.

Khargone Total

Mandsaur

Mandsaur Total

Morena

Morena Total

Murwara (Katni)

Murwara (Katni) Total

Nagda

Drainage
Others (Parks)

Water Supply

Others (Parks)
Sewerage and Septage Management

Urban Transport

Others (Parks)

Sewerage and Septage
Management

Urban Transport

Water Supply

Others (Parks)

61.19

5.70

214

55.26

63.10

138.16

8.00

146.16

96.50

10.00

2410

130.60
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62.44
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1 2 3 5 7 9
Water Supply 1 12.84 12.84
Nagda Total 123 1 12.84 14.07
22.  Neemuch Others (Parks) 198 198
Sewerage and Septage Management 62.03 62.03
Water Supply 16.18 16.18
Neemuch Total 80.19 80.19
23.  Omkareshwar Others (Parks) 2 0.73 0.73
Urban Transport 367 367
Omkareshwar Total 367 2 0.73 440
24.  Pithampur Others (Parks) 4 052 0.52
Water Supply 84.70 84.70
Pithampur Total 84.70 4 0.52 85.22
25.  Ratlam Drainage 12.09 12.09
Others (Parks) 3.00 3.00
Sewerage and Septage Management 123.85 123.85
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Ratlam Total

Rewa

Rewa Total
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Sagar Total

Satna

Urban Transport

Drainage
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Sewerage and Septage Management
Urban Transport

Water Supply
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Sewerage and Septage Management

Drainage
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Sewerage and Septage Management
Urban Transport
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1 2 3 5 7 9
Satna Total 25553 446 259.99
29.  Sehore Others (Parks) 114 114
Sewerage and Septage Management 66.00 66.00
Water Supply 12.83 12.83
Sehore Total 79.97 79.97
30.  Shivpuri Others (Parks) 111 111
Water Supply 19.70 19.70
Shivpuri Total 2081 20.81
3L Singrauli Others (Parks) 3.00 3.00
Sewerage and Septage Management 11046 110.46
Urban Transport 8.00 8.00
Water Supply 4151 4151
Singrauli Total 162.97 162.97
32.  Ujjain Others (Parks) 750 750
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Ujjain Total

33. Vidisha

Vidisha Total

Sewerage and Septage Management

Urban Transport

Others (Parks)

Sewerage and Septage Management

GRAND ToOTAL
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99.43
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1 162 2
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2
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Note: Data as on 04.03.2020.
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Implementation of RERA

2017. SHRI MAJEED MEMON: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that implementation of Real Estate (Regulation and
Development) Act, 2017 (RERA) in many States is irregular and States are not
implementing the legislation in its entirety, the details thereof;

(b) whether RERA in Uttar Pradesh is not protecting the interest of home buyers
and is uploading the new delivery dates/schedules provided by builders causing lot
of hardship to home buyers; and

(c) whether Government will ensure that new dates of delivery of projects are
not accepted and only the dates as been mentioned in builder-buyer agreements is
adhered to and if not, reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) In order to protect the interest of
homebuyers and to regulate the real estate sector, the Ministry of Housing and Urban
Affairs has enacted Real Estate (Regulation and Development) Act, 2016 (RERA).
Section 84 of RERA provides that the appropriate Government, i.e. States/Union
Territories (UTs) shall make and notify rules, for carrying out the provisions of RERA.
The rules framed by the States/UTs have to be in consonance with RERA.

As on 29th February, 2020, 31 States/UTs have notified rules under RERA; 30
States/UTs have set up Real Estate Regulatory Authority; and 24 States/UTs have set
up Real Estate Appellate Tribunal. Further, 16 States/UTs have appointed Adjudicating
Officers as per the provisions under RERA. The Ministry of Housing and Urban Affairs
reviews the progress of implementation of RERA, including notifying of RERA Rules,
establishment of Real Estate Regulatory Authority and Real Estate Appellate Tribunals
etc. in States/UTs on regular basis.

This Ministry has requested the States/UTs through various communications,
workshops and review meetings, to examine the provisions of the rules framed by them
and take necessary action to see that these rules are in accordance with the provisions
of the RERA in order to ensure its implementation in letter and spirit.

(b) and (c) Land and colonization being State subjects, this Ministry does not
maintain the details of housing projects and related proceedings. However, under the
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provisions of RERA, home-buyer/allottee is entitled to claim refund of amount paid to
promoter along with interest and compensation if the promoter fails to give possession
in accordance with the terms of the agreement executed between allottee and promoter.
Moreover, where the allottee does not claim refund, the promoter has to pay interest
for every month of delay till the handing over of possession.

Corruption in construction of housing facilities

12018. SHRIMATI KANTA KARDAM: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ whether the cases of irregularities and corruption in construction of houses
to provide basic housing facilities to urban poor in place of slums have come to the
notice of Government;

(b) if so, the details thereof during the last five years; and
(c) the details of the action taken along with outcome thereof in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) 'Land' and 'Colonisation’ being the
State subjects, the State/Union Territory (UT) Governments frame policies and implement
schemes for providing housing to the people living in slums. All the State/UT
Governments have reported that no cases of irregularities and corruption in construction
of houses to provide basic housing facilities to urban poor in place of slums have come
to their notice.

Incentives to companies providing employment to SCs/STs

2019. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government are considering to give incentives to Public and Private
Companies recruiting more Scheduled Caste (SC) and Scheduled Tribe (ST) candidates;

(b) if so, the details thereof; and

(c) whether Government have any data regarding category OC/OBC/SC/ST-wise
break up employment provided in public and private companies, if so, the details
thereof?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) The Personnel and Recruitment
Policies in respect of appointments against below Board level posts are formulated by
the management of respective Public Sector Enterprises (PSE). However, on matters of
general importance, policy guidelines are issued by the Government of India to the
enterprises which are to be kept in view by the latter while framing their individual
corporate policies. Furthermore, formal Presidential Directives are issued to Public
Sector Enterprises (PSE) by the concerned administrative Ministries to ensure reservation
in regard to employment for Scheduled Castes, Scheduled Tribes and Other Backward
Classes (OBCs), on similar lines as applicable in the Central Government Ministries/
Departments.

(€) There is no reservation for SC/ST and OBCs in the Private Companies,
however Employment position including data regarding SC/ST & OBC wise break up
in Central Public Service Enterprises are given below:

Representation of SC/ST & OBC as on 31-3-2019

SC ST 0OBC

180780 101627 197428

Source: Public Enterprises Survey 2018-19

Beneficiaries under PM-SYM yojana

12020. SHRI HARNATH SINGH YADAV: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ the category-wise and State-wise number of people who are eligible to avail
benefits under the Pradhan Mantri Shram Yogi Maan-dhan (PM-SYM) Yojana; and

(b) the State-wise number of the workers who have got themselves registered
to avail benefits under this scheme?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) Ministry of Labour and Employment
has launched Pradhan Mantri Shram Yogi Maan-dhan (PM-SYM) for old age protection
of Unorganised Workers, in the form of monthly pension, which is a voluntary and
contributory pension scheme for providing monthly minimum assured pension of
%3,000/- on attaining the age of 60 years. The unorganised workers in the age group

tOriginal notice of the question was received in Hindi.
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of 18-40 years whose monthly income is ¥15,000/- or less and not a member of EPFO/
ESIC/NPS (Govt. funded) can join the scheme. Under the scheme, 50% monthly
contribution is payable by the beneficiary and equal matching contribution is paid by
the Central Government. The number of beneficiaries enrolled under PM-SY M, State-

wise, i

s given in the Statement.

Statement

State-wise number of beneficiaries enrolled under PM-SYM

Sl. No. State Enrolments Bulk enrolments
(As on 25.02.2020) (As on 25.02.2020)

1 2 3 4

1 Andaman and Nicobar Islands 1786

2. Andhra Pradesh 106171

3 Arunachal Pradesh 2356

4, Assam 17104

5. Bihar 178283

6. Chandigarh 3819 832

7. Chhattisgarh 196828

8. Dadra and Nagar Haveli 720

9. Daman and Diu 752

10. Delhi 7446

11. Goa 934

12, Guijarat 366547

13. Haryana 700535 92157

14, Himachal Pradesh 39649

15, Jammu and Kashmir 65560

16.  Jharkhand 127166

17. Karnataka 87719

18.  Kerala 9371
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1 2 3 4
19.  Lakshadweep 21
20.  Madhya Pradesh 118861
21.  Maharashtra 580411 10154
22.  Manipur 3611
23.  Meghalaya 2057
24, Mizoram 555
25.  Nagaland 2689
26. Odisha 155222
27.  Puducherry 1166
28.  Punjab 31544
29. Rajasthan 98965 179305
30. Sikkim 103
31 Tamil Nadu 54771
32.  Telangana 30227
33, Tripura 22565
34.  Uttar Pradesh 590254 224155
35, Uttarakhand 32879
36.  West Bengal 61189
ToTAaL 3699836 506603
GRAND ToTAL 4206439

Generation of employment opportunities

2021. SHRI VAIKO:

SHRI M. SHANMUGAM:
DR. T. SUBBARAMI REDDY:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(@ the details of series of action taken to generate employment opportunities

in the country under various schemes;
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(b) the number of job opportunities created in the last three years and the
number of youths joined in the unemployment figure; and

(c) whether the rate of unemployment is increasing year to year and if so, the
steps taken to ease the unemployment situation?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWARY): (a) to (c) Government has taken various steps
for generating employment across the country like encouraging private sector of
economy, fast-tracking various projects involving substantial investment and increasing
public expenditure on schemes such as Prime Minister's Employment Generation
Programme (PMEGP), Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGS), Pt. Deen Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-GKY) and
Deendayal Antodaya Yojana-National Urban Livelihoods Mission (DAY-NULM) run by
Ministry of Micro, Small and Medium Enterprises, Ministry of Rural Development and
Ministry of Housing and Urban Affairs, respectively. The details of Employment
generated through these schemes/ programmes in country to the extent available is
given in the Statement (See below).

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter
alia, for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10 lakh,
are extended to micro/small business enterprises and to individuals to enable them to
setup or expand their business activities. As on 31.01.2020, over 22.53 crore loans
amounting to ¥ 11.20 lakh crore have been extended to borrowers across the country
under the scheme.

Pradhan Mantri Kaushal Vikas Yojana (PMKVY) is the flagship scheme of the
Ministry of Skill Development and Entrepreneurship (MSDE). The objective of this Skill
Certification Scheme is to enable a large number of Indian youth to take up industry-
relevant skill training that will help them in securing a better livelihood. As on 17.01.2020,
73.47 lakhs youths have been trained while 16.61 lakhs candidates have been placed
under this programme. Further, under Craftsman Training Scheme, long term training in
137 trades is being imparted through 15697 Industrial Training Institutes (ITIs) which
have a cumulative seating capacity of 34.30 lakhs.

Besides these initiatives, flagship programmes of the Government such as Make
in India, Digital India, Swachh Bharat Mission, Smart City Mission, Atal Mission for
Rejuvenation and Urban Transformation, Housing for All, Infrastructure development
and Industrial corridors have the potential to generate productive employment



186  Written Answers to [RAJYA SABHA] Unstarred Questions

opportunities. Ministries/ Departments/ States run skill development schemes across
various sectors to improve the employability of youth and also facilitate placements.
Schemes such as the National Apprenticeship Promotion Scheme (NAPS) wherein
Government reimburses 25 percent of the stipend payable to apprentices also enhances
employability of the youth to access employment.

As per the results of Periodic Labour Force Survey (PLFS) conducted by National
Sample Survey Office, Ministry of Statistics and programme Implementation during
2017-2018 and Annual Employment-Unemployment Surveys conducted by Labour
Bureau, Ministry of Labour and Employment, the estimated Worker Population Ratio
on usual status (principal status+subsidiary status) basis for persons aged 15 years
and above (which includes both Public and Private) is to the extent available given

below:

Worker Population Ratio (in%)
Survey Year All-India
2017-18 (PLFS) 46.8

Survey by Labour Bureau

2015-16 505

Note: Survey methodology and sample selection are different in PLFS and Survey by Labour

Bureau.

Further, the estimated unemployment rate for the persons aged 15 years and
above on usual status (principal status + subsidiary status) basis to the extent available
in the country is given below:

Unemployment Rate (in %)

Survey All-India
2017-18 (PLFS) 6.0%
2015-16 (Labour Bureau) 3.7%

Note: Survey methodology and sample selection are different in PLFS and Survey by Labour
Bureau.
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Statement

Details of employment generated through various schemes/programmes of
Government in the country, year-wise

Schemes/Year 201516  2016-17 2017-18 2018-19 2019-20
Estimated employment 323 408 387 5.87 258
generated under PMEGP (As on
(in lakh) 31.12.2019)
Persondays Generated 235.14 23564 23374 267.99 205.77
under MGNREGS (in crore) (As on
28.01.2020)
Candidates placed under 1.09 148 0.76 138 1.25 (Till
DDU-GKY (in lakh) January, 2020
Trained Candidates placed 0.34 152 115 178  0.44 (as on
under (EST&P) under DAY 27-1-2020)

NULM (in lakh)

Rules on the Child and Adolescent Labour (Prohibition
and Regulation) Act, 1986

2022. SHRI P.L. PUNIA: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(@) the list of States which have drafted State rules on the Child and Adolescent
Labour (Prohibition and Regulation) Act, 1986; and

(b) the list of States which have notified State rules on the Child and Adolescent
Labour (Prohibition and Regulation) Act, 19867

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) As per information received from
the State Governments, the drafting of State rules on the Child and Adolescent Labour
(Prohibition and Regulation) Act, 1986 is under process in the States of Uttar Pradesh,
Madhya Pradesh, Punjab, Chhattisgarh and Kerala. The Government of Assam has
finalized the draft rules. The State Government of Tamil Nadu has notified the preliminary
notification for which confirmation notification will be issued In due course.
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The State Governments of Gujarat and Himachal Pradesh have notified the State
rules on the Child and Adolescent Labour (Prohibition and Regulation) Act, 1986.

Employment in real estate sector

2023. SHRI RAJKUMAR DHOOT: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government has assessed the loss of employment in real estate
sector of the country during the last five years;

(b) if so, the details thereof year-wise and if not, the reasons therefor; and

(c) what action Government proposes to take to revive the employment
opportunities in the vital sector?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) Data on loss of Employment in real
estate sector is not maintained centrally. However, employment generation coupled with
improving employability is the priority of the Government. Government has taken
various steps for generating employment in the country like encouraging private sector
of economy, fast-tracking various projects involving substantial investment and
increasing public expenditure on schemes such as Prime Minister's Employment
Generation Programme (PMEGP), Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGS), Pt. Deen Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-
GKY) and Deendyal Antodaya Yojana-National Urban Livelihoods Mission (DAY-NULM).

Under Skill India Mission, Ministry of Skill Development and Entrepreneurship is
implementing a flagship scheme known as the Pradhan Mantri Kaushal VikasYojana
(PMKVY) 2016-20 with an objective to provide skilling to one crore people under Short
Term Training (STT) and Recognition of Prior Learning (RPL) across the country for
four years i.e. 2016-2020.

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter
alia for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10 lakh,
are extended to micro/small business enterprises and to individuals to enable them to
setup or expand their business activities.

Besides these initiatives, flagship programmes of the Government such as Make
in India, Digital India, Swachh Bharat Mission, Smart City Mission, Atal Mission for
Rejuvenation and Urban Transformation, Housing for All, Infrastructure development
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and industrial corridors have the potential to generate productive employment
opportunities. Ministries/Departments/States run skill development schemes across
various sectors to improve the employability of youth and also facilitate placements.
Schemes such as the National Apprenticeship Promotion Scheme (NAPS) wherein
Government reimburses 25 percent of the stipend payable to apprentices also enhances
employability of the youth to access employment.

Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) was launched by the Ministry
of Labour and Employment for incentivising employers for promoting employment
generation. Under this scheme, Government is paying entire employer's contribution
(12% or as admissible) towards EPF and EPS for all eligible new employees for all
sectors for 3 years. The last date for registration of beneficiaries under PMRPY through
employer was 31st March 2019.

Unemployment rate by PLFS

2024. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government is conducting Periodic Labour Force Survey (PLFS)
with new parameters;

(b) if so, the details thereof;
(c) whether it is different for previous surveys on PLFS; and

(d) whatis PLFS participation rate and rate of unemployment according to latest
survey?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) National Statistical Office (NSO)
under Ministry of Statistics and Programme Implementation has launched an annual
household Employment-Unemployment Survey, namely, Periodic Labour Force Survey
(PLFS) during 2017-18 with certain changes in survey methodology, data collection
mechanism and sampling design vis-a-vis the earlier quinquennial (once in every five
years) Employment and Unemployment surveys of NSO. The PLFS was launched with
an objective of measuring quarterly changes of various labour market statistical indicators
in urban areas as well as generating the annual estimates of these indicators for rural
and urban areas. Computer Assisted Personal Interviewing (CAPI) solution was used
in PLFS to capture the data directly from the field by using tablets. This replaced the
use of paper schedule for collecting the data and facilitated faster data processing.
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(d) Based on the Annual Report (July, 2017-June, 2018) of PLFS, the Labour
Force Participation Rate (LFPR) and Unemployment Rate (UR) as per usual status at
All India Level is 36.9 % and 6.1% respectively.

Inspection of hazardous industries

12025. SHRI NARAYAN RANE: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ whether Government has inspected the factories in districts under Konkan
region in Maharashtra in order to rescue the labourers from working in dangerous
environment to improve their conditions and, provide them social security;

(b) if so, the details thereof;

(c) whether the districts under Konkan region in Maharashtra has provided or
the Central Government has received any information regarding the labourers engaged
in hazardous jobs and are deprived of clean air and drinking water; and

(d) the reaction of Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) The Central Government has
enacted the Factories Act, 1948 for ensuring the occupational safety, health and welfare
of the workers employed in the factories registered under the Factories Act, 1948
including hazardous industries. The provisions of the Act and Rules framed thereunder
are implemented by the concerned State / Union Territories Government. The Office of
Industrial Safety and Health, Government of Maharashtra has informed that they have
not carried out inspections in districts of Konkan region in order to rescue the labourers
from working in dangerous environment and to improve their condition and provide
social security. However, they have inspected 2913 factories in districts under Konkan
region during calendar year 2019 to ensure the enforcement of provisions of the
Factories Act, 1948 and Rules made thereunder.

(c) and (d) Directorate General Factory Advice Service and Labour Institutes
(DGFASLI), an attached office of Ministry of Labour and Employment through
correspondence with the Chief Inspector of Factories/ Directorates of Industrial Safety
and Health of the States/Union Territories collects information of fatal injuries, non-fatal
injuries, details of prosecutions, convictions, number of inspections etc. The Office of

tOriginal notice of the question was received in Hindi.
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Industrial Safety and Health, Government of Maharashtra has neither furnished the
information regarding the labourers engaged in Hazardous jobs nor information regarding
deprivation of clean air and drinking water to the labourers engaged in hazardous jobs
in districts under Konkan region.

Social security schemes to unorganised labourers

12026. SHRI NARAYAN RANE: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ the number of labourers included by Government to provide the benefits of
social security schemes to unorganised labourers of districts of Konkan region of
Maharashtra;

(b) the criteria and guidelines laid down to provide the benefits of social
security schemes to unorganised labourers;

(¢) whether the unorganised labourers of districts of Konkan region of
Maharashtra have been identified and registered to include them in the social security
schemes; and

(d) if so, the details of the labourers who have been identified and registered
for the same, till date?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (d) In order to provide social security
benefits to the workers in the unorganised sector the Government has enacted the
Unorganised Workers' Social Security Act, 2008. The Act stipulates formulation of
suitable welfare schemes for unorganised workers on matters relating to: (i) life and
disability cover, (ii) health and maternity benefits, (iii) old age protection and (iv) any
other benefit as may be determined by the Central Government.

In June, 2017, Government has converged Aam Admi Bima Yojana with Pradhan
Mantri Jeevan Jyoti Bima Yojana (PMJJBY) and Pradhan Mantri Suraksha Bima Yojana
(PMSBY).

Pradhan Mantri Jeevan Jyoti Bima Yojana (PMJJBY) and Pradhan Mantri Suraksha
Bima Yojana (PMSBY) provide insurance cover to unorganised workers. Pradhan Mantri
Jeevan Jyoti Bima Yojana provides life insurance cover of 32 lakh on payment of
premium of ¥330/- per annum. PMJJBY is available to people in the age group of 18

tOriginal notice of the question was received in Hindi.
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to 50 years. Pradhan Mantri Suraksha Bima Yojana provides insurance coverage of 32
lakh on accidental death or full disability, and % 1 lakh on partial disability on payment
of premium of %12/- per annum. The Scheme is available to people in the age group
18 to 70 years. The total premium of %342/ is shared equally between the State
Government and Central Government.

For old age protection in the form of monthly pension, Ministry of Labour and
Employment has launched Pradhan Mantri Shram Yogi Maan-dhan Yojana (PMSY M)
which is a voluntary and contributory pension scheme for providing monthly minimum
assured pension of ¥ 3000/- on attaining the age of 60 years. The unorganised workers
in the age group of 18-40 years whose monthly income is ¥15000/- or less and not a
member of EPFO/ESIC/NPS (Govt. funded) can join the scheme. Under the scheme, 50%
monthly contribution is payable by the beneficiary and equal matching contribution is
paid by the Central Government. The total number of enrollment under PMSYM in the
Konkan Division is as below:-

District Enrollment
Sindhugdurg 23029
Thane 14860
Palghar 14174
Mumbai Suburban 2157
Mumbai 1557
Ratnagiri 19422
Raigad 25944
TotaL 101143

Unemployment rate in the country

2027. SHRI ELAMARAM KAREEM: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ what is the rate of unemployment in the country as per the National Sample
Survey Office (NSSO) report 2018;

(b) the year-wise data on unemployment rate during the last five years;



Written Answers to [11 March, 2020] Unstarred Questions 193

(c) what is the reason for the increase in unemployment rate; and
(d) what are the steps taken by Government to tackle this problem?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (c) As per the results
of annual Periodic Labour Force Survey (PLFS) conducted by National Statistical Office
(NSO), Ministry of Statistics and Programme Implementation during 2017-18 and annual
employment-unemployment survey conducted by Labour Bureau, Ministry of Labour
and Employment, the estimated unemployment rate on usual status (principal status +
subsidiary status) basis for the persons of age 15 years and above in the country to
the extent available is given below:-

Survey* Unemployment Rate
2017-18 (PLFS by NSO) 6.0%
2015-16 (Labour Bureau) 3.7%
2013-14 (Labour Bureau) 3.4%

Note: * Survey methodology and sample selection are different in PLFS and Labour Bureau survey.

(d) Employment generation coupled with improving employability is the priority
of the Government. Government has taken various steps for generating employment in
the country like encouraging fast-tracking various projects involving substantial
investment and increasing public expenditure on schemes such as Prime Minister's
Employment Generation Programme (PMEGP), Mahatma Gandhi National Rural
Employment Guarantee Scheme (MGNREGS), Pt. Deen Dayal Upadhyaya Grameen
Kaushalya Yojana (DDU-GKY) and Deendayal Antodaya Yojana-National Urban
Livelihoods Mission (DAY-NULM).

Under Skill India Mission, Ministry of Skill Development and Entrepreneurship is
implementing a flagship scheme known as the Pradhan Mantri Kaushal Vikas Yojana
(PMKVY) 2016-20 with an objective to provide skilling to one crore people under Short
Term Training (STT) and Recognition of Prior Learning (RPL) across the country for
four years i.e. 2016-2020.

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter
alia for facilitating self-employment. Under PMMY collateral free loans upto % 10 lakh,
are extended to micro/small business enterprises and to individuals to enable them to
setup or expand their business activities.
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Government has implemented the National Career Service (NSC) Project which
comprises a digital portal that provides a nationwide online platform for the job seekers
and employers for job-matching in a dynamic, efficient and responsive manner and has
a repository of career content for job seekers. These services are available online on
the National Career Service Portal (www.ncs.gov.in).

Status of construction workers

2028. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(@ whether the number of people working in the construction sector has gone
up from 20 million in 2004-05 to nearly 50 million in 2018;

(b) if so, the status of construction workers between 2018 and 2020;
(c) if so, how Government is protecting the construction workers;
(d) whether it is a fact that they do not have any social security;

(e) if so, how Government is planning to provide them with social security net;
and

(f what role the Building and Other Construction Workers Welfare Board is
playing for the welfare and well being of construction workers?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) Building and Other Construction
Workers (RECS) Act, 1996 mandates States/UTs to register every building and other
construction worker under Section 12 of the Act as beneficiary of the fund of the
States/UTs welfare board. On the basis of the data provided by the States/UTs the
cumulative number of construction workers in the year 2018 and 2019 is as follows:—

Year No. of construction workers
2018 3,23,90,187
2019 3,92,17,369

(c) to (e) The Building and Other Construction Workers (Regulation of Employment
and Conditions of Service) Act, 1996 has been enacted to regulate the employment and
conditions of service of building and other construction workers and to provide for
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their safety, health and welfare measures and for other matters connected therewith or
incidental thereto. Under the Act, The States/UTs Government and State Welfare
Boards are mandated to frame and implement various welfare schemes for the building
and other construction workers.

The Central Government has been issuing directions under Section 60 of the
Building and Other Construction Workers (RECS) Act, 1996, to the State Governments/
UT Administrations from time to time for proper utilisation of cess fund in terms of the
provisions of the Act for providing social security and other welfare measures for the
building and other construction workers.

() The Building and Other Construction Workers Welfare Board constituted
under Section 18 of the Building and Other Construction Workers' (Regulation of
Employment and Conditions of Service) Act, 1996, perform the following functions as
stipulated under Section 22 of the Act:-

(i) provide immediate assistance to a beneficiary in case of accident;

(i) make payment of pension to the beneficiaries who have completed the age
of sixty years;

(i) sanction loans and advances to a beneficiary for construction of a house
not exceeding such amount and on such terms and conditions as may be
prescribed;

(iv) pay such amount in connection with premia for Group Insurance Scheme of
the beneficiaries as may be prescribed;

(v) give such financial assistance for the education of children of the beneficiaries
as may be prescribed;

(vi) meet such medical expenses for treatment of major ailments of a beneficiary
or, such dependant, as may be prescribed;

(vii) make payment of maternity benefit to the female beneficiaries; and

(viii) make provision and improvement of such other welfare measures and facilities
as may be prescribed.

Rights of domestic workers

2029. PROF. MANOJ KUMAR JHA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government recognises domestic workers in its official definition of
'labourer’;
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(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether Government plans to introduce legislation for recognising and
protecting the rights of domestic workers;

(e) if so, the timeline for the introduction of such reforms; and
() if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (f) For recognising and protecting the
rights of domestic workers the Government has introduced a Bill, ' The Code on Social
Security"' in the Lok Sabha on 11.12.2019, in which domestic workers have been defined
as wage workers.

National Career Service project

2030. DR. VIKAS MAHATME: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ what is the present status of unemployment rate on usual status (principal
status and subsidiary status) for persons of age 15 years and above in the country;

(b) what steps have been taken by Government for employment generation in
the country besides encouraging private sector of the economy;

() the present status of the National Career Service (NCS) project which
comprises a digital platform for the job-seekers; and

(d) whether there is an imbalance between the demand and supply of employment
and whether Government is going to propose a scheme to correct it?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) As per the results of annual Periodic
Labour Force Survey (PLFS) conducted by National Statistical Office (NSO), Ministry
of Statistics and Programme Implementation during 2017-18, the estimated unemployment
rate on usual status (principal status + subsidiary status) basis for the persons of age
15 years and above to the extent available was 6.0%.

(b) Employment generation coupled with improving employability is the priority
of the Government. Government has taken various steps for generating employment in
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the country like encouraging fast-tracking various projects involving substantial
investment and increasing public expenditure on schemes such as Prime Minister's
Employment Generation Programme (PMEGP), Mahatma Gandhi National Rural
Employment Guarantee Scheme (MGNREGS), Pt. Deen Dayal Upadhyaya Grameen
Kaushalya Yojana (DDU-GKY) and Deendyal Antodaya Yojana-National Urban
Livelihoods Mission (DAY-NULM)

Under Skill India Mission, Ministry of Skill Development and Entrepreneurship is
implementing a flagship scheme known as the Pradhan Mantri Kaushal Vikas Yojana
(PMKVY) 2016-20 with an objective to provide skilling to one crore people under Short
Term Training (STT) and Recognition of Prior Learning (RPL) across the country for
four years i.e. 2016-2020.

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter
alia for facilitating self-employment. Under PMMY collateral free loans upto % 10 lakh,
are extended to micro/small business enterprises and to individuals to enable them to
setup or expand their business activities.

(c) and (d) Government has implemented the National Career Service (NCS) Project
which comprises a digital portal that provides a nation-wide online platform for the job
seekers and employers for job-matching in a dynamic, efficient and responsive manner
and has a repository of career content for job seekers. These services are available
online on the National Career Service Portal (www.ncs.gov.in). The progress of NCS
Portal is given below:—

Parameters Number (As on 29th Feb, 2020)
Active Job-seekers Registered 1.09 crores

Active Employers Registered 52,841

Vacancies Mobilised 67 lakh

The NCS Project also envisaged setting up of Model Career Centres (MCCs) in
collaboration with States and other institutions to deliver employment related services.
The Government has approved establishment of 200 Model Career Centres across the
country. The NCS Project has also been enhanced to inter-link Employment Exchanges
with NCS Portal along with part funding for up-gradation of Employment Exchanges
and for organising job fairs. As of now, grant-in-aid has been provided to 25 States/
UTs covering 766 employment exchanges as per the proposals received from States/
UTs Governments.
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Rising entrepreneurship trends

2031. SHRI B. K. HARIPRASAD: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether several international researches says that entrepreneurship trend
rises due to lack of employment opportunities as they have open shop and micro level
business to run their livelihood and doing business not for providing jobs but for their
survival; and

(b) if so, what is Government's reaction thereon?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) No such specific research
categorically confirming the relationship between 'increasing entrepreneurship and lack
of employment opportunities' has been received in Ministry of Labour and Employment.

Employment generation coupled with improving employability is the priority of
the Government. Various steps for generating employment in the country like encouraging
private sector of economy, fast tracking various projects involving substantial investment
and increasing public expenditure on schemes such as Prime Minister's Employment
Generation Programme (PMEGP), Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGS), Pt. Deen Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-
GKY) and Deendyal Antodaya Yojana-National Urban Livelihoods Mission (DAY-NULM).

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter
alia for facilitating self-employment. Under PMMY collateral free loans upto % 10 lakh,
are extended to micro/small business enterprises and to individuals to enable them to
setup or expand their business activities.

Contribution to EPFO

2032. SHRI DIGVIJAYA SINGH: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state the Government's statutory contribution to the Employees Provident
Fund Organisation (EPFO) in the financial years, 2014-15, 2015-16, 2016-17, 2017-18,
2018-19 and 2019-20 and how much total money does it owe to the EPFO?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): The details of funds released to the Employees'
Provident Fund Organisation (EPFO) towards Government of India's statutory
contribution of 1.16 per cent under Employees' Pension Scheme, 1995 are as follows:—
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Year Funds released (Rupees in Crores)
2014-15 2,299.80

2015-16 3,030.20

2016-17 3,525.00

2017-18 4,040.18

2018-19 3,900.00

2019-20 3,600.00 (As on date)

There is a cumulative arrear of ¥10,663.66 crores (Provisional) as on date.
Job loss due to automation

2033. SHRI SANJAY SINGH: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ whether it is a fact that approximately 12 million women will lose their jobs
due to automation in 2030;

(b) if so, the reasons therefor; and

(c) the steps taken by Government to ensure and promote employment of
women?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (c) As per National
Association of Software and Services Companies (NASSCOM), Indian IT/ITeS industry
employs 41.38 lakhs persons as of FY 2018-19(E), adding around 1.7 lakhs employees
(including women) from previous year. The technology automation has not replaced
workers, but improved productivity and provided workers the time to focus on other
tasks involving complex decision making and social interactions. Rather, the adoption
of new technology creates jobs, increases productivity, and increases the demand for
skilled labour. The Indian IT-ITES industry continues to be a net hirer and provides on
the job training.

As per the results of Periodic Labour Force Survey (PLFS) conducted by National
Sample Survey Office, Ministry of Statistics and Programme Implementation during
2017-18, the estimated Women Worker Population Ratio (WPR) on usual status (principal
status+subsidiary status) basis for the persons of age 15 years and above in the
country is 22%.
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Government has taken several initiatives to improve women's participation in the
labour force. In order to encourage employment of women, a number of protective
provisions have been incorporated in various labour laws for creating congenial work
environment for women workers. These includes child care centers, time-off for feeding
children, enhancement in paid maternity leave from 12 weeks to 26 weeks, provisions
for mandatory creche facility in the establishments having 50 or more employees,
permitting women workers in the night shifts with adequate safety measures, etc.
Government has taken a decision to allow the employment of women in the above
ground mines including opencast workings between 7 PM and 6 AM to all categories
of employees and in below ground working between 6 AM and 7 PM in technical,
supervisory and managerial work where continuous presence may not be required.

The Code on Wages, 2019 provides that there shall be no discrimination in an
establishment or any unit thereof among employees on the ground of genders in
matters relating to wages by the same employer, in respect of the same work or work
of similar nature done by any employee. Further, make any discrimination on the ground
of sex while recruiting any employee for the same work or work of similar nature in the
conditions of employment, except where the employment of women in such work is
prohibited or restricted by or under any law for the time being in force.

Further, in order to enhance the employability of female workers, the Government
is providing training to them through a network of Women Industrial Training Institutes,
National Vocational Training Institutes and Regional Vocational Training Institutes.

Government is implementing National Career Service (NCS) Projects as a Mission
Mode Project for transformation of the National Employment Service where a variety
of employment related services like job search, job matching, career counselling,
vocational guidance, information on skill development courses etc. are being provided
under the NCS Project on a common platform with efficient use of information technology.
Jobs for women are specifically highlighted in the women specific window on the NCS
portal.

Skill development of youth

2034. SHRI SANJAY SINGH: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ whether Government is aware of the UNICEF report that states that despite
India having the largest labour force, a majority of the youth lack the skills to be
employed for jobs;
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(b) if so, the reasons therefor; and

(c) what are the steps taken by Government for developing skills in youth to
succeed and secure jobs?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) Ministry of Labour and Employment
has not received any formal communication from UNICEF in this regard.

(c) The Government is implementing demand driven scheme Pradhan Mantri
Kaushal Vikas Yojana (PMKVY) 2016-20 for short duration skill development training
Short-Term Training (STT) and Recognition of Prior Learning (RPL) in the country.
Placement opportunities are being provided to certified candidates under STT.

Under PMKVY 2016-20, focus on employment has been significantly enhanced
and candidates have been placed in various sectors and industries. Training Centers
(TCs)/ Training Providers (TPs) are required to have dedicated mentorship-cum-placement
cells for industry linkage and placement of candidates. TPs are mandated to organize
Placement/Rozgar Melas every six months with support from the Sector Skill Councils
(SSCs) and to ensure the participation of local industry. The scheme also incentivizes
TCs/TPs for facilitating placement of the trained candidates. The reimbursement of last
20% of training payout to TCs is linked with the placement (wage employment or self-
employment) of the candidate.

Employment data

12035. SHRI LAL SINH VADODIA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ the number of unemployed persons applying for employment in the country
in the year 2018-19;

(b) the number of persons who have got employment; and

() the number of unemployed persons who could not get employment during
this period?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (c) As per the results
of annual Periodic Labour Force Survey (PLFS) conducted by National Statistical Office

tOriginal notice of the question was received in Hindi.
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(NSO), Ministry of Statistics and Programme Implementation during 2017-18, the
estimated unemployment rate, worker population ratio and labour force participation
rate on usual status (principal status + subsidiary status) basis for the persons of age
15 years and above to the extent available in the country is given below:—

Labour Force Indicators 2017-18 (PLFS)
Unemployment Rate 6.0%
Worker Population Ratio 46.8%
Labour Force Participation Rate 49.8%

Further, as per the information received from the States/UTs, the number of job
seekers, all of whom may not necessarily be unemployed, registered on live register of
employment exchanges in the country to the extent available were 4.24 crore during
2017 and the number of job seekers placed through employment exchanges were 4.25
lakh during the same period.

Elimination of child labour

2036. SHRI N. GOKULAKRISHNAN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether India is a signatory of International Labour Organisation (ILO)
convention 182 which aims to eliminate child labour;

(b) if not, whether Government is aware that a kind of modern days slavery of
child labour is still existing surreptitiously in various parts of the country; and

(c) whether Government will consider stringent legal measures to eliminate the
practice since the crime goes on stealthily despite Child Labour Prohibition and
Regulation Act, by exploiting the poverty of the downtrodden?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) Yes, Sir.

(b) Does not arise.

(€) The Government of India stands committed to the elimination of child labour
in the country. The Government has amended the Child Labour (Prohibition and
Regulation) Act, 1986 and enacted the Child Labour (Prohibition and Regulation)
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Amendment Act, 2016 which came into force with effect from 1.9.2016. The Amendment
Act, inter alia, provides for complete prohibition of work or employment of children
below 14 years of age in any occupation and process and prohibition of adolescents
in the age group of 14 to 18 years in hazardous occupations and processes. The
Amendment Act also provides for stricter punishment for employers for violation of the
Act and has made the offence as cognizable.

As per provisions contained in the Act, whoever employs any child or permits
any child to work in contravention of the provisions shall be punishable with
imprisonment for a term which shall not be less than six months but which may extend
to two years, or with fine which shall not be less than twenty thousand rupees but
which may extend to fifty thousand rupees, or with both. Provided that the parents or
guardians of such children shall not be punished unless they permit such child for
commercial purposes in contravention of the provisions of the Act.

After strengthening the legislative framework through amendment in Child Labour
Act, the Government has also framed the Child Labour (Prohibition and Regulation)
Amendment Rules, 2017 which, inter alia, specifies the duties and responsibilities of
State Governments and District Authorities to ensure effective enforcement of the
provisions of the Act.

Payment of Minimum Wages

2037. PROF. M. V. RAJEEV GOWDA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ the number of people earning less than ¥ 10,000 a month in the last five
years, year-wise, State-wise and gender-wise;

(b) the relationship between increase/decrease in GDP and increase/decrease in
employment over the last five years; and

() the number of industries paying and the number of people being paid wages
below the minimum wage of ¥ 18,000 as recommended by the 7th Central Pay Commission
in the last five years, year-wise, State-wise and gender-wise?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (c) No such type of
statistics/information is maintained in this Ministry.
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Implementation of Equal Remuneration Act

2038. KUMARI SELJA: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(@) the steps being taken by Government to implement the Equal Remuneration
Act, 1976;

(b) the details of the inspections carried out and the action taken against the
noncompliers in the last two years;

(c) whether Government is taking any step to ensure equal wages to women in
the informal and unorganised sector of the economy; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) The Equal Remuneration
Act, 1976 provides for payment of equal remuneration to men and women workers for
the same work or work of similar nature without any discrimination.

The Act is enforced by the Central and State Government by conducting regular
inspections to detect the violation of provisions of the Act by establishments. The
office of Chief Labour Commissioner (Central) in the Central sphere and State
Governments in State sphere are the appropriate authorities to conduct inspections to
ensure implementation of the provisions of the Act.

(b) The details of the inspections carried out, number of violations of the Act
and the action taken against the non-compliers as reported by Chief Labour
Commissioner (Central) in the central sphere during last two years are given in the
Statement (See below).

(c) and (d) To ensure equal wages to men and women in the informal and
unorganised sector the Government has enacted The Minimum Wages Act, 1948 which
does not provide any discrimination between male and female workers with regard to
the minimum wages paid to them. All the provisions of the act equally apply to both
male and female workers.

The enforcement of the Minimum Wages Act, 1948 is secured at two levels while
in the Central sphere the enforcement is secured through inspecting officers of the
Chief Labour Commissioner (Central) commonly designated as Central Industrial Relations



Written Answers to [11 March, 2020] Unstarred Questions 205

Machinery, the compliance in the State Sphere is ensured through the State Enforcement
Machinery. The designated inspecting officers conduct regular inspections and in the
event of detection of any case of non-payment or under-payment of minimum wages,
they direct the employers to make payment of the shortfall of wages. In case of non-
compliance, penal provisions prescribed under Section 22 of the Act are taken recourse

to.
Statement
Details of inspection carried out in last two years
SI. No. Particulars 2018-19 2019-20 (upto
December ,2019)

1 No. of inspections conducted 3462 339%

2. No. of irregularities detected 2933 2554

3 No. of irregularities rectified 1344 824

4. No. of Prosecution Launched 209 103

5. No. of Convictions 129 67

Share of gas in the energy basket

2039. DR. T. SUBBARAMI REDDY:
SHRI VAIKO:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(@ whether the Ministry has proposed to increase the share of gas in the
energy basket in the country in the near future;

(b) if so, the details thereof and the total investment required;

(c) the target of supply of CNG to automobiles and piped cooking gas to
household for the next three years; and

(d) the efforts being made to augment gas production in the country to reduce
import of gas, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) Natural Gas being an alternative cleaner fossil fuel has a major
role in catering the growing energy demand in a sustainable manner. To increase the
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share of gas in the primary energy mix of the country, Government is progressively
taking steps to enhance domestic gas production and develop requisite gas infrastructure
including gas pipelines, city gas distribution networks and import Liquefied Natural Gas
(LNG) terminals. The initiatives to develop eco-system of gas infrastructure across the
country have a potential of investment of about ¥ 2.00 lakh crore in Gas Grid, LNG
Terminal and City Gas Distribution (CGD) networks in next 5-8 years.

() As per the present policy, Government is meeting the entire requirement of
CNG (Transport) and PNG (Domestic) segment of CGD networks by supplying domestic
gas, which is cheaper than imported gas.

(d) Government has taken several policy measures/initiatives to enhance
exploration and production of oil and gas in the country which include:-

(i)  Policy for Relaxations, Extensions and Clarifications under Production Sharing
Contract (PSC) regime for early monetisation of hydrocarbon discoveries,
2014

(i) Discovered Small Field Policy, 2015

(iiiy Hydrocarbon Exploration and Licensing Policy, 2016

(iv) Policy for Extension of Production Sharing Contracts, 2016 and 2017
(v) Policy for early monetisation of Coal Bed Methane, 2017

(vi) Setting up of National Data Repository, 2017

(vii) Appraisal of Unapprised areas in Sedimentary Basins

(viii) Re-assessment of Hydrocarbon Resources

(iX) Policy framework to streamline the working of Production Sharing Contracts
in Pre-NELP and NELP Blocks, 2018

(®)  Policy to Promote and Incentivise Enhanced Recovery Methods for Qil and
Gas

(xi) Policy framework for exploration and exploitation of Unconventional
Hydrocarbons under existing Production Sharing Contracts, Coal Bed
Methane contracts and Nomination fields, 2018.
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(i)

(i)

Grant of Marketing including pricing freedom, on natural gas production
from High Pressure-High Temperature (HP-HT) reservoirs and deepwater
and ultra deepwater areas (with ceiling), gas produced from CBM blocks,
blocks awarded under Hydrocarbon Exploration and Licensing Policy (HELP)
and Discovered Small Fields (DSF) Policy, commercial gas produced from
North-Eastern Region (NER) on or after 1st July, 2018 and also in those new
gas discoveries whose Field Development Plan (FDP) has been approved
after February, 2019. To incentivize additional gas production from
Administered Price Mechanism (APM) fields, reduction in royalty by 10%
of the applicable royalty has also been granted on the additional production
over and above business-as-usual scenario.

In addition, Government in February, 2019 approved major reforms in
exploration and licensing policy to enhance exploration activities, attract
domestic and foreign investment in unexplored/unallocated areas of
sedimentary basins and accelerate domestic production of oil and gas from
existing fields. The policy reforms inter alia aim to boost exploration activities
with greater weightage to work programme, simplified fiscal and contractual
terms, bidding of exploration blocks under Category Il and 11l sedimentary
basins without any production or revenue sharing to Government. Further,
reforms envisage simplified fiscal incentives and incentivising gas production
including marketing and pricing freedom. The policy also provides more
functional freedom to National Oil Companies for collaboration and private
sector participation for production enhancement methods in nomination
fields. Streamlining approval processes and promoting ease of doing business
including electronic single window mechanism is also an important aspect
of policy reforms.

Financial burden on common man due to LPG price rise

12040. SHRI REWATI RAMAN SINGH: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

@

whether it is a fact that Government is going to increase the prices of

domestic LPG cylinder;

(b)

the percentage of increase made in the price of domestic LPG cylinder by

Government during last year; and

tOriginal notice of the question was received in Hindi.
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(c) whether Government has any plan to reduce the financial burden put up on
common man due to increase in the price of domestic LPG cylinder?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) The prices of petroleum products in the country are linked to
the price of respective products in the international market. However, the Government
continues to modulate the effective price to consumer for Subsidised Domestic LPG and
the consumers get the product at subsidised rate. The subsidy on Subsidised Domestic
LPG increase/decrease with the increase/decrease in the product price in international
market and decision of Government on subsidy.

The quarterly price of non-subsidised domestic LPG cylinder (at Delhi) during the
last Financial Year is as under:—

As on date Price of Non- subsidised Domestic LPG
(%/14.2 kg cylinder)

01.04.2019 706.50
01.07.2019 637.00
01.10.2019 605.00
01.01.2020 714.00

Adulteration of petrol and diesel in the country

2041. SHRI C. M. RAMESH: Wiill the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ how many cases of adulteration of petrol and diesel in the country have
been brought to the notice of the Ministry, the State-wise details thereof;

(b) whether Government have any monitoring mechanism in place to check
adulteration of petrol and diesel, and how often such cases are reported, the details
thereof; and

(c) the details of such action taken against those who were found guilty of such
adulteration of petrol and diesel in the country?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) Public Sector Oil Marketing Companies (OMCs) have informed
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that there are 33 (Thirty Three) established cases of adulteration of petrol and diesel
in the country during last three years and current year (April-December, 2019). The
State/UT-wise details of action taken (i.e. termination of dealership) by OMCs in above
period are given at Annexure. OMCs take action as per Marketing Discipline Guidelines
(MDG) and Dealership agreement against retail outlet dealers where cases of adulteration
are established as per the provisions of Marketing Discipline Guidelines and Dealership
Agreement subsisting between RO dealer and OMC. The Central Government has also
issued the Motor Spirit and High Speed Diesel (Regulation of Supply, Distribution and
Prevention of Malpractices) Order, 2005 under Essential Commaodities Act, 1955 which
provides for punitive action against malpractices such as adulteration of petroleum
products. Oil Marketing Companies (OMCs) have a system of monitoring and surveillance
at the Retail Outlets and checking of adulteration is a continuous process.

Important initiatives taken by OMCs in this regard include:-

(i)  Making available Filter Paper, Calibrated Density Equipment (Hydrometer/
Thermometer) and 5 Litre Calibrated Measure at the Retail Outlets for checking
quality and quantity of MS/HSD.

(i) Conducting Regular/Surprise inspections at Retail Outlets by OMC Field
Officers/Senior Officers/Mobile labs throughout the country. In case of
irregularities, action is taken as per the MDG and dealership agreement.

(iiiy Creation of a separate Quality Assurance Cell (QAC) for carrying out
inspections.

(iv) Drawing of samples from petrol pumps at random and sending for testing
to authorised laboratories.

(v) Sealing of tankers before leaving company premises to protect against
pilferage/adulteration en-route.

(vi) Installation of GPS to monitor movement of Tank Trucks carrying MS/HSD.

(vii) Conducting Third Party Audit of Retail Outlets by OMCs for effective
monitoring and benchmarking.

(viii) Automation of Retail Outlets by OMCs which enable the real-time capture
of sales transaction and monitoring of tank stocks and receipts.

Established cases of adulteration are classified as 'Critical irregularities' under the
MDG and in such cases the retail outlet dealership are terminated in first instance itself.
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The State/UT-wise details of action taken (i.e. termination of dealership) by OMCs
in established cases adulteration during the last three years i.e. 2016-17, 2017-18,
2018-19 and current 2019-20 (April-December,2019) period are given in the Statement
(See below).

Statement

Details of action taken (i.e. termination of dealership) by OMCs in established
cases adulteration during the last three years i.e. 2016-17, 2017-18, 2018-19
and current 2019-20 (April-December, 2019)

SI.No.  States/UTs No. of Retail Outlets Terminated
1 Andaman and Nicobar Islands 0
2. Andhra Pradesh 2
3 Arunachal Pradesh 0
4, Assam 0
5. Bihar 4
6. Chandigarh 0
7. Chhattisgarh 0
8. Dadra and Nagar Haveli 0
9. Daman and Diu 0
10. Delhi 0
11.  Goa 0
12. Gujarat 1
13. Haryana 3
14. Himachal Pradesh 0
15. Jammu and Kashmir 0
16. Jharkhand 1
17. Karnataka 0

18. Kerala 0
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SI.No.  States/UTs No. of Retail Outlets Terminated
19. Lakshadweep 0
20. Madhya Pradesh 4
21. Maharashtra 2
22, Manipur 0
23. Meghalaya 0
24, Mizoram 0
25. Nagaland 0
26. Odisha 2
27. Puducherry 0
28. Punjab 2
29. Rajasthan 4
30. Sikkim 0
31 Tamil Nadu 2
32 Telangana 3
33. Tripura 0
34. Uttar Pradesh 2
35. Uttarakhand 0
36. West Bengal 1
ALL-INDIA 3

Deregularisation of LPG

2042. SHRI S. MUTHUKARUPPAN: Will the Minister of PETROLEUM AND

NATURAL GAS be pleased to state:

(@ whether it is a fact that at the rate of ¥10/- per cylinder hike per month, it

would hardly take 15 months for the subsidy to become nil;

(b) whether it is also a fact that deregulating LPG will not only boost the
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working capital of the Oil Marketing Companies (OMCs), but will also aid in privatisation
of State owned Oil Marketing Companies (OMCs); and

(c) if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) The prices of petroleum products in the country are linked to
the price of respective products in the international market. However, the Government
continues to modulate the effective price to consumer for Subsidised Domestic LPG and
the consumers get the product at subsidised rate. The subsidy on Subsidised Domestic
LPG increase/decrease with the increase/decrease in the product price in international
market and decision of Government on subsidy. At present, Government is providing
subsidy of ¥ 252/14.2 kg cylinder to PMUY consumers.

Further, the privatisation of State owned OMC:s is a subject matter being dealt by
Department of Investment and Public Asset Management (DIPAM), Ministry of Finance.

Ethanol blending for reduction in emission

2043. SHRI T. G. VENKATESH: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ whether Government has been blending ethanol with petrol to reduce harmful
emissions from petrol and ward off environmental pollution;

(b) if so, the details thereof;

(c) whether Government has achieved the ethanol blending rate since inception
of ethanol blending formula, if so, the details thereof and if not, the reasons therefor;

(d) the details of expected blending rate of ethanol for years 2019-20 and
2020-21; and

(e) whether Government considers ethanol blending as profitable or burdensome,
the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (e) With a view to give boost to agriculture sector, achieve import
substitution, promote effective waste management and reduce environmental pollution
Government has been blending ethanol in petrol. With effect from 01.01.2003, it was
decided to supply ethanol blended petrol (EBP) in nine States and four Union Territories
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for sale of 5% ethanol blended petrol. This was further extended to twenty States and
four Union Territories with effect from 01.11.2006. The blending percentage in EBP was
increased to 10% with effect from 02.01.2013. Central Government extended the Ethanol
Blended Petrol (EBP) Programme to whole of India except island Union Territories of
Andaman Nicobar and Lakshadweep with effect from 01.04.2019.

National Biofuel Policy - 2018 envisages an indicative target of 20% blending of
ethanol in petrol to be achieved by 2030. The ethanol blending depends on the
availability of ethanol which further depends on availability of raw material for ethanol
production viz., sugarcane, damaged foodgrains unfit for human consumption, etc. and
supply demand scenario in other ethanol consuming sectors like potable alcohol,
pharma, chemical, petrochemicals, etc.

Increase in prices of LPG

2044. SHRI MANAS RANJAN BHUNIA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ whether the Central Government has been continuously increasing the prices
of non-subsidised LPG cylinder;

(b) if so, the reasons to increase the price; and
(€) how much and how many times the price has been increased?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) The prices of petroleum products in the country are linked to
the price of respective products in the international market. However, the Government
continues to modulate the effective price to consumer for Subsidized Domestic LPG and
the consumers get the product at subsidized rate.

(c) The price of non-subsidised Domestic LPG is available at the website of
IOCL i.e. www.iocl.com.

Diversion of LPG

2045. PROF. MANOJ KUMAR JHA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@) the total number of Liquefied Petroleum Gas (LPG) agencies in the country,
State/UT-wise;
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(b) the number of cases of diversion of domestic LPG cylinders for commercial
use detected during the last three years and the current year and the action taken
against the LPG agencies in this regard, State/UT-wise;

(c) whether Government has taken steps for checking the misuse/diversion of
domestic LPG cylinders for commercial purposes and curtailing the import of LPG in the
country; and

(d) if so, the details thereof and the quantum of reduction in import of LPG as
a result thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) There are 24,483 LPG distributorship across the country as on 01.02.2020.
State/UT-wise details are given in the Statement-1 (See below).

(b) to (d) Oil Marketing Companies have received 392 established cases of
unaccounted sale of LPG cylinders during the last three years and the current year
(April-December, 2019). State/UT-wise details are given in the Statement-I1 (See below).
In all established cases of irregularities by LPG distributorships, refill supplies, action
is taken as per provisions of Marketing Discipline Guidelines/distributorship agreement.
Further, OMCs carry out surprise inspections at distributor's premises, conduct refill
audits, surprise check at customer's premises, en-route checking of delivery vehicles
etc. to prevent the diversion of domestic LPG.

Indigenous production of LPG is less than demand, hence OMCs import LPG to
meet the deficit to maintain smooth supply of LPG in the country. Further, OMCs take
several steps including planning/construction of new refineries/augmentation of existing
refineries to increase the indigenous production of LPG in the country.

Statement-1

State/UT-wise details of LPG distributorship in the country as on 01.02.2020

States/UTs OoMC
Chandigarh 27
Delhi 32
Haryana 621

Himachal Pradesh 203
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States/UTs OoMC
Jammu and Kashmir 263
Ladakh 2
Punjab 856
Rajasthan 1368
Uttar Pradesh 4096
Uttarakhand 313
Andaman and Nicobar Islands 9
Arunachal Pradesh 83
Assam 549
Bihar 1908
Jharkhand 529
Manipur

Meghalaya 62
Mizoram 59
Nagaland 81
Odisha 936
Sikkim 24
Tripura 73
West Bengal 1402
Chhattisgarh 532
Dadra and Nagar Haveli 3
Daman and Diu 3

Goa
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States/UTs OoMC
Gujarat 94
Madhya Pradesh 1499
Maharashtra 2177
Andhra Pradesh 1046
Karnataka 1227
Kerala 670
Lakshadweep 1
Puduchery 27
Tamil Nadu 1614
Telangana 770
ALL InDIA 24483

Statement-11

Established cases of Diversion of LPG cylinders during last three years and
current year i.e. 2016-17, 2017-18, 2018-19 and Apr.-Dec., 19

States/UTs OoMC
Chandigarh 2
Delhi 44
Haryana 8
Himachal Pradesh 1
Jammu and Kashmir n
Punjab 7
Rajasthan 19
Uttar Pradesh 75
Uttarakhand 4
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States/UTs OoMC
Andaman and Nicobar Islands 0
Arunachal Pradesh 0
Assam 1
Bihar 9
Jharkhand 20
Manipur 0
Meghalaya 4
Mizoram 0
Nagaland 0
Odisha 2
Sikkim 0
Tripura 1
West Bengal 5
Chhattisgarh 8
Dadra and Nagar Haveli 0
Daman and Diu 0
Goa 1
Guijarat 18
Madhya Pradesh 47
Maharashtra 40
Andhra Pradesh 3
Karnataka 14
Kerala 17
Lakshadweep 0
Puduchery 0
Tamil Nadu 7
Telangana 14
ALL INDIA 392
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Financial performance of ONGC

2046. SHRI RAKESH SINHA: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ whether it is a fact that ONGC earnings and profits have been decreased in
recent years;

(b) if so, the reasons therefor;

(c) if not, whether it has made advancement in its profit as was expected:;
(d) what is total strength of staff in ONGC; and

(e) what is total immovable asset of ONGC?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) Revenue and Profit After Tax of ONGC has increased during the
last three years.

(d) Thirty thousand one hundred (30100) regular employees are working in
ONGC.

(e) Ason 31.03.2019, the Gross Book Value and Net Book Value of immovable
asset of ONGC was Rupees One lakh sixty six thousand three hundred ninety two crore
(% 1,66,392 crore) and Rupees One lakh sixteen thousand eight hundred eighty seven
crore (3 1,16,887 crore) respectively.

Pricing mechanism of petroleum products

2047. DR. SASMIT PATRA: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ the break-up of the costs towards petroleum products that leads to their
final pricing; and

(b) the break-up of the costs towards natural gas products that leads to their
final pricing?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) The prices of petroleum products are linked to the price of respective
products in the international market. The retail selling price of petroleum products are
fixed after considering various aspects including international product prices, exchange



Written Answers to [11 March, 2020] Unstarred Questions 219

rate, tax structure, inland freight, distributors' commission, marketing margin and other
cost elements.

(b) The final pricing of natural gas products including CNG/PNG consists of
input gas cost, transportation cost, processing cost, supply and distribution cost,
entity margin, Excise, VAT and any other Tax/duty levied etc.

Hydrocarbon exploration projects

2048. SHRI TIRUCHI SIVA: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ the number of hydrocarbon exploration and production projects that have
been given clearance during the period 2018-19 and 2019-20;

(b) the number of such projects which have been given clearance in the State
of Tamil Nadu during period 2019-20; and

(c) the companies or the names of enterprises to which such clearance has been
given in the State of Tamil Nadu and the areas where such projects are situated during
2019-20?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) Total 81 Petroleum Exploration Licences (PELS) in 94 exploration blocks
covering an area of approximately 1,36,790 sq. km. have been awarded by Central
Government/State Governments in 2018-19 and 2019-20 under Hydrocarbon Exploration
and Licensing Policy (HELP)/Open Acreage Licensing Policy (OALP). 18 Petroleum
Mining Leases (PMLs) have been granted against 23 contract areas awarded under
Discovered Small Field Bid Round-II during 2018-19 and 2019-20.

(b) and (c) The details of projects awarded during 2019-20 in the State of Tamil
Nadu are as below:—

OALP  Block Company  Areain  States/UT Total/State- District
Round Name Sq. Km. wise Area
in Sg. Km.

1 2 3 4 5 6 7

Il CY-ONHP- Indian Qil 47420  Tamil Nadu 4742  Nagapattinam,
2018/1 Corporation Thiruvarur
Limited
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1 2 3 4 5 6 7
I CY-ONHP- ONGC 45983  Tamil Nadu 38653 Cuddalore,
2018/2 Nagapattinam

Puducherry 7330  Karaikal

Il CY-ONHP- 140340 Tamil Nadu 125943 Sivaganga,
2018/3 Ramanathapuram

Offshore 14397 -

Central Government has granted Petroleum Exploration Licenses (PELS) for offshore
areas, the same is yet to be granted by Government of Tamil Nadu with respect to
onshore areas.

Controlling illegal diversion of subsidised cylinder

2049. SHRI NARESH GUJRAL.: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state the steps taken by the Ministry to reduce illegal diversion of
subsidised cylinder under PMUY since, according to CAG report there were 3,44,000
instances of 2-40 refills in a single day by a beneficiary having a single cylinder
connection?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): Public Sector Oil Marketing Companies (OMCSs) have reported that there
is a possibility of diversion of domestic LPG cylinders including PMUY cylinders by
unscrupulous elements due to the tax differential between LPG for domestic use and
commercial LPG. Complaints of diversion are investigated by the Qil Marketing
Companies (OMCs) and if the complaint is established, action is taken as per provisions
of Marketing Discipline Guidelines (MDG)/Distributorship Agreement. Further, OMCs
have reported that now there is a control mechanism in place by OMCs software to
prevent more than one cylinder booking in a single day.

Activities under CSR funds

12050. SHRI AJAY PRATAP SINGH: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ the details of amount spent by oil/petroleum Public Sector Undertakings
(PSUs), particularly in Madhya Pradesh under Corporate Social Responsibility (CSR)
fund during the last three years;

tOriginal notice of the question was received in Hindi.
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(b) the details of activities for which the CSR fund has been utilised;

(c) the details of persons who sent the proposals in relation to the works
completed including the details of these works; and

(d) the details of districts as well as areas where these developmental activities
were undertaken through this fund?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) The CSR expenditure made by following Public Sector Oil Marketing
Companies particularly in Madhya Pradesh during the last three years are given below:-

(% in crore)
Oil PSUs 2016-17 2017-18 2018-19
ONGC 1014 272 218
BPCL 0.00 203 454
HPCL 113 143 142
I0CL 551 6.45 1210
GAIL 6.57 2.34 595
EIL 177 0.00 0.00

(b) to (d) The details of activities and fund spent under CSR by aforesaid Public
Sector Oil Marketing Companies are available on their respective websites.

Impact on petroleum prices due to geopolitical tensions

2051. SHRI NARAIN DASS GUPTA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ whether the Ministry is aware of the tensions in the Middle East;

(b) whether the Ministry has ordered any study into potential volatility in
petroleum prices arising from the same;

(c) if so, the findings thereof and if not, the reasons therefor; and

(d) the details of precautionary measures undertaken by the Ministry for the
same?
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THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (d) Ministry closely studies global developments, including in the
Middle East, that may impact supply as well as price of hydrocarbons to India. The
crude oil and natural gas price fluctuation is a frequent market phenomenon.

The Government has advised Oil PSUs to formulate policy for import of crude oil
in their best commercial interest and as per CVC instructions. Government continues
to monitor prices of sensitive petroleum products. Prices of petrol and diesel have been
made market-determined by the Government with effect from 26.06.2010 and 19.10.2014
respectively. Since then, the Public Sector Oil Marketing Companies (OMCs) take
appropriate decision on pricing of petrol and diesel, in line with international product
prices and other market conditions.

Shale exploration programme halt by ONGC

2052. SHRI SANJAY RAUT: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ whether Qil and Natural Gas Corporation (ONGC) has wound up its shale
exploration programme mid-way after spending five years and hundreds of crores of
rupees, concluding that country may not have enough commercially-extractable shale
reserve; and

(b) if so, the details thereof and Government's response thereto?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) ONGC has drilled 28 assessment wells in Cambay, Krishna-
Godavari, Cauvery and Assam Basin. The data acquired, so far, is under assessment
for potential of shale-gas and shale-oil.

Oil and natural gas fields

2053. PROF. M. V. RAJEEV GOWDA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ whether there has been increase in number of bidders for oil and natural gas
blocks since liberalisation of oil exploration under Hydrocarbon Exploration Licensing
Policy (HELP) and Open Acreage Licensing Policy (OALP);

(b) if so, details thereof and if not, reasons therefor;
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(c) whether any measures/plans are to be taken to incentivise investment by
companies to increase production from oil fields already producing;

(d) if so, details thereof and if not, reasons therefor;

(€) number of oil fields forced to close or stalled due to high rates of cess and
profit petroleum; and

() revenue generated from domestic oil and gas producers?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) Details of number of bidders of oil and natural gas blocks
under first four rounds of Hydrocarbon Exploration Licensing Policy (HELP)/Open
Acreage Licensing Policy (OALP) held so far are as below:—

OALP Round No. of Blocks No. of bidders
I 55 9
1l 14 8
1 18 5
\VJ 7 2

(c) and (d) The Government of India has notified 'Policy framework to promote
and incentivise Enhanced Recovery Methods for Oil and Gas' to provide fiscal incentives
to adopt Enhanced Recovery (ER), Improved Recovery (IR) and Unconventional
Hydrocarbon (UHC) production Methods. Under this policy, fiscal incentives are
extended in the form of partial waiver of applicable Cess/Royalty on incremental
production. The Government of India has approved 'Exploration and Licensing Policy
for Enhancing Domestic Exploration and Production of Qil and Gas' on 19th February,
2019 which includes Production Enhancement Scheme for producing nomination fields
with more functional freedom to National Oil Companies for collaboration and private
sector participation.

() As per available records in the Ministry, no oil fields were closed due to
high rates of cess and profit petroleum.

() Domestic oil and gas producers paid a total amount of approximately 334,300
crore to the Government of India as Cess, Royalty and Profit Petroleum during the year
2018-19. In addition, total amount of royalty paid to State Governments during
2018-19 from oil and gas production is approximately ¥13,400 crore.
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CSR funds by petroleum sector PSUs

2054. SHRI K. K. RAGESH: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ the year-wise details about funds being spent by petroleum sector PSUs

under CSR during the last five years;

(b) the year-wise details about such funds sanctioned to projects implemented
by NGOs during the last five years; and

() the year-wise details about such funds sanctioned to projects implemented

by Government agencies during the last five years?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) The CSR expenditure made by major Public Sector Oil Marketing

Companies in the country during the last five years are given below:—

(X in crore)
Oil PSUs 2014-15 2015-16 2016-17 2017-18 2018-19
ONGC 215,60 421.00 525.90 50344 614.64
BPCL 3395 95.59 90.98 166.02 177.94
HPCL 34.07 7176 108.11 156.87 159.81
IOCL 113.80 156.70 21399 331.05 490.60
GAIL 7190 118.64 92.16 91.65 119.29
= 16.81 14.10 11.00 1474 10.04
OIL 13331 9221 108.37 100.58 133.39
NRL 7.52 1148 2050 4560 52.46

(b) and (c) The year-wise details of CSR funds sanctioned to the projects
implemented by NGOs and Government agencies during the last five years are as

below:—
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Requirement of petrol pumps and gas stations in the country

12055. SHRI LAL SINH VADODIA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ the number of petrol pumps (diesel-petrol) and gas stations required in the
country keeping in mind the number of vehicles available in the country as on date;
and

(b) the number of petrol pumps and gas stations in operation vis-a-vis their
requirements?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) Public Sector Oil Marketing Companies (OMCs) have informed
that expansion of Retail Outlet network is a continuous process to ensure adequate
availability of motoring fuels like petrol and diesel throughout the country. Public
Sector OMCs have issued advertisements for award of Retail Outlet dealerships on
25.11.2018 and 14.12.2018.

As on 01.01.2020, Public Sector OMCs have 60,227 retail outlets in the country.

Further, Petroleum and Natural Gas Regulatory Board (PNGRB) is the authority to
grant authorisation to the entities for the development of City Gas Distribution (CGD)
network in Geographical Areas (GAs). Providing Piped Natural Gas Connection (PNG)
and establishment of Compressed Natural Gas (CNG) Stations are the part of the
development of CGD network and the same are carried out by the entities authorised
by PNGRB, as per the work plan.

As on 01.02.2020, a total of 1,989 CNG Stations have been set up in the country.
Connection to BPL persons under PMUY

2056. LT. GEN. (DR.) D. P. VATS (RETD.):
SHRI VIJAY PAL SINGH TOMAR:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(@ the details of free gas connection to every BPL person under Pradhan
Mantri Ujjwala Yojana (PMUY); and

(b) the number of BPL persons in the country who are yet to be covered under
this scheme?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) The target to release 8 crore LPG connections under Pradhan
Mantri Ujjwala Yojana has already been achieved on 7th September, 2019. Further,
release of LPG connections is a continuous process and LPG distributors are under
instructions to immediately register any request for new LPG connection. OMCs
endeavour to release the same within 7 working days as per eligibility and after
following due process. The total number of household covered as on 01.03.2020 is
97.4%.

Streamlining grant of approvals for oil exploration

2057. SHRI DHARMAPURI SRINIVAS:
SHRIT. G. VENKATESH:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(@ whether Government had set up any Committee for streamlining and
expediting grant of approvals/clearances for oil exploration in the country;

(b) if so, the details thereof;

(c) whether the Committee has made any recommendations, if so, the details
thereof; and

(d) the steps being taken by Government for implementation of the
recommendations of the Committee?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (d) A Committee headed by Vice-Chairman, NITI Aayog and
comprising of Cabinet Secretary, Chief Executive Officer, NITI Aayog, Secretary, Ministry
of Petroleum and Natural Gas, Secretary, Department of Economic Affairs and Chairman
and Managing Director of Oil and Natural Gas Corporation was constituted in October,
2018 for suggesting reforms in Exploration and Production (E&P) Sector to enhance
domestic Qil and Gas Exploration and Production. The Committee, in its report inter
alia recommended constitution of an Empowered Coordination Committee (ECC) under
the chairmanship of Cabinet Secretary for streamlining and expediting grant of approval/
clearances.

Empowered Coordination Committee (ECC) was constituted in May, 2019 under
the Chairmanship of Cabinet Secretary, for considering matters relating to delay in
granting various clearances, approvals etc. Three meetings of the Committee have been
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held so far and issues related to delay/non-grant of Petroleum Exploration Licenses,
environmental clearance issues and defence clearance issues have been taken up with
other Ministries/departments and State Governments for expeditious resolution of the
pending issues. Pursuant to the ECC meetings, following steps have been taken:-

(i) Petroleum Exploration Licenses (PELs) have been granted in all Blocks
awarded under Open Acreage Licensing Policy Round-I in the States of
Assam, Madhya Pradesh, Gujarat and some blocks of Arunachal Pradesh,

(i) Petroleum Mining Leases have been granted for many Discovered Small
Fields and Nomination blocks in Assam, Tripura, Gujarat and Andhra Pradesh,

(i) Ministry of Defence and Department of Space have agreed to grant additional

area for exploration,

(iv) Notification of Eco Sensitive Zone (ESZ) has already been issued around
16 protected areas.

Infrastructure projects undertaken by the Ministry

2058, LT. GEN. (DR.) D. P. VATS (RETD.):
SHRI P. BHATTACHARYA:
SHRI VIJAY PAL SINGH TOMAR:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(@ the details of the progress of various ongoing projects of Government for
better petroleum, oil and natural gas related infrastructure in various parts of the
country; and

(b) the estimate of livelihood opportunities made available through new
infrastructure projects implemented in this field, if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) Oil and Gas Central Public Sector Enterprises are undertaking
large number of projects costing each worth ¥ 100 crore and above in various sectors
which inter alia include exploration and production, gas pipelines infrastructure, city
gas distribution networks, LNG terminals, capacity addition of refineries, petro-chemical
projects. These projects in general make available employment opportunities in direct
as well as indirect forms during the construction and operational phase.
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Funding ratio in Post-Matric Scholarship for SC

12059. DR. KIRODI LAL MEENA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether it is a fact that there is a provision for amending the Centre-State
ratio in relation to the structure of funding under Post-Matric Scholarship for Scheduled
Castes;

(b) the details of funds allocated and released by the Central Government to
each State, especially Punjab, during the last three years; and

(c) whether some States have ordered a CBI inquiry in relation to the scam
worth crores of rupees under the scholarship scheme and if so, the details thereof
including the State of Punjab?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) Structure of Funding under
Post Matric Scholarship Scheme to Scheduled Castes students, is based on the concept
of Committed Liability of the State Governments/UTs. The Government of India has
formulated a proposal for revision of funding pattern from the existing concept of
'‘Committed Liability' of the States to a fixed sharing ratio between the Centre and the
States.

(b) Under this scheme, there is no State-wise/UT-wise fund allocation. The
details of Central Assistance released to States/UTs including Punjab during the last
03 years are given in the Statement (See below).

(c) States/UTs are the implementing agencies under this scheme who invite the
applications and disburse the scholarships. No State/UT, including the State of Punjab,
has reported regarding order of CBI inquiry in relation to any scam, in the recent past.

Statement

State-wise details of Central Assistance released during the year 2016-17 to
2018-19 under Post-Matric Scholarship Scheme for SC students

(% in lakh)
SI. No. States/UTs 2016-17 2017-18 2018-19
1 Andhra Pradesh 14398.00 31742.54 9000
2. Assam 1690.00 0 1500

tOriginal notice of the question was received in Hindi.
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Sl. No. States/UTs 2016-17 2017-18 2018-19
3. Bihar 4081.00 0 0
4, Chandigarh 0.00 14597 79744
5. Chhattisgarh 190.00 3902.02 323
6. Daman and Diu 0.00 0 0
7. Delhi 473.76 0 702
8. Goa 0.00 14.99 0
9. Gujarat 5244.00 14339.54 18055
10. Haryana 10735.00 0 5809
11. Himachal Pradesh 2400.00 7425 5325
12. Jammu and Kashmir 202.00 1362.76 0
13. Jharkhand 2071.00 892.95 1723
14. Karnataka 3300.00 39546.98 2918
15. Kerala 4267.20 8391 0
16. Madhya Pradesh 3308.00 23042.54 0
17. Maharashtra 10669.00 50497.96 143392
18. Manipur 58331 750.56 754
19. Meghalaya 0.00 0 0
20. Odisha 19879.80 4747.56 20891
21. Puducherry 0.00 0 0
22. Punjab 28008.40 11573.21 63131
23. Rajasthan 20056.00 32922.79 7768
24.  Sikkim 25550 0 14
25. Tamil Nadu 74324.00 43448.24 140738
26. Telangana 33166.00 14024.24 0

21. Tripura 1904.68 1991.84 2597
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SI. No. States/UTs 2016-17 2017-18 2018-19
28. Uttar Pradesh 27000.00 25420.46 167288
29. Uttarakhand 7301.00 3969.00 0
30. West Bengal 4369.00 21256.91 0
ToTaL 279876.65 341409.06 592815.44

Utilisation of funds

12060. CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state:

(@) the details of the schemes run by the Ministry in which less than 60 per cent
of the funds have been spent;

(b) the scheme-wise and financial year-wise details of schemes in which less
than 60 per cent of the funds have been spent during the last three financial years;

(c) the reasons due to which funds allocated have not been spent, the details
thereof;

(d) the number of schemes in which upto 90 per cent of the funds released have
been utilised; and

(e) the year-wise and scheme-wise details of the funds not being utilised during
the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) to (c) Scheme-wise and Financial
year-wise details of the schemes in which less than 60 per cent of the funds ha